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LEGISLATIVE ASSEMBLY 

Wednesday , 18th. February, 1946, 

The A.Membly met; in the Assembly Chamber of the Couaoil H-o� at Eleven 
of the Clock, Mr. President (The B:onourable Mr. G. V. M;avalankar) in the 
Chak. 

MEMBER SWORN: 
Mr. Rattan Kumar Nehru, 1.0.S., M.L.A. (Government of. India: Nominated 

Official). 

S'l,ARRED QUESTIONS AND ANSWERS 
(a) ORAL ANSWERS

STOPPAGE OF MILLS AND FACTORIES DUE TO NON-SUPPLY OF COAL 

230. •Kt. Ila.nu Subedar: (a) Will the Honourable the Industries and
Supplies Member please state how many fnct,ories in India were stopped OD 

acC'ount of their being officially informed that rio coal could be supplied to them? 
(b) How many steel rolling mills were involved in the operation of such

stoppage, and from which date, and what was the amount of production lost? 
(c) How many of them are, since the stoppage of hostilities, invited to start

operations again and are being supplied with coal? 
The Honourable Kr. A. A. Waugh: (a) As the Honourable Member is aware 

there are authorities both under the Central Government and under the 
.Provincial Governments controlling the allocation of coal, and the duration ot 
stoppages has varied. No general information is available with Government, 
but if the Honourable Member has any particular factories, or classes of 
factories, in mind, Government, will endeavour to collect the information. 

(b) Owing to acute shortage of coal, 81 steel rolling mills wue involved in
such stoppages from 16th August 1944 to 80 June 1945. There was no loss in 
t,he total production, as the re-rolling mills which remained in operation during 
this period produced 144,013 tons between 1st September 1944 and 30th June 
1945, as against 130,393 tons produced by all re-rollers during the corresponding 
period, 1st September 1943 to 80th June 1944. 

(c) An of them. 
Kr. lta.nu Subedar: May I know, in view of the increaaed production of coai 

which has been promised and the de�irability of giving preference to coal trans
port over even military goods transport, which I urged the other day, whether 
the Honourable Member will endeayonr t,hat, hereafter factories will not be 
cfosed for we.n, of coal? 

'l'he �ble 11:r. A. A.. Waa,11: Yee, Rir; I shall use my bel!ft endeavout1 
to that eII80t. 

Kr. llanu ffubedar: The factories ! had in mind &re �xtile faetnries and 
paper factories and miscellaneous factories for steel product.ion and others and 
since the civil population has been stB.l'Ved of these things and there is an �cute 
sh?rt:age of. steel, w_ill not. the Honoura.ble Member endeavour to give absolute
pnor1ty to coal for mdustr1al purposes even over the military goods movement, 
now that the war emergency has ceased? · 

The Honourable Kr. A. A. Waugh: I cannot guarantee absolute priority. I 
can guarantee very high prio,ity. 

Sri 11. Ananthaaayanam Ayyangar: What qmmtity of coal does the Honour
able Member expect will he released from military requirementR to induF1tries 
110w, after the cessation nf hostilit.ies? 

The Honoura&le Kr. A. A. Waugh: The amount of coal now bf!ing com;umed 
for defence purposes is very small. 

(880) A 



890 LEGISLATIVE AS8E-YBLY [18TH FEB. 1946 

JIr. llaD.u Bubedar: Ha.ve Government ascertained the number of m.eD 

\brown out of work by the toppa ~ 01 the 81 ruilmg mills WhiCh the Honourable 
Member mentioned? • 

The BOI101Ua.ble Ill • .A.. A. Waqh: No; I have not got the figures. 

CoNTBOL PluOE OF STEEL DURING WAR. 

281 •• JIr. Manu Bubedar: (a) Will the Honourable the Industries and 
Supplies Member please state the control price of steel, I\t which steel was 
purchased by Government from the steel manufacturers in India during the 
period of the war? 

(b) How often was the price revised? 

(c) Were the mauufacturers free to sell iD the open market the defectives, 
which did not come up to the specifica.tions? 

(d) Is it a fact that the rate of these defectives increased enormously during 
the war? If so, what was the reason given by the firms? 

(e) How does the rate, at which the firms were allowed .to sell to the publio, 
i.8., the civil population, compare with the rate at which they sold to Govern-
ment~ 

(f) Are Government still receiving this preferential rate on their purchases? 
If so, what is the reason for pena.lising the civil popula.tion and not ompell D~ 

~e manufacturers to supply to the civil population at the same rate? 

'l'he Boaourable Ill. A.. A.. Waugh: (a) There are over 60 categories of steel, 
and prices have varied from time to time. Government regret, they anno~ 

furnish full statistic8 of all prices paid by Government, but the following may 
make the general position clear: 
The basic prices of steel bought by Government for Defence purposes were 

the commercial prices current shortly after the outbreak of war, adjusted to 
F.O.R. Tstsnsgar, and revised every six months for increases in costs. Govern-
ment purchases for non-Defence purposes were paid for at commercial rates, 
which were uncontrolled until June 1944. For instance, the price of bars for 
(rounds and squares below 3" a.nd flats I" to 5" wide, thicknej;s 1/4M and over) 
in October 1939, for defence purposes wa.s Rs. 167 per ton; between the 1st 
October 1942 and 31st March 1943, it was Rs. 177 and between 1st April 1944 
and 80th June 1944 it was Rs. 197/8/-. 
(b) In the case of Defence steel, prices were revised half-yearly on the basis 

of increases in costs, as I:ltated above. Following the introduction of commercial 
price control in June 1944, the prices of commercial steel have siDce been revised 
six times. 
(c) No, Sir. The distribution of defectives has been controlled since August 

1941. 
(d) Yes, Sir. Up to the first half of 1942, tenders for defectives registered 

a steep rise in price. The main producers then agreed to stabilize p~e  under 
a ceiling price fixed about Rs. 10 per ton below the prices of untested standard 
steel. Statutory prioe control was iDtroduced from 19th May 1948. 
(e) The question presumably refers to standard steel, as Government is not 

a purchaser of defectives. At present the difference between the price of steel 
supplied to Government for Defence purposes and the commercial price of main 
producers is roughly Rs. 10 per ton. 

(f) Yes. Government under their war contract get a rebate on the commer-
cial price, but this does not amount to penalizing the civil consumer. 

1Ir. llaD.u Subedar: With a view to encourage building operations whit'h will 
help the rahabilitation of soldiers and others, will Government now endeavour 
to bring down t,he price of steet which is used for building purposes. and 
,nve the required stimulus by bringinf' it down by Rs. 10 less, which the GovE'm-
ment are getting themselves on the Government purchases? 

'!'he Honourable ](r. A. A. Wau@: T might. Rav tbAt the prices of certain 
commercial kinds of steel came down by roughly Rs. SO per ton on 1st July 
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.at, and the queition is constantly under on derat o~ whether we can reduce 
the commercial price of steel. As to ~e ~~ ate ~ G ~rnment get. f01' 
defence purposes, that is not totally ~J tl ed. I think It 1S usual bUS1Il68il 
practice that large buyers pay somethlllg less than others because they. are 
buying in a big way. 
Mr. Ka.nu Subedar: May I urge (.n the Honoura.ble Member to go thoroughly 

.oto this question and fix the prices for the commercial buyer, n?t on the basis 
whichhus been current in the past, but on the actual cost baSIS and whether 
the steel firll1s are unable to supply. now that. the war emergcllcy h86 ended.. 
is it not 0. question which Government ought to inquire? 
The Honourable Mr. A.  A. Waugh: I shall certainly examine whether prices 

can btl brought down. " 

Kr. Muhammad Nauman: May I know if the present average cost of Rs. 10 
is nearly 300 per cent. more than the pre-war rates of August 1939. when it wad 
.Rs. 3/12 a ton? 

The BODOUl'able Kr. A. A. \Vaugh: I do not think that is correct. 
Mr. :Muhammad Nauman: What was the rate in August 1939? 

The Honourable JIr. A. A. Waugh: I would point out that the preilent price 
lor certain main categories is very much what it waf! at the outbreak of the 
war, owing to the recent reduction. I should also like to say that as things now 
are, Indian steel is among the cheapest steel in the world. 

8eth Govind ])as: Are the Government aware that even a·t. present prices 
the civilian population is not getting enough steel for their building .purposes? 

The Honourable :Mr. A. A.. Waugh: The amounts allocated for civil users last 
,ear was something like 380,000 tons and this year the amount that is going to 
be available for the civil consumer will considerably exceed that figure. I 
cannot give my.Honourable friend the exact quantities yet. The various regioDlI 
have been al10ttM large quotas; if these have not reached the aetua) consumer, 
then I am afraid there must be 'Something faulty in the provincial distribution. 

Seth Govind. Da8: Are Government aware that in the Central Proviltces 
6nough steel is not available for the civil population? , 

The Honourable JIr. A.  A. Waugh: I think the allocation for the region is 
very adequate and it is not reaching the consumEr. I suggest that this matter 
might be taken up with the Provincial Government. 

:Mr. Manu Subedar: Are Government aware that the sYfltem ofilteel control 
hail not proved satisfactory ann it has evoked lot of protest from all parts of the 
eountory and that large ",tocks of usable steel Bre frozen in the hands of merchants 
who are anxious to ell~t e ' are not permitted to sell-the necessary l en e~ 
are not given? . 

~e ~ono ra. le JIr. A.  A. Waugh: I will look into this question. There 
was JustIfiable complaint when the Honourable Member wrote to the Honourable 
B~ppl  e~ e~ .but after that the regionR have got adequate quotas of steel. r 
will make lllqwnes and Dnd out the position. 

CoST 011' FERTILIZER PLANT IN INDIA 

~ •• JIr. Kanu ~ edar: (a) Has the Honourable the Industries and 
tlupphes Member noticed the statement in the lndiatn Finance of the 22nd 
1Jecember, 1945, that "At the SBme time foul' s:vnthet,ie Rmmonia units were 
Installed at a cost of some .£2,000,000 (Rs. 2,14,00,000). Construction of plant 
to convert the output of these units into ammonia sulphate fertiliser has now 
been '~mmen pd. These mB:V plAV An importAnt. P1U1; in food produotion in the 
mme~late post-war years, as well 9S Rafeguarding Australias' future needs of 
explOSIves"? . 

~~  Are Go~ernm~nt in. R position to state now the oost of the proposed 
fertlhser plant m India., whIch was at one time estimated by them at ten crores 
of l'Upees? . 

4 2 
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(G) 11 .. the Piikeathly Miasioa baP.e fruit? If 80, wiU qovernmen.t give 
1ge late ~ position with regard to the establishment of the fertiliser mdustry in 
lUie? 

'.l'b.e B:01lourabl. Mr. A. A. "aup: (a) Yes, Sir. 
(b) According to present information, the cost is still estiblated at Ri. 10·'19 

.res. 
(6) The attention of the Honourable M.ember iB invited to the press notie 

elated the 17th January 1946, of. which I lay a copy on the table. 

DEP ARTMENT OF INDUSTRIES AND SUPPLIES 
New Delhi, January 17. 194'6. 

PRESS NOTE. 

GOVERNMENT FERTILISER FACTORY 

It W&I announced ill a Press notification dated January 20, 1945, that a Mission under 
ihe Il'!ade18hiv of Sir James Pitkeathly had proceeded to the U. K. for negotisting the 
purchase of plant for the Go e~ent AmmoDlulII. Sulphate Facto.!'oY: .to be ~re e~ at. I::lindri 
in Bihar. This Mission was especlluly charged, With the responsibility of Investlgatmg the 
vrocesses and plant employed m the manufacture of IImmonium sulphate, both in the D. K. 
and in, (JIlJ U. 8. 1\., with the ,)bjel't '}f securing for India the most IIp.to·d&te plant 
possible for the production of this type of fertiliser from indigenous materials. 

After lengtQY investigations with U. K. and American experts,. the Mission had lub· 
mitted its recommendations, and on the basis of these recommendatIOns the Government of 
India have now sanctioned the negotiation of agreements for the aupply of plant and 
machinery for the factory, and for the erection of the factory. Two contracts are contemplat· 
ed : one with a leading firm of American cOll.>;ulluULs for the design of the whole factory, 
. per~ on of the erection of the factol'Y, and seeing it into production at its rated outtUrD; 
'he other with firm I"'''presenting a consortium I'i British chemical plant manufactul'ers, 
who will arrange the supply of the lIe ~~ ar  pilwt and its erection, under the supervision 
of American experts. 

To supply the plant. for this iactory in the time required, it will he necessary to call 
IIpon the resources of a large number of firms including boiler·ma.kers,. manufacturer. of 
turbooltl'mator5, suppliers, of electrical equipment, supplierll of mechaoical haodling .and 
wl'ighing equipment, in addition to utilising the rellources of the chemical engineering industry 
for the suppiy of the main ch.emical plant: The supply of the major part of the plllllt will 
be by competitive tender. It ill anticipated that large orders for fabricated steel work, pipe 
work, tanks, vessels, etc., will be placed by the main contractors referred to ~ o e with 
Indian firms. In this way, it kas been possible to eecure the fullest a~lo mer O&ll co11."ra-
lion in providing a plant, of the most up·to·date design, aod incorporatmg the best experience 
of both countries, whilst at the same time employing to the fullest po!lsible extent the 
resources of Indian industrialists and Indian labour in the supply' of lIuch plant and equip-
Blent as oan be made in India. 

. G~ 'ernment . al'e . t"OOfident that, as a reeuIt of. th'" work carried oull by the Pitkeatb1y 
MISllon, the ~~ndrl factory, when completed, will be one of the most modem ammonium 
luIphate fertiliser facton.. in the world, incorporating the latest improvements known to 
lCienC8, both in E1tgland aDd in America, and capable of supplyin, feRili_ at the lowilt 
polllible cost to the -,ultivator, comistent with the utilisation of indigenoUi raw material 

iii. It. O. BIOU: With refetence to the Ptess N6te, will the lIono t~ le 
~ er be pleased to indIcate the  substance of any report that may have been 
received from t.he Pitkeathly. ~on in this connection, and which may have 
formed the baSIS of the conSideratIon of the Government? 

The HOillOlUable 1Ir. A.  A. Waugh: I am not quite sure to which part of the 
Press Note my Honourable friend refers to in particular. 

1Ir. E. O. lIeogy: The Press Note states that the Government of India have 
recently sanctioned the negotiation of certain agreements in connection with 
this m~. I take it .t ~t this sanction hall been given on t.he basis of a report 
from the Pitkeathly MISSion. If that be so, will the Honourable Member be 
plea e~ to ~  on . the table of this House any report of the Pitkestbly Mission 
on .11ch t;blB actIOn may have been taken? 
,'!'he Honourable Mr. A. A. Waugh: There was a seriGs of reports in the 

ordmary course... of correspondence and there is no report whicL R m  .  . 
t· 1 t th .  £  .  . 19 U manseR In 

one par lClU ar no e e In ormatIOn whICh the Honoun.ble Member d' l .... 
T "11 d 4A' th • t e8lres 11,. . WI .en eavour' \jU give e glS . 
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Mr. It. O. Keou: Will the. aonourab1e ~er be p1euei to lay 011 the 

table not merely a SWDDlaJ.'Y of all these reports, but also the ",test ope which 
may have determined Government action in ~  matter, ~nd will ~ll the copies 
of the reports be made available to us by belUg placed ID the LIbrary of the 
House? 

The Houou.r&ble Kr. A.  A. Waugh: I shall certainly examine this and give 
as much information as I can. 

Mr. 1[. O. -8011: Is it a fact that the agreements referred to in t~ connec-
tion are to be entEred into principally with the Government of IndlU on the 
one hand and a British firm Bnd an American  firm? If that be so, what are 
the terms on which these agreements are likely to be concluded so far as these 
two firms IUf concerned, and what will be the nature of the interest of these 
two firms in the manufacture of sulphate of ammonia? 

The Honourable Kr. A. A. Waugh: Briefi.y the main contract is with an 
American firm for the erection and supervision of the erection of the factory. 
The second msin contract is with a firm of manufacturers in Great Britain wh() 
have special knowledge of manufacture of certain plant. The greRt part of the 
non-specialised work will be done by means of tender in India snd the work 
will be done by Indian firms. 
Kr. E. O. N80gy: Will these two firms have a continuing interest in the 

working of the plant in a.ny way? 
The Honourable Ilr. A. A. waugh: Their interests will be to put the flletor.\' 

into proper working order and seeing that it is in working order. They "rin 
have no interest in the profits. 

Kr. :E. O. Heagy: Have Government inserted a condition that Indian appren-
tices will be trained by these experts in the process of manufacture as a condjticD. 
of their placing these orders with them? 
The Honourable Kr. A. A. Waugh: Yes, most specifically. 

Kr. E. C. Neogy: May I know when the Government expect to place a. com-
prehensive financial scheme with regard to this particular project before the 
Standing Finance Committee? 

The Honourable Kr. A. 'A. Waugh: As I.!oon as all the material is ready. 

Kr. Manu Subedar: The Honourable Member has not replied to my question. 
The gravamtln of it waH that if AusLralia has installEd. four synihetic ammonia 
unit.s at a. cost of 2 crores 14 lakhs, why is it necessary for the Government of 
India to spend a sum exceeding 10 crores of rupees for one plant? 

The Honour&ble Kr. A.A. Waugh: 10 the first place we do not know the 
capacity of theec synthetic plants and in the second place the specific plans 
adopted. in Australia for making synthetic ammonia. So far as I know, t er~ 

is one such plant ill the whole of India and that is u vcr" sUlull 011(. So I 
really have not got the data to answer the question.' • 

Mr. ]lanu Subedar: Notice of this question was given long ago and. 
there is an Australian Trade COlluuissioner who would have obliged the 
HQnoura.ble Member with the information. required. Does he not re!Tlemher 
that in the last session do t~ were thrown on the vohlme of money to be 
spent on this and certain experts definitely put forward the idea that;; crores 
should be the cost and not 10. It was on this complaint ill this House that 
the Pitkeathly mission was sent out to see how it can be done most economicaily. 
Are we now to take it that, the thing cannot be worked under 10 crore;;. Ts it 
because it iii being manufactured in the United Kingdom though plnnned find 
designed in America? 1R it not true thnt AmericRn I'ln-i ~  ommonia flfJuip-
ment is eap~r thl;ln that provided by the United Kingdom? 

The Honourable JIr. A. A. Waugh: The allegation ·mentiol'led by my Hon-
ourable friend that the CQst should not. exa.eed IS Cl'ores was invest4:'s4-cd ver." 
thoroughIv and the result showed that in actual fact so Iowan {'stimnte was 
not po.sible. 
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PBoDUOTIoN AND DI8TRIBUTION OJ' CoTTON AND WOOLBN TEXTILES 

·283. ·Mr. Jlmu Subed&r: What steps has the Honourable j;he Industriel 
and I:)upplies Member taken regarding' cotton and woollen textiles: • 

(i) to secure larger production of those varieties in which there is a rampant 
black market throughout the country i 

(ii) to reduce exports from India of those varieties of which there is " 
marked shortage; 

(Iii) to deal with corruption amongst officials concerned with the distribution 
of cloth throughout the country; and 
(iv) generally to ease the cloth situation, which is reported'to be still acute, 

The HODOU1'able 111'. A.  A. Waugh: (i) in the case of cotton textiles, Govern-
ment have obliged mills to devote 00 per cent. of their capacity to the produc-
tIOn 01 daotis, sarees, longcioth, e~t ll , chaddars, ll't n~ , voils, mulls, 
drills, twills, tussores, coatings and towels, in order to secure adequate produc-
tion of varieties of cloth which are most in public demand. In the case of 
'Woollen textiles, Government are ,issuing import licences further to expand pro-
duction in India up'to the level of demand. 

(ii) In the case of cotton textiles, Government have compleiiely banned the 
export of folded yarn and of cloth of counts of 48 and above. In the case of 
woollen textiles, no exports from India are permitted. 

(iii) Government have no information of the action taken by Provincial 
Governments against officials charged with corruption in the distribution of 
cloth. I can assure t,he Honourable Member that any case brought to notice 
will be promptly investigated. The Central Government maintain· a Special 
Police establishment charged with the duty of detecting corruption, and of 
bringing offenders to book. 

(iv) Among the steps taken by Government are: 

Firstly, the provision of more coal for cotton textile mills. The monthly 
allocation of coal which stood at 124,000 tons B month in March 1944, has 
increased steadily. In .January 1945, the figure was 155,000 tons, and since 
November 1945, the monthly figure has been 180,000 tons. 

Secondly, consolidated demands for mill stores fro,m abroad have beEn placed 
on the India Supply Commission, London, and are coming forward. 

Thirdly, Government are taking steps to obtain sufficient new text.ile 
machinery to bring about considerable expansion of India's production, both by 
import. Rnd by utilising GOVErnment. factories in Inaia. The estimated produc-
tion cloth in the second half-year of 1945 exceeds the figures of the correspond-
ing half-year of the three previous years, although the figures are not yet final. 

Fonrthly, with t.he reduction in exports and Defence demands, the quantity 
of cloth available for civil use in 1946 may reasonably be expected to be about 
5,500 million yards as n~a n t a round 5,000 million vards in 1945 and a round 
4,900 milJion yardE: in 1944-. • 

'Mz. Manu SUbeda.r: Will the Honourable Member tell us the total quantity 
of the export of cloth? Has he not read that in re ~nt time'S an enonnous 
quanti;:v, literally thom;ands of halm; of cloth ha.ve been exporl.ed from India 
to VnrlOllS market nnel why is it so, when there is an acute shortal!'e? 
'!'he HOtI,ourable Hr. A.  A. Waugh: The eXflol'i; is contT'ol1ed. 

Mr. Manu Subedar: Is it. not. a fact. thnt the control is elefeetive? Has ~ 
not hearel of C'ol'ruption in the F,Xflol't Control Def)artment? 

'l'he Honourable Mr. A. ft .. Wanph: H mv P. o~o rn le fril:'na will hrlng nnv 
l ~ ml'p~ to my notiC'P. I will he r-lRel to Yoole into t,hpm. . 

!lfr. Xann SubAdu: FrRvP not the Governme"t el ~m '1 e l thp;" "1"J'VA,nts on 
aeC'Otlnt of this. thOll",h they havt'! not. 'rn~p 'll e l them? • 

The Konoura.ble :Mr. f.... A. Waugh: I helieve thnt is I'orreet. 
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Seth Gov1nd Du: May I ask why the export of cloth has not really been 
stopped when there is so much need for cloth in this country? 

The Honourable Mr. A.  A. Waugh: I would remind the Honourable Member 
that we also have very urgent needs from o er ea ~ for example, foodgrams. 

Mr. Kuhammad Nauman: M;ay I ask which are the countries to which 
exports have been made of cloth manufactured in this country? 

The Honourable Mr. A. A. Waugh: There are a number of countries which 
were dE'prived of their usual previous sources of supply by the war, countries 
which were supplied by Japan. 

Mr. Kuhammad Nauman: Do we' import food from those countries to which 
we send our cloth? 

The HOIlOwable Mr. A. A. Waugh: Yes, Sir. 

Prof. N. G. Banga: Are Government considering the advisability of introduc-
ing rationing in the use of cloth? 
The Honourable Mr. A. A.. Waugh: Yes, Sir. The rationing of cloth is in 

existence. 

][han Abdul Ghani Khan: Why do you not send all this cloth to the North-
West Frontier Province instead of sending it outside as there is very acute 
shortage of cloth therE'? We have had lathi charges there on account of the 
difficulty. in obtaining the cloth. 

The Honourable Xr. A. A. Waugh: On this point I would like to tell my 
. Honourable friend that the last report we ever had from the North-West 
Frontier Province Government was dated the 4th October. They then Raid 
that the situation was improving, although there was shortage of higher counts. 
Since then we have heard nothing from that Governm€Dt, and most Provincial 
Governments are usually very vocal if they fail to get the amount of cloth allocat-
ed to them. 
Khan Abdul Ghani Kha.n: Who sends this report, £he Provincial Government 

or the Textile CommiElsioner, who is under the Central Government, sitting in 
the Frontier? 

The Honourable Mr. A.  A. Waugh: On the amount of cloth received, the 
report is sent by the Provincial Government. 

Kha.n Abdul Ghani Khan: I mean about the scarcity of cloth: who sends the 
report of the province, the Textile Commissioner or the Provincial Government? 

The Honourable Xr, A, A. Waugh: ThE' Pro~ n nl GOYE'rnment, if they do 
not get the amount allocat.ed to them, 

Sri •. Ananthaaayanam Ayyangar: Is it not a fact that cloth below 40 counts 
is generally used by the poorer classes in this ('A)ulItry and that such cloth was 
being imported from Japan before the war? 

The'Honourable lIIr. A. A. Waugh: I must ask for notice of this question. 

Sri •. Ananthasayanam Ayyangar: Then, why is it that cloth of 40 counts 
and below is allowed to be exported from this country and not of higher counts? 

The Honourable :Mr. A. A. Waugh: Because higher count.s nre very scarce 
here, and to do something for these needy countries, certnin ('loth iR Allowed 
to be exported. 

Xr. VadUal Lallubhat: Will the novernment ('onRidf·r the queRtioll of helping 
the people in the matter of cloth by ta n~ help of tilE' hnnd.spinning inc1ustry 
in this country? . -

The Honour.bIe Mr. A. A. Waugh: YeR, Sir. 

Srf 1II. Ananthaaayanam Ayyangar: Whnt iR thf' percentnge of the machinery 
that is BOUght to ~e hrnught into thie; cOllnt·ry for the r nn n~ milIR? 

'!'he Honourable .r. A. A. Waugh: We have not vet Rrrived at f1. {leciFdon 
on that, hut the intention iR to /!et BS much Rpinning mAchinery lli'l T,ossible. 
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Beth GoYiDd Du: The Honourable M€mber said that cloth is required over-
seas, but is it not the duty of the Government to see that the needs of this 
country are met first and then to export cloth? 

1Ir. Pre81dent: I believe he has explained the situation. 
Beth GoviD.d Das: He has said that cloth is required in other countries. I 

am asking him whether it is not the duty of the Government .first to see that 
the needs of this country are met nnd then to export cloth outside? 

Kr. President: I believe his reply is contained ill the statement that we had 
to export cloth in order to get foodgrains. Am I right? 

The Honourable Kr. A.  A. Wa.ugh: Yes, Sir. 

Kr. Vadllal Lallubha.i: There is lot of second hand machhtcry iD-America 
which is being export€d to China, Palestine and other countries. Will the 
Government consider getting this machinery for India? 

The ;HOIlourable Kr. A.  A. Wa.ugh: l shall certainly take that up. 

MANUFACTURE OF PLANTS AND MACHINERY IN INDIA DURING WAR. 

2M. -llr. lla.D.u Bubedar: (a) Will the Honourable the Industries and 
Supplies Member please state whether it is a fact that plants for the manufac-
ture of sugar, vegetable ghee, distil:ery equipment, oil expellers and many 
other industrial plants on order have been mauufactured in India. during the 
period of the war? . 

tb) What precautions have Government taken in order to see that the 
manufacturing capacity developed in this manner is not liquidated, but con-
tinuea to function? 

~ Have Government made any provision to se(' that orders to the full 
capacity are given to the local manufacturers for the class of goods, which they 
are manufacturing satisfactorily? 
(d) Have Government made any arrangements with regard' to factories 

licensed by them, stipulating that the machineries will be ordered in India? 

(e) Will Government make a .statement of their policy in connection with 
~  question so as to reassure manufacturers of plant and machineries in India 
that they will get on a priority basis their share of orders in the increased 
industrialisation of this couutry? 

The HODourable Jrlr. A. A. Waugh: (a) Yes, l:iir, with the exception of 
certain parts like electrical machinery. Complete sugar plants, however, have 
not been manufactured in India. 

(b) In a Press Note issued on the 14th August 1945, Government assured 
producers and manufacturers that, so long as the various controls remain in force, 
they would endt.avour to give assistance £01' the production of civil supplie:> in 
the same way as previously of war supplies and make the greatest possible use 
of indigenous production, and particularly of those industries which have, under 
the influence of war needs, achieved production conforming to accepta.ble stand-
ards and specificntions. A Tariff B.)ard has been set up by Government to 
examine claims for assistance or protection of industries which have been started 
or developed in war-time and which are established and conducted ou sound 
business linea. 

(c) No, Sir. Government have no hand in placing of private orders for these 
plants by users and it is for the manufacturers themselves to canvas\; orders for 
full capacity. For stores ~  are under control. In4ian production is taken 
into account when issuing licenses for imports. 

(d) No, Sir. I have explained the position in answer to the previous parii 
of the Question. 
(e) The policy of Government in this regard has already ~een clarified in 

paragraph 9(i), (ii), (iii) and (iv) of the 'Statement of Government's Indueflrial 
Policy' issued by the Planning and Development Departmen! on 21st Aprll 194.5 
and in the Press Note issued by the Department of Supply on 14th August 1945. 



8TARBBD QUJlBTlOIf!l dD AH8WBRS 81'1 

Briefly, the policy is that 'subject to reasonable &~e~B 8S to qualit;y Il?d 
price, Government will continue to enootira.ge IndIan mdustry by buymg Its 
products in p~e el:en e to others'. It ~a  1l1so ~een decided that. before some 
items of machmery were allowed to be Imported, It should be eXQlllllled whether 
they are not Ut:illg, or cannot be, manufactured in 1 !ldia. 

Kr. Manu Bubed&r: Will the Honourable Member investigate the complaint 
which I am making here on behalf of these manufacturers that there is 110t 
sufficient co-ordination in the various Departments of the Government and a& 
my Honourable friend is in charge of industry, it is his duty to see that the 
Declaration of the 14th August and other declarations which he has now made 
on the floor oj the House are ca.rried out? Is the Food Department not issuing 
licences for vegetable Ghee factories on condition that the equipment be imported" 
from the United Kingdom when plants of this type.have been made in India. and 
are working satisfactorily? 
The Honourable Mr. A. A. Waugb.: Yes, Sir; we ha.ve tried to co-ordinate the 

policy of the different Departments. In the particular case of Vanaspa.ti plants, 
to which my Honourable friend refers, the subject was very fully thrashed out 
with the would-be users and manufacturers of such pla.nt and the conclusion 
come to by the industria.lists concerned was that it is better at the present sta88 
to allow people either to have the machinery manufactured here or to cbtain it. 
from abroad. That il1 only at the present stage. 
Mr. llanu Subedar: Will the Honourable Member investigate the complaint 

which I am making now that there is no such co-ordination and that the orders. 
are being canalised to the United Kingdom and that the Planning and Develop-
ment Department, the Commerce Department and the' Food' Department are-
all flrring with regard to this matter and are encouraging the orders in the United 
Kingdom rather than have the stuff manufactured here? Will he please' 
investigate this? 

'" The Honourable Kr. A. A. Waugh: I will investigate this. 

REORUITMENT OF SUBORDINATE STAFF ON M. & S. M. RAILWAY 

286. ·Sri K. ADanthaaaY&DIm Ayyangar: Will the Honourable the RailW8Jl 
Member please state: 
(a) how recruitmellt of staff (subordinate) drawing over Rs. 100 per menactll 

on the Madras and Southern Mahratta Railway is made, and whether there are-
any Selection Boards for the purpose; 
(b) if the answer to (II) is in the affirmative, whether they are part time or 

whole time officers; and whether they consider promotions or appointments. 
purely on merit; 
(c) whether there are different scales of pay for the Anglo-Indians and, 

lndi90ns for the same post, or whether there are in effect grades to which only 
Anglo-Indians are, us a rule, promoted and not Indians; 
(d) whether any kind of preference is shown to any class of persons in 

recruitment to subordiuute posts or gazetted posts; and, if so, what, and the-
reasons therefor; , 
(e) whether liny preference ,that may be shown to children or relatives of 

persons in the Railway service is shown only to the Anglo-Indians; and 
W the number of per ~n  r~ r ted by promotion or direct appointment 

d.?I'lDg t~e year 1 4~.'. on thiS al~ a , and how many of them were-(i) Hindus, 
(u) MUBilms, and (111) Anglo-Incban.e and others, for posts drawing Rs. 100 'per 
mensem and over? 

The HonOW'able Sir Bdward Benthall: (a) to (f). The Honourable Member is. 
referred to my reply to Starred Question No. 110, asked in the House 011 8th 
February, 1946. Government understand that promotions in certain cases on 
the M. & S. M. Railway are being made without the' aid of a seleotion board, 
and the questioll whether this is in accordance with the rules is being examined 
further. Information regarding direct recruitment on the M. & S. M. Railway 
to posts eanying a sal_ry of R8. 100 p.m. and over is being colleeted' and wiD 
be laid on the table of the House m due OOUr&6, 
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JIr. I'rlmk ... .A.nU1oD.y: In view of the communal nature of part (c) of the 
question, is the Honourable Member aware of the widespread rumours that 
Hindu officers, particularly Brahman Hiildu officers, invariably practice dis-
~ nat on in favour of caste Hindu employees in the matter' of promotion and 
selection? 

The Honourable Sir Ildward Benthall: I have heard it from interested 
p&rties. 

RECRUITMENT OF SUBORDINATE STAFF ON N. W. RAILWAY 

288. ·Sri. ... Venkatllubba JI.ecldiar: Will the Honourable the Railway 
Member please state: 

(a) how recruitment of staff (subordinate) drawing over Rs. 100, per 
men<1em Oil the North Western Railway is made, and whether there are any, 
S",lection Boards for the purpose; 

(b) if-the answer to (a) is in the affirmative, whether they are part time 
or whole time officers; and whether they consider promotions or appointment.e 
purely on merit; 

(c) whether there are different scales of pay for the Anglo-Indians and 
Indians for the same post, or whether there are in effect grades to which only 
Anglo-Indians are, as a ruie, promoted and not Indians; 

(d) whether any kind of preference is shown to any class of persons in 
recruitment to subordinate posts or gazetted posts; and, if so. what. tLfln the 
peaS(lns thernfor; 

(e) whether any preference that may be shown to children or relatives of 
persons in the Railway service is shown only to the Anglo-Indians; and 
(f) the number of persons recruited by promotion or direct appointment, 

during the year Hl45, on this Railway, and how many of them were-(i) Hindus, 
(ii) Muslims, and (iii) Anglo-Indians and others, for posts drawing Rs. 100, pe~ 
mensem and over? 
'!"he Honourable Sir JJ:dward BentbaD.: (a) to (I). The Honourable Member 

is refelTed to my reply to his StalTed Question No. 110, asked on 8th February, 
1948. 
As regards direct recruitment on the N. W. Railway to posts CBITYing a 

6alary of Rs. 100 p.m. and over, the required infonnation is as under:-

Community Direct Reorttit8 

Muslim_ 66 
Other Minority Communitiea . '31 

Anglo-Indians and Domioiled Euft'peaD8 e 
r ~ M 

Prof. N. G. Ranga: With regard to part (a), what is the nature of this 
tlelection board? 

The Honourable Sir JJ:dward Benthall: Ad hoc selection b:mrd, I think. 
Prof. N. G. lI.aI1ga: Who appoints them? 

The BOllOUl'able Sir Ildward BentbaU: The railway authorities. 

"Prof. N. G. Ranga: For what period? 

'l'be Hou01lJl&})le Sir Ildward Benthall: Fot' the purpose of selection, I think, 

Prof. N. G. Ranga: For what period? Is it for special periods or for a period 
'Of three years? 

The OI1oara~e Sir Ildward Benth&ll: For the period required to make the 
-selection. 

Sri K. ~t a a &ll&Dl Ayyan.gar: Why don't you hand over the selection 
to thp Federal Public Services Commission? • 

!'be HODDUrable Sir _dWard Bea.tbaU: That applies to gazetted staff only. 
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REVISION OF BoALES OF PAY OF THE POSTAL AND R.M.S. EMPLOYEE S 

28"1. ·PecUt Sri ltri8hDa Dutt Paliwal: (a) Will the Secretary of Posts and 
Air please state whether his attention has been drawn to the resolution passed 
by the Conference of the All India Union of Postal and R.M.S. employees to 
the effect that on and from the 15th February, 1946, the entire 'PORtal and 
R.M.S.; E.D.As., and E.D.Ms., who are under the organisations of the All 
India Postal and R.M.S. Union shall commence attending office in the 
minimum dress with a red badge containing the words "Hungry Postal 
Employee" printed On it till the revision of the scales of pay is accepted by 
Government? 

(b) Will he please state the step or stf:lPS which GO\"f'rnment intend to 
take to revise the scales of pay of the Postal and R.M.S. employees? 

Stl Gurunatb. Bewoor: (a) Yes. 
(b) I would refer the Honourable Member to the statement which I made 

in the House in the course of the deba.te on Thursday the 7th of February. 

Prof. If. G. BaDga: Has the Honourable Member had any further conference 
with the Federation concerned after this House had an opportunity of discussing 
this matter? 

Sir Gunmatb. BwOOl': The debate took place on 7th February, and since 
then we have been examining the various demands made by the Federation and 
we hope to corne to a decision very early. In the meantime, contact is being 
maintained with various office bearers of the Union. 

Shri Kohan Lal Sakaena: ,May I know if any action will be taken against 
these employees for putting on these badges? 

Sir G111'1lD&th Bewoor: I do not know whether they have started putting on 
badges. I earnestly hope that the employees will not make themselves 
ridiculous in relation to similar employees of other Government departments who 
perhaps get something less than the postal employees and' yet they do not put 
on t,hese badges. 

Srt K . .An&n.thaaayanam Ayyangar: May I know whether the Commission 
referred to by the Honourable Member has been appointed? 

Sir Gurunatb. Bewoor: It is going to be appointed. It will take some time 
to select. the personnel required for the commission and to collect the material 
required for the work. But it is on hand. 

Shrt Sri Prakasa: Will the Honourable Member tell us what exactly is the 
flituation today, and whether there is any danger of the threatened strike 
materialising or not? 

Sir Gurunath Bewuor: I do not think there has been any development since 
the last five days, B'Jt the news appeared this morning that the all India 
Postal Union had given notice to strike to the Director General. But the fact, 
however, is that the Director Gener~l has not yet received any such notice. 

Kr. B. B. Varma: May I know if the Honourable Member is aware of the 
fact that the postal, employees in Bihar were putting on these badges, and that 
on the a ran~e given by t ~ .Post Master General that he will strongly 
recommend their case for reVISion of scales of pay, that they discontinued 
wearing these badges? '. 

Sir Gurunath Bewoor: I do not know whether the Honourable Member is 
referring to an incident which took place last year or to an incident which is 
taking place at present? 

Mr. B.  B. Varma: Only a few months ago. 

Sir Gurunath BewOOl': They started wearing hadges and I believe the p')st 
Master General persuaded them to give up wearing badges. 

IIr. B. B .. Vlnna: It was on the assurance that he would recommend their 
caSe strongly. . 
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Sir G1U'IID.&UL BeWOOl': I will make enquiries. 
Ill. B. B. Varma: The Postmaster General also wrote a letter to that efteot? 
Sir Gunmath .&Woor: I will enquire. 

ARB.1cST OF RAJA MAHENDRA PRATAP. 

238. *Paadlt Sri ltriIhDa Dutt PaUwal: (a) Will the Secretary for Extern.al 
Affairs please state if it is a fact that Raja Mahandra Prlltap was arrested lD 
Japan under the order of. General MllcArthur ~ the ground that he was the 
General of the Aryan Army there? 

(b) Will he stat.e the present whereabouts of Raja Mahandra Pratap? 
(c) Do Government intend to permit Raja Mahaudra Pratap to return to 

India as a free man? 
:Mr. H. Weightman: (a) and (b). The Government of India have no official 

information, blit have seen press reports of his arrest and subsequent release 
in Japan. . 

(c) Since Raja Mahandra Pratap renounced his British Indian nationality, 
Government are under no obligation to afford him entry into India. 

Prof. N. G. Ranga: In view of the fact that many people in this country 
take interest in his welfare and what happens to him, will the Honourable 
14ember enquire and see that he is given proper facilities if he desires to return 
to India? 

Kr. H. Weightmm: lie has not applied to return to India; 80 the question 
is hypothetical. 

Prof. N. G. BaDga: In the interest of those people in India who are anxioWl 
about his welfare, wi"ll the Honourable Member enquire and find out his where-
$bouts? 

liz. :II. Weightmaa: I suggest his own family should make enquiries. 
Prof. If. G. RlDga: In view of the fact that this gentleman has left India 

more than thirty years ago, it is doubtful whether he has got any 8O!'t of relatives 
still nlive. We all feel very much interested in him and all of us oonsider our-
selves to be his relatives ......... . 

Mr. Prealdent: Order, order. The Honourable Member should put a 
question. 

Prof. N. G. Bangs: In view of the fact that a large number of people in this 
country are interested in him, will the Honourable Member make enquiries? 

Dr. Sir Zia Uddin Ahmad.: Ris brother is alive. 

COAL SUPPLY FOR TOBACCO F'LUE-C'LRING 

239. *Prof. N. G. ltaDga: Will the Honourable Member for Industries and 
ijupplies be pleased to state: 

(a) who is responsible for allotment a.od distribution of conI for tobacco 
flue-curing in the Madras Presidency, and who entertains complaints regarding 
distribution and actual despatch of coal as between the distributors and 
consumers; 

(b) whether Government bave received any complaints from the r.onSllmers 
of the Ongole Area of the Guntur District regarding the wrong weights and 
excess rates imposed on consumers by the retailer at Chivala and Ongole and 
the I'efusal of the Indian Leaf Tobacco Development Company (i.e., LT..T.D.) 
the wholesaler for North Indian Coal. (that is, other than Singareni Coal) to 
entertain any complaints against the authorised retailer appointed by them; 
if so, when and how often; . 

(c) whether it is a fact that Mr. K. Sankavazr.n has suggested to Govern-
m6nt on behalf of the consumers of the Ongole area that just.as the Singareni 
ColliE'ries have been supplying ooal directly to consumers since 1948, North 
India coal also may be supplied directly to such of the consumers as desire i\, 
without the unwanted mediation of the wholesaler and retailer; 



STABRBD QUESTIONS AlIfD ANSWBBB 901 

(d) the reason why Government persists in imposing the unwanted, too 
.(lOBtly sen-ices of theBe middlemen on .the .consumers; and . 
(e) whether it is also a fact that, In view of the refusal of the wholesaler 

to deal any longer with Mr. I:)ankavazza, the Ongole consumers or coat are 
today without. lilly coal supplies fol' their tobacco flue-curing? 
The BDourable Jlr. A.  A. Waugh: (a) On recommendations made by the 

-Tobacco Adviser the Central Government fixes each month a quota of coal for .an flue-curing doncems in India. Out of this quota, an allotment is issued 
by the Deputy Cool Cbmmissioner (Distribut:on) in favour of the Indian Leaf 
Tobacco Development Co. to meet the requirements of flue-curing concerns in 
.south India. Shipments of this coal are arranged according to the programme 
prepared by the Indian Leaf o ,,: ~o De elopmen~ Company who d tr llt~ it, 
.. mong the ryots under the supervision of the Exc:se Department.. ~omplamt  

regarding distriBution and actual despatches of coal bet·ween the distrIbutor and 
<lonsumers should therefore be entertained by the Indian Leaf Tobacco 
Development Company. 
(b) Yes, Sir. A complaint in th:s connection was received from Mr. K. 

SUlllwraih ill Augw,;, lust. 1 his was referred to the Provincial Ceal Coutroller, 
Madms who OD enquiry stated that such complaints were found to have little 
justification. . 
(c) Such a suggestion was made by Mr. K. Sankaraih, not by Mr. Sankarazza. 
(d) To avoid delay in coal transport, it is essential to arrange despatches to 

one distributor, rather than direct supplies to a large number of consumets. 
Government w]l Dot however object to making direct supplies to individual 
consumers provided the tonnage required is substantial, and the case is recom-
mended by the Tobacco Adviser and responsibility is accepted for prompt pay-
ment to the collieries. 
(e) During the current tobacco curing season 2,092 tons of coal (other than 

Singareni) were despatched \0 Indian Leaf Tobacco Development Co. up to the 
end of January, 1946 to meet the requirements of the Ollgole area. 

Pro!. N. G. B&nga: In what capacity have the Government entrusted this 
Indian Leaf Tobacco Development Company with powers to supply or not to 
supply coal to individual businessmen? Why should a private company be 
conferred with these powers? 

The llonourable Kr. A.. A. Waugh: They are consumers' distributors but 
if anybody wants to get direct supplies, we have no objection. 

:Prof. :N. G. RaDga: Is it not a fact that although the flue-cur:ng ~noe1'  
and tobacco ~o er  required to. ~e suppl!ed direct and although they are 
ptepared to gIve necessary secuntles, yet they have not been supplied 80 far 
~t  the necessary coal? 

The lloDourable Kr. A. A. Waugh: i have no imormatie» .ha.t any ftrm 
made any such offer. . 

Sri V. Ganganlu: May I know whetberffi>vernmern &Nl prepared to supply 
separately to the tobaooo growers for Cllri1l@ p rp~  

-fbe BODOUl'able lIr. A. A.. Waagh: Provided there is adequate guarantee of 
adequate orders and of prompt payment to collieries by the .tobacco growers. 

Pl'Qf. If. G. Banga:. Who is to decid'l! whether the assurances given by the 
tobac(lo growers are saLsfactory or not? Is it the Tobacco officer or the Indian 
Leaf Tobacco Development company? 
The Honourable 1Ir. A.  A. Waugh: The Tobacco Adviser. 

DIREOT SUPPLY OF COAL TO TOBBAOOO FLUE-CURING COAL CONSUMERS 

. OF O GO ~J 

24~. *Pro!. N. G. Ranga: Will the Honourable Member for Industries and 
l:3upphes be plensed to l'tnte: 
(a.) if it is a faet that Mr. K. Sankav8zza complained on behalf of the Ongole 

r~r.t ~ 1 consumers who are tobacoo flue-curers to the Deputy Coal Commis-
sioner (Distribution, Calcutta) on the 14th August, 1946, abmtt bhe na prBet ~ 
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of the retailer and the refusal of the wholesaler to set right the retailer for ~e 
distlibution of coal at Chivala and Ongole and requested the said officer to 
subdivide the quota. of  coal, already allotted jpr flue-curing in ~ Ongole area, 
so iE4! as the needs of those flue-curers who desire direct despatch and supply 
of cow in the Ongole area are concerned; 

(b) whether it is also a fact that Mr. Sankavazza interviewed his assistani 
Mr. Scott at Calcutta. on the 2nd January, 1946, and told him that unless coal 
was supplied to fIue-curers immediately, it would be too late for .tws flue-curing 
season commencing from about the 15th January, 1946; 

(c) whether it is a fact that he advised Mr. Sankavazza ~ approach the 
Tobacco Adviser at New Delhi and that Mr. Sunkavazza interviewed the 
Tobacco Adviser in Bombay 011 the 26th January, and was told that it wu 
only the Deputy Coal Commissioner at Calcutta who had to pass final orden. 
on distribution and that he could not interfere; and 

td) what Government propose to do in order to eusure timely and direct 
supply ot coal to the tobacco-flue-curing coal consumers of the Ongole area? 

'l'h.e Boaoarable Mr • .A.. A. Wa.ugh: (a) A complaint was received from Mr. 
K. Saukaraih (not Mr. Sankaval.za). The attention of the Honourable 
;M;ember is invited to reply to parts (b), (c) and (d) of Question No. 239. 
(b) and (c). Mr. K.Sa.nkaraih (not Mr. K. Sankavazza) interviewed Mr. 

Scott. He was informed that Government would have no objection to arrange 
direct supplies in his favour or in iavour of individual ryots provided their case 
was recommended by the Tobacco Adviser. 

(d) The attention of the Honourable Member is invited to reply to part (d) 
of Question ~o. 239. 

Prof. N. G. B.a.np: Sir, I have myself given copious information here but 
the Honourable Member says he is not able to do anything. His own Tobacco 
Adviser was approached on behalf of the growers for this privilege and the 
Tobacco Adviser said he had no powers and he asked this gentleman to interview 
the Deputy Coal Commissioner. Is the Honourable Member aware that if 
they make the tobacco growers run from pillar to post in this manner they will 
not be able. to carry on tobacco growing and flue-curing? 

The lloD.ourable JIr. A. A. Wa.ugh: I have already said that the Deputy 
Coal Commissioner, subject to the availability of coal, will entertain such 
applications. . 

Prof. K. G. :B.a.nga: Is the Honourable Member aware that even till today 
coal has not been supplied to our tobacco growers there ahhough the fl ue-curing 
season starts in the middle of January? 

The HODOUl&ble JIr . .A.. A. Waugh: Sir, I have no information. 

GoVEBNKBNT POLICY re RAu. RoAD C<>-OBDINATION. 

2&1. ·Seth GoriDd. Das: (a) Will the Honourable Member for War Tr&DIpon· 
be pleased to state whether the policy of the Central Government regarding the 
Rail-Road Co-ordination, was clearly laid down by notifications in every Pro-

n '~ particularly in the Central Provin.ces and Berar by its Government? 

lb) If the answer to (a) is in the negative, what are the reasons for not 
doilig so? 

(c) Does the Honourable Member now propose to issue necessary instruc-
tions to the Government of the Central Provinces and Berar for laying out this 
policy of Rail-Road Co-ordination? 

The JloDDUr&ble Sir J:dward Bentha.ll: (a) The policy of the Central Govern-
mep.t re ard~  Rail-Road Co-ordin.ation has been set out. in ,he White Paper 
whlCh was laid on the table of thiS House at the opening of this session and 
which has been circulated to all Provincial Governments. Communiques or 
notifications have been issued by all Provinces in which negotiations fop \he 
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formation of tripe.rtite oompanies have reaohed 1m advlmoed stage. A. comuni-
que has also been issued in one other Province and one Provincial Oovernment 
has passed a Resolution on the subject. In the Central Provinces the Provin-
cial Government have sent the President of the Provinoial Motor Union & 

detailed Memorandum setting out their views on Road-Hail Co-ordination policY 
and forwarding him printed copies of the Central Government's White Paper 
for distribution to Motor Unions. 

(b) and (c). Do not arise. 

Seth GoviDd Daa: Will Government in the present circumstances defer this 
matter \ill popular Qovernments come into power, and leave the matter to-
them? 
The Honourable Sir Edward Benthall: The whole matter is being considered 

by the Committee at present. 
Babu Bam. Narayan Singh: Is it a fact that the Bihar Government are 

against this Road-Rail co-ordination? 

The Honourable Sir Edwam. Benthall: I do not think that is & striotly 
accurate description of the Bihar O:overnment's policy. They are framing a 
policy of their own. 

Ill. lIubammad NaUDlUL: May I know what views of the Bihar Government 
have been so far received? Is it a fact that they do not see eye to eye with 
the Government of India in the matter of the road-rail programme as in the 
White Paper7 
The lloDourable Sir Kd.ward BeDt.hall: They di.1fer in certain respeots. I dG 

not think they have yet put out a communique, which is the lI ~ I of this 
question. 

Shri Sri Prakasa: May I know how far the work of that omm t~ has 
progressed and whether the Honourable Member has asked all provincial 
Governments to stay their hands till the work of this Committee is completed 7 

The llODourable Sir Edward Benth&1l: Yes, Sir; I informed the Provincial-
Governments alld the Railway Administrations that we will make no ~ er 

financial commitments till this Committee has reported. The Committee ha. 
had several sittings aud is meeting again today. 

Shri D. P. Karma.rkar: Is the Honourab:e Member aware that the Bombay 
Government is proceed:ng with this scheme in spite of the fact that the Com-
mittee is making inquiries into the matter and that fresh permits have been 
issued after it was entrusted to this Committee 7 

The BODDUlable Sir Edward. Benthall: Yes, Sir, but that has nothing to do 
with the Central Government. 

Shrl D. P. Xarmarkar: In the interest of harmony of the whole scheme wiU 
the Honourable Member advise the provincial Government to stay its hand till 
the report of this Committee is submitted 7' 

The HODOura.ble Sir Edward. Bentha.ll: The provincial Government is full, 
aware of the position. 

SURRENDER OF MOTOR VEmCLES BY THE CENTB.A.L PRoVINOB8 GOVERN-

MENT TO CENTRAL GOVERNMENT. 

M2. -.,eth GovlDd D&I: (a) Will the Honourable Member for War Transport 
please state the number of new motor vehicles of lend-lease or otherwise, whioh 
have been surrendered back to the Central Government by the Government ot 
the Central Provinces and Berar, out of the quota allotted to this Province, since 
the ·control over the motor vehicles came in force? 

(b) What were the reasons stated by the Provincial Government, in ques-
tion, for such rrender~ 

(c) Is it a fact that there was no urgent necessity for new vehicles inth&i} 
l'rovinoe? 
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'ft.. ~ 8ir &clw:ud ... \tl&U: (a) 30 Qo e~t. oWJled Austin 

10 H . .P. motor cars were allotted to the Central Provinces in July, 1945, out 
.of which 14: have been surrendered. ~o o~ mo~r vehioles have been surren-
.dered by the Central ProviBoes Government. 
(b) The reason stated by the Provincial Government for this surrender W88 
... , there was no delD8lld for the rem&ining 14: motor ears and they could not 
.therefore be disposed of in the Province.' . 
(c) It is understood that the present price of these cars was the reason why 

:they could not be sold. Presumably intending purchasers pre!erred to await the 
artival of eommercailly imported motor can in the hope t a~ prie'es would be 
rower. 
Lt.-Ool. Dr. 1. O. Ohatt.er}ee: In view of the fact that the Central Govern-

ment have by lend or lease or otherwise come in p08l'enion of. number of 
spare motor vehicles, will the Honourab:e Member consider the desirability of 
allotting an adequate number of jeeps for the use of Members of -this House 
.and let them acquire these at reduced prices? 

!'be BOJlOurable Sir Edward Benthall: As far as I am aware, the present 
Government does not own any jeeps. 

Kr. Ilanu Subedar: When does the Honourable Member expect that 
commercially imported vehicies will be available to the civil population, who 
Bave been waiting for them so long? 

The BonO\11'&ble Sir Edward Benthall: Licences have been given for a 
certain number, but whether any have arrived I do not know. But the price 
of the commercially imported 10 H. P. Austin cars  has been fixed at a higher 
figure thaD tor these Government imported ones; and it is possible that those 
who rejected the chances of getfllg cheaper Government imported cars may 
regret their action. 

Ilr. Jlanu Subedar: Is it a fact that oars can be imported cheaper from the 
U.S.A. and that many importers have approaohed Government for permission 
.to do so, but they have been refused? Is it dollar difficulty or British patrio-
tism? 

The B.oIIoIlrabie Sir "'w. B_t.hall: I think that is rather straying outs:de 
<the sphere of the question; I shall require notice. 

Shri :MoIaaa Lai BIbaa: May I know if oarl were surrendered by other 
.provinces also, "sides the C. P.? 

fte llonouta.blt Sir BdW'ard Bent.h*U: I '",ant notice of that question . 

.lIr. P. B. Gole: Is the Honourable ~em er aware that many applications 
1tit these cars have been turned down by the C. P. Government? 
The BOD01Uable Sir Edward Bent.hall:No, .Sir; I am informed that there 

• .as no demand for these particulat cats, and that is why that Government 
.o6tl'rTetldeted them. 

Shri Kohan La! Sa.k8ena: Is it a fact that Government did not want to Bell 
:tliese to other companies beside two specific companies and that is why these 
,cars have not been sold? 

The Honourable Sir Edward Benthall: No, Sir. 

Shri Mohan Lal S.a.kaena: Will the Honourable Member make inquiries? 
The Honourable SU' Edward Benthall: I have made inquiries and these are 

,the reasons I have given. There is another reason, and that is that the paint 
on these cars was not attractive. 
Shri Kohan Lal Saksena: Am I to understand that if there are applications 

pending from another company there will be no objection to supplying them? 
The Honourable Sir Edward Be~t aJl: The difficulty is that these have been 

surrendered and allotted to some other people. 
Shri Sri Pr&ka8&: What was the occasion for this surrender? Did the 

·{)entral Governmen. wage war against the C. P. (Jovernment? 
JIr. Preatden\:. Order, order. ~e t question. 
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PERMITS roB STAGE OARRIAGES FOB PRIvATE USE. 

U8. *Seth Gov1D4 Du: (a} Will the Honourable Member for War Transport 
please state if it is a fact that permits, for stage carriages have been iSlLued 
under the Defence of India Rules to individuals for private use, neither con-
nected with war works nor in aid of war works? 

(b) What is the number of such permits issued n ~ 1944, in the Centra! 
Provinces and Berar? • 

The Konourable !lir Edward Benthall: (a) and (b). Permits are not issued 
onder the Defence of India Rules. If the Honourable Member refers to 
Ordinance No. XXXI of 1Q45 , that Ordinance, . in order to meet the situation 
created by the war, empowered the statutory authority constituted under the 
Motor Vehicles Act to issue permits without being bound by the maximum 
and minimum periods for which they are effective as fixed by the Act. The 
Central Government have no information as to the number of permits issued 
onder the authority of the Ordinance in any particular Province. 

1Ir. P. B. Gole: Will the Honourable Member kindly enquire how many 
applications for renewal of permits by the operators have been turned down by 
the Provincial Government? 
The JIonourable Sir Edwa.rd Benthall: Yes, .Sir. 
Seth Govind Du: Will the Honourable ;Member make further enquiries as 

to why permits are being given to the new operators and not to the old ones. 
There is a complaint in the Provinces that these permits have been issued to 
new operators and not to the old  ones. Will the Honourable ;Member make 
enquiries from the Central Provinces why old operators were not given any 
permits? 

The. Honourable Sir Edward Benthall: Yes, .Sir. I will make enquiries. 
Shri Kohan La! SaJaIena: Is the Honourable Member aware that a circular 

has been issued by the Provincial Transport Authority -saying that in future 
permits will be granted only to those companies in which the o-overnment and 
the Railways are interested? 

The Honourable Sir Edward Benthall: That question arises on the previous 
.question......,No. 241. 

1Ir. Prealdent: Next question. 

QUANTITY AND V ALUlD OF CLoTH QUOTA IN BIHA.B 

244. *1Ir. Kadandhari SlDgh: Will the Honourable Member for Industries 
.and tlupplies pieube state: 
(a) the quantity and value of the latest quota of cloth allotted to the 

I'rovince of Bihar; 
(b) the basis ou which the respective quota was fixed; 
(c) whether the Honourable Member is aware of the scarcity of dhoties and 

-saries (popular cloth) in Bihar; and 
(It) whether steps have been taken to remove the scaroity? 

The Honourable Mr. A. A. Waugh: (a) Bihar's monthly quota of cloth 10 
115,736,000 yards. The value of this quantity is about 2·03 crores of rupees. 

(b) Quotas for all provinces are fixed on the basis of their population and 
,their consumption in pre-war years, 

(c) Yt's:l, Sir. 

(d) Yes. The Textile Industry (Oontrol of Production) Order, 1945, compels 
mills to devote 60 per cent. of their capacity ·to the production of certain types 
·of cloth in popular demand, among which Dhoties and Saries are included. 

1Ir. Kuh&mmad Baumm: May I know what was the consumption of Bihar 
m pre-war days antl how it has been calculated? 
The Honourable 111'. A.  A. WMlgh: I must ask for notice of that question. 

B 
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JII'. lIuhammld, .a1UlWL: You have just said in reply to pari (b) of the( 
question that the basis of calculation was the consumption of that province in 
the pre-war days. How did you make this calculation? 

'!'he Bonourable 1Ir. A • .A.. Waqh: I shall give the information asked for 
by the Honourable Member after making enquiries. I cannot say off-hand how 
the actual calculation was made . 

. Sreejut Boh1D1 J[umar OhouclhUV: In fixing the quota is any consideration 
given to the provinces which have no textile ,;nills? 

'!"he HODOUl'&ble Mr. A. ·A. Waugh: Yes, Sir. Consideration is given to the 
present population of the province, on the basis of its pre-war consumption. 

Babu :aam. .&1'&YIl1 S1Dgh: Is it not a fact that Bihar has not been getting 
her full quota for the pa ~ two or three years? 

The Honourable Mr. A. A. Waugh: I am not aware of it. 

Babu :aam Karayan Singh: Will the ;Honourable Member enquire into the 
matter? 

The lloIlourable Kr. A.  A. Waugh: Certainly, Sir. 

Sri )[. Ananthaaaya.na.m Ayyangar: May I know whether in calculating the 
consumption ot goods in pre-war years, only that cloth which was manufactured 
in the Mills in India is included, or does it also include those quantities which ( 
were imported either from Japan or from Lancashire? 

The HonourlLble Mr. A. A. Waugh: 80 far as I am aware, it includes the 
total consumption and not just .the consumption of cloth made in India. 

lDlan Abdul Ghani ][han: What is the percentage of reduction on the 
average for the whole of India? The supply of cloth per head was reduced 
according to the scarcity of the supplies available for civilian consumption. 
Will the ono ra l~ Member tell me what was the percentage of reduction for 
each province or for the whole of India? 

The Honourable JIr. A.  A. Waugh: I cannot give that information off-hand. 
I was ouly asked about the quantity and value of cloth for Bihar. . 

JIr. )[uhammAd. Nauman: Has the Government got a complete record of all 
this? 

The Honourable Mr. A.  A. Waugh: Sir, I want noticc of this question. 

Sri )[ • .Ana.nthasayanam Ayya.ngar: May I know, Sir, whether in fixing Q 
quota for the various provinces, the production of cloth by handlooms was also 
taken into consideration? 

The Honouralie Kr. A. A. Waugh: I believe it was. 
Babu Ram Narayan SiDgb: May I know whether in fixing a quota for various 

districts in the province, the Provincial Governments are independent or do 
they fix the quota in consultation with the representatives of the Government 
of India? 
"l'he HOIlOIU'ableMr. A.  A. Waugh: No, Sir. The internal distribution is a 

matter for the Provincial Government. 

Xha.n Abdul Ghani ][han: How does the Honourable Member fix the quota 
for a province if he does not know how much he has to cut? 
Kr. President: The Honourable Member wanted to have notice o~ too' 

question. Next question. 

QUANTITY AND VALUE OF KEROSENE OIL QUOTA IN BIHAR 

245. *Kr. J[adandharf Sfllgh: Will the Honourable Member fOr Industries 
.lI1d Supplies please stute: 

(II) the quantity and value of the latest quota 'Of ke1'Q,8ene oil allotted to 
the Provincp of Bihar i 

(b) the basis on which the quota was fixed; 
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(C) whether the Honourable Member is aware of the acute scarcity of 
kerosene oil in the rural ·.,.reas of the Province of Bihar; 
(d) the reason why quota of kerosene oil has been ,reduced in the month of 

January; and 

(e) wneDier Government propose to take steps to remove the scarcity in 
thli near future? 

The B.onourable 1Ir. A • .A.. Waugh: (a) and (b). Kerosene quotas are noi> 
fixed on a Provincial/State basis as the Oil Companies' distribution arrange-
ments are based on rail-heads and their districts are no~ co-terminus with 
provincial boundaries. Information regarding the exact quantity and value of 
Bihar's quota is, therefore, not r.eadily available, but can be furnished in due 
course if the Honourable Member desires. 

For the purposes of easy reckoning, the releases to the various supply areas 
of the Oil Companies are expressed in tenus of percentage of their consumption 
in 1941. Current releases to all the supply areas in the country are at the 
level of 65 per cent. of their 1941 off-take. 

(c) The Government of India have no information. Internal distribution 
is the responsibility of the Provincial (lovernment. 

(d) and (e). Releases of Kerosene had to be reduced in January in order to 
conserve up-country stocks against the likely shortage due to the recent strike 
and unrest among the Oil Companies' labour. Since then, it has not only 
been restored but increased from 60 per cent. of 1941 consumption (the level 
of releases prevailing in December in the supply area in which Bihar is situated) 
to 65 per cent. of 1941 consumption from February 1946 onwards. 

1Ir. Mubammad Naum&D: ;May I know whether the ,Government has got; 
any figures to show what was the oil consumption of that province before the 
war, and how does it compare with the present quota? 

The Honourable Mr. A.  A. Waugh: I will make enquiries about that. 

Prof. N. G. R&Dga: Will the Honourable Member consider the desirability 
of doing away with the existing discrimination as between the rural areas and 
urban areas in the distribution of kerosene oil? 

The Honourable 1Ir. A. A, Waugh: That is a matter for the Provincial 
Government. 

Sreejut Robin! Kumar ahoudhuri: May I know if any special quota is given 
to the students during their examination time? 
The Honourable IIr. A. A. Waugh: I am not aware of that. It is for the 

Provincial Government to consider. 

Prot. N. G. B.&nga: May I know who decides to give greater quota of 
kerosene to towns where there is already electric lighting than what is being 
given to rural areas? Is that also for the Provincial Government to consider? 

The Honourable 1Ir. A.  A. Waugh: That is a matter of internal distribution. 

Prof. N. G. Ranga: Where will the Central ,Government come in in regard 
to this grievance which is felt by the rural areas? Has the Central Govern-
ment no responsibility at all for seeing that people in the rural areas do get 
eufficient quantities of kerosene oil? 

The Honourable 1Ir. A. A. Waugh: I am not aware that the rural areas do 
. not get an adequate share of what is available for distribution. 

Prof. N. G. Ranga: It is on the basis of that information that I have put 
~  .question. Will the Honourable Member at least be good enough to com· 
mUDlcate the question and his answers to this question as well as the supple-
ment~r e  to the different Provincial Governments and bring it to their notice 
the d ~ontentment felt by the rural areas that they are DOt being dealt with 
properly? • 

The Honourable Mr. A.  A. Waugh: I urn prepared to ,end the question and 
an.".. to the Provincial Governments. 

B 2 
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DETENTION OF .AFGHAN Pm:NCES IN INDIA 

248. ·Shri Sri PrIkaIa: Will the Foreign Secretary be pleased to state: 

tal if any Afghan princes are being detained in India; if so. the names of 
these; . 

(b) the reasons, if any, for such detention; nnd 

(c) the expenditure that is being incurred Oil them, and the allowanoes thaj 
1l1'.! oeing paid to their families? 
'JIr. a.Weightman: (a) There are 10 persons detained in jail in India who 

are connected in varying degrees of remoteness with previous dynasties in 
Afghanistan. Their names are as follows: 

(1) Sardar Ghulam Ahmad, s/o Sardar Ali ,A.hmad Jan, 

(2) Sardar Fazal Ahmad, s/o Sardar Ali Ahmad Jan, 

(8) Sardar Ali Mohammad, s/o Sardar Ali Ahmad Jan, 

(4) Sardar Fakir Ahmad, s/o Sardar Ali Ahmad Jan, 

(5) Musammat Shah Bano, wife of Sardar Ali Ahmad Jan, 

(6) Musammat Shah (lul, wife of Sardar (lhulam Ahmad, 

(7) M;usammat Mah (lul, wife of SaMar (lhulam Ahmad, 

(8) Musammat Mah Gul, wife of Sardar Ali Mohammad, 

(9) Sardar Abdulla Jan, son of Sardar Mohd. Ishaq Khan, and 

(10) Sardar Mohd. Uasan Khan, s/o Sadrar ;M;ohd. Ishaq Khan. 

{b) The first 4 and the last 2 in this list are detained for reasons of State 
connected with External Mairs. The 4 ladies are the dependents of ~o . 1 tc 
4 and accompany them by their own wish. 

(c) Nos. 1 to 8 receive allowances totalling lts. 11,160 per annum. In 
addition Government expends some Re. 4,000 per annum on the education of 
the children of Sardars Ghulam Ahmad and .Ali Mohammad. Nos. 9 and 10 
have only recently been placed under detention and the question of the 
allowances to be granted to them or their families has yet to be decided. 

Maintenance costs for all amount to roughly Rs. 3,650 per annum, 

Prof. N. G. Banga: When were these gentlemen arrest.ed. and where? Was 
it in India or was it in Afghanistan? 

JIr. a. Weightman: The firsb four on the list surrendered in India. The 
ladies came to join them later. The last two were again arrested in India. 

Shri Sri Pra.kas&: Are they being detained for any offence committed in 
India or in their own country? 

JIr. a. Weightman: The position is that these people have been implicated 
in efforts to subvert the Government of a neighbouring friendly country from 
bases in India. 
Shri Sri Prakasa: Does not international law lay it down that politicw 

offenders cannot be interned in a country in this manner, and if these gentlemen 
and ladies have been committing political offences in another country, may 1 
know how the Government of India regards it its right to intern them in India? 

1Ir. a. Weightman: The offences were committed in India. .As I tried to 
explain they attempted to subvert the (lovernment of a neighbouring friendly 
country, operating from bases in India. 

Kr ••. .A8a4 All: I am anxious to find out from the Honourable the External 
Affairs Secretary, how long these people are to be detained: is there 8 limit to 
their detention or none: and also while they are in detention will their allow-
ances remain where they are, or will they be raised in o~ onan e ~  ~e r 

position and status? 
Mr. a. Weightman: There were two questions. 

lIr .•• AlaI AU: I 8m sorry. 
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111'. B. Wei&htma.D: One was about the length of time: no time has been 
fixed. No. 2 was .  .  .  .  .  • 

Ill. Pnaldent: About allowanoes--.whether they will remain all the same 
figure or be revised? 

111'. B. We1ghtDum: About allowances, I do not think there will be any 
question of revision of education allowances until the time comes when they 
are no longer required. 

(6) I~  ANSWERS 

NUMBER OF SIKH SUPERINTENDENTS, ASSISTANTS AND CLUKS IN CERTAIN 

OFFIOES 

2i7. ·SIldar JIaD.pl SiDgh: (a) Will the Honourable :Member for Industries 
and Supplies please state separately the number of Sikhs employed as Superin-
tendents, Assistants and Clerks in the Office of the Chief Controller of Purchase 
(Supply), Main Secretariat, Director (Jenera! Supply,  Director General (Dis-
posals) and ChIef Registration Office? 
(b) What is the number of Sikhs intended to be retained in the above cadres 

in the above mentioned offices? 
(c) Will be please assure that the number of Sikhs retained in each category 

will not fall short of their communal proportion? 

The Honourable 1Ir. A.  A. Waugh: (a) A statement is placed on the 
table. 

(b) The information required cannot be furnished 
strength of the new offices of the Directorate General, 
plies, (in which the Directorate General of Supply and 
of Purchase (Supply) have been merged) Qnd of the 
Disposals, has not been finally determined, 

at present, as the 
Industries and Sup-
the Chief &ntro11er 
Directorate General. 

(c) Every effort, will be made to ensure adequate representation of SHills. 
in t.hese posts. 

No. of Sikhs employed as 

Organization 

per ntendent~ Aaaistants Clarb 

Directorate General of Industri811 and Suppli811 . 

Kain Secretariat 

Directorate General of Dispoeals 

Office of the Ohief Registration Officer 

2 

1 

30 

13 

6 

INDIANS AS HEADS OF DEPARTMENTS IN RAILWAY ADMINISTRATIONS 

19 

9 

7 

248 •• 8.rl •• Ananthasa.ya.nam Ayyaqar: (a) Will the Honourable the 
Railway Member be pleased to state if he has appointed any Indian as General 
Manager or Chief Officer for the Commercial or Traffic Departments in any 
of the Railway administrations during the last year, since the Railway Adminis-
trations have been taken over by the State? If so what is the llalIle of the 
Railway, the post, and the name of the officer? ' 

(b) Has any programme for Indianising the heads of Departments in the 
several Railway Administrations and the Railway Board been undertaken by 
him? 
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(0) With reference. to hii budget speech last year that Jtailways are 991 per 
cent. Indian-operated, what does the other -1 pel' oent;. consists of, the denomina-
tion of the officers, the number in the several denominations and the salaries they 
are drawing? 

(d) What steps, if any, have been taken to lndianise the remaininK i per 
eent? 

(e) If no steps have been taken, why not? 

fte B.oILOII1'IIbie Sir .dnrd BeIlUlall: (a) I am not quite clear u.s to the 
particular Railways to which the Honourable Member refers. If he is seek-
ing information in respect of the M. 6: S. M., the S. 1. and the li. N, Hail-
ways, which have been taken over by the State recently, one Indian officer 
has been appointed as Transportation Manager of .the B. N. Hailway in 1945. 

(b) Administrative posts like those of Heads of Departments are filled by 
the promotion of officers on considerations of inerit. More Indians will fill 
auch posts when those recruited under Government's policy of Indianisation, 
which has been in force for o,'er ten years, become eligible, by service and 
experience, for selection. 

(c) Europeans comprise the ar~r per cent. referred to. As regards the 
remaining portion of this Plirt. of the question, it is not clear what the 
Honourable Member means by "denomination". If he is referring to grades 
of staff; so far as gazetted officers are concerned, all available information 
will be found in the latest edition of the Classified List of Officers on Rail-
ways, a copy of which is available in the Library of the House, As regards 
other staff, I regret I cannot undertake to collect the information as it would 
involve l1li. expenditure of time and labour incommensurate with the results. 

(d) and (e). No steps have been taken as normal wastage among, senior 
officers coupled with present policy is resulting in a rapid IndianiSRtion of the 
Railway services. 

NU1rIBER OF HIGH SALARIED ':(NDIANS AND EUROPEANS IN ADDITIONAL 

DEPABTMENTS OF RAILWAYS 

249. *Brl ]I • .&nanthaaayanam AyJaDgar: (a) Will the Honourable the 
Railway Member please state whether any additional departments have been 
opened in any of the Railways or in, the Railway Board as a wartime measure, 
or otherwise since 1989? 

(b) What is the number of additional hands employed during this period 
classified as Indians and Europeans drawing salaries of Rs. 2,000 and above of 
Rs. 1,500 and above, of Rs. 1,000 and above, and of Rs. 500 and above? 

(c) How many of them have been appointed temporarily and how many per-
manently? 
(d) Are any of these posts reserved for ex-service military men, European 

and Indian and what is the proportion if any, of EuroIJeanS to Indians? 
(e) Now that the war is over liave Government started any investigation ae 

to what extent retrenchment could be effected in (i) the personnel (ii) all 
Departments and offices, (iii) salaries and (iv) allowances, and economy observed 
in the use of fuel and other materials? If not, do Government propose to 
appoint a committee for the investiga.tion of retrenchment and economy in the 
.affairs of all the Railway Administrations? 

The Honourable Sir Edward Benthall: (a) Yes. 

(b) and (c). Information is being collected and will be laid on the table 
of the House in due course. 

(d) It has been decided to reserve, for war-service personnel, 70 per cent. 
of the permanent vacancies filled in a temporary capacity during the period 
from 1st June, 1942, to B1st December, 1945. The majorit, of the additional 
posts refe!!1'ed to in part (b) of the question, however, were or are on a tem-
porary basis and they are not affected by this reservation. As far as perma-
nent gazetted posts are conoerned, the regulations permit of 25 per cent. of 
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the vacancies being filled. by the recruitment of those of non-Asiatic domicile. 
No Europeans have however been recruited to these posts for some years and 
none is likely to be recruited under present conditions . 

. (e) No special investigation has -been started but the position in respect 
of the matters mentioned is being constantly reviewed by the railway admin-
istrations and the Railway Board. In regard to fuel economy, the Honour-
able Member is referred to the paragraph on this subject in Cbapter VI of 
the latest Administration Report, Volume 1. Government do not consider 
the appointment of a special Committee called for at present. 

CoAL SITUATION ON RAILWAYS 

250. ·Sri II. ·.A.Da.nthUaY&D&IIl AYYlDgar: Will the Honourable the . Rail-
way 1\iember be pleased to state if he has considered the coal situation of ;Rail-
ways and made any proposals to Government for the purchase of any collieries 
with a view to making Railways self-sufficient in coal? If not, do Government 
propose to consider the advisability of obtaining some more "Collieries to work 
departmentally? 

The Honourable Sir Edward Bent.hall: The coal situation on railways is 
under constant day-to-day scrutiny. 

The Railway Department has, at the moment, no proposals for the pur-
chase of additional coal bearing areas. Any such decision might be depen-
dent on the report of the Indian Coalfields Committee which Government 
have recently set up to report on the problems of Indian coal resources and 
demands. 

INVESTIGATIONS BY MR. SANKA.BA IYEB re AsSETS OF RAILWAYS 
251. ·Sri •. Ana.nthasayanam Ayyangar: (a) Will the Honourable the ;Rail-

way Member please state if Mr. Sankara Iyer has completed his investigation 
into the lines of the assets of the several Railways and has prepared a list of the 
assets and submitted a report thereon? If not, why not? 

(b) Have Government taken any other steps to get the assets valued on a 
scientific basis and to take a list of such assets? If so, what are those steps, 
and when are they expected to be complete? 

The Honourable Sir Edward Benth.all: (a) The Committee of which Mr. 
Sankara Iyer was the Chairman, had to be wound up owing to the fact that 
Railway Administrations found themselves unable to spare, in war-time condi-. 
tions, the staff necessary to compile and examine the large mass of statistical 
data pertaining to the Inquiry. 
The Committee submitted a report which contained recommendations as 

to the IDaDDer of marshalling and examining the requisite data. 
(b) The question is not fully understood, but I presume that the Honour-

able Member wishes to know if any steps have been taken to resume the 
investigations which were entrusted t.o the Sankara Iyer Committee. The 
problem has been taken up again by the officers of the Railway Board and 
a considere.ble amount of data-has already been collected and is now under 
examination. Whether the results of this· investigation will -be placed before 
any other expert body or -bodies will be' decided in due course. Government 
hope to formulate their conclusions before the Railway Budget for 1947-48 is 
presented to the House. 

RETR1IINOKM1IINT OF LA.BOUR HA.NDS ON RAILWAYS AND MAlroFA0TUB1II 

OJ' SLl!IEPlDRS, RAILS, ETC 

252. -,Sri •• Anantllaaaya.nam AYYlDgar: (a) Will the Honourable the Rail-
way :M;ember pleMe state whether there is a proposal to retrench . labour hands 
employed in a l~a  or Railway Workshops? If so, how many in aU and 
separately from each Railway Administration? . 
(b). Out of these, how many Railway Workshop men and other RaJlway 

eoolies can be absorbed in other productive Departments of Railway work? 
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(c) Are Railways manufacturing in India all the l~per , rails and other 
aocessories necessary? If not, have Government considered the advisability 
of opening such factories and absorbing the released workmen? 

The BoIlour&ble Sir Bdward Benthall: (a) and (b). Temporary employee. 
who cannot be absorbed in railway employment are being and will have to 
be discharged but as explained in a broadcast talk by the Chief Commis-
sioner of Railways on 22nd December, 1945, a copy of which I la~ on the 
table of the House, all possible steps are being taken to reduce this number 
to a minimum by the absorption of surplus staff in other railway employment. 
As the full effect of the menHures which it is expected will absorb a large 
proportion of the surplus staff cannot be accurately gauged at this stage, it 
is not possible to frame a reliable estimate of the total number of persons 
who will either be absorbed or discharged. ' 

(c) All rails, fittings and metal sleepers required by railways are already 
being manufactured in India, though not by the railways. As regards the 
latter portion, it is unlikely that labour being discharged from railways can 
be employed for this .purpose and even if it could, it would only produ{'e 
unemployment elsewhere . 

WITH THE COMPLIMENTS OF ALL· INDIA RADIO 

No. F. 64/1/45·DP&. 

NOT TO BE PUBLISHED BEFORE DECEMBER 23, 1945. 

FUTURE OF TEMPORARY RAILWAYMEN 

Following is the full text of a broadcaat talk by Sir Arthur GrUliu, C.  C. of Railway. 
on the future of Railway personnel employed temporarily, delivered at the All India Radio, 
Delhi Station at 8-40 '.K. on Saturday, December 22, 1945. 
I am I~ to you tonight on the vexed qu.t.ion of retrenchment of labour on the 

I~ Rail .. ,.. 

Thil mat.ter baa exerciaed the mind. of many. The temporary BaUwaymen themllelvea 
an Daturally apprehenaive lest they 1018 their joba; there are many not employed on the 
Bailw. who DaturaUy and quite rightly recogniae the excellent work done by the B,ailwaya 
d1lriDl the critical.day. of t.he war and who hope that in retarn the railwaymen will have a 
iICl1l&re deal, and there are very many more who recognise that trouble between the railway-
BaeD IUld the Railway administrations would have a very damaging effect on the general 
economic life of the country and retard the progress towards rehabilitation and develop-
ment. for which we are all striving. It. is my purpose to try and put the problem inro 
proper perspective and to allay the fears I a~e mentioned. 

Mach publicity baa been given to a figure of 260,000 men stated to be lurplus and it. 
..... been alleged either that the Railway Board intend to retrench this number or thi6 
Dumber is likely to be retrenched. I can deny outright that any such decision has ever 
been taken, nor have the Railway Board ever held the view that diacharges on anything 
approaching  snch a acale would even ultimately prove necessary. But despite contra·:liction 
the fears of railwaymen have been and still are being raised by atatementa that this large 
number i. liable 'to be retrenched-that is diacharged. 
This figure of 260,000 repreaenta the total of employees on the Railways who are tem-

porary and includea, therefore, those holding permauent POlt in a temporary capacity about. 
which I shall speak in a moment. We must first understand whr this large increase hu. 
ocourred. All are aware of Iudia's all out effort during the lut SIX years which.caused an 
enonnous expansion in industrial activity which, with the military demauds, imposed an 
unheard of load on the railway .yatema. Additional staff had to be employed to deal with 
thne demands. The number of temporary emploreea was aiao increased by the fact that. 
since 1942 permanent vacr.nciea have been filled In a temporary capacity, in ~ e  of the 
undertaking by Government that 70 per cent. of such pennanent vacanciea occurring up 
to the end of this month will be reaerved for ex·servicemen. 
The balance of 30 per cent. of mcb employeea serving up· to now in a temporary capacity 

are in proceu of being conftnned in accordance with a procedure which is equitable to all. 
ThOle who are left as temporary, and the total i. eatimated at 70,000, though liable to be 
diaplaoed by ex-servicemen will eventually, it is hoped, be absorbed in later vacancies or 
elaewhere. The important point is that complete demobiliaation is a relatively slow proceu 
&Del in addition many Inch ex-servicemen will have to be trained. Tl.enion, the proceIII 
of displacement of such temporal"l staff will be correspondingly .low, and during the whol .. 
time there are conaiderable po .. lbilitie. of abaorptioD lince, for one thing, luch tramed 
temporarr staff will be given preferential treatment in IDling pel'lllaDe1lt. vacanoiea o rr n~ 

.fter the end of thil year. 
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But what about the purely temporary employees. As I have said, the load on railway. 

increaaed enormously, and that load .till continues. The process of industrial expaDlion 
will still go on, and in replacement of • falling military demand there will arise the civil 
demand which up to now has had to take second place. The picture dos not end there, 
however, All railway. are faced with arrears of maintenance &I all their "IOU1'Ces have had to· 
be used to the maximum extent and maintenance has had to be J'8Itricted to essentials 
only. For the workshops alone, where so many temporary men are employed, I estimate· 
that this deferred work will keep them fully busy for a yery long time to ('.orne. The 
possibilities of ablOrption of temporary staff are further increased by the pro ram~e  of 
developmen·t and rehabilitation which all Railways have in front of them, or indeed which 
in Bome cases are already being tackled. Railways in the past were busy developing service .. 
in areas already served by railways. The future progl'amme env;isag81 plans for breaking 
into the hinterland and 8saisting in developing the natural resources in areas that have 
remained undeveloped through lack of suitable transport. All these factors will involve in 
lome fashion or other the employment of staff and labour of various categories, and, as I 
188 it, the majority of those now in temporary employ can confidently look forward to 
continued employment provided the future, alway. unpredictable, does not interfere with our' 
present plans. If they are trained men, the Railways, will, I feel, have need for their 
services. But in some cases, employment different from that which they are now perfo:.-m-
ing, or in some different locality, may have to be offered, and then it will be up to the 
individual to accept or not. l~t. therefore, the Railway Board could obv:iously not give-
the categorical assurance asked of them by the representatives of the railwaymen that no 
man employed in any capacity, temporary or otherwise and irr8lpective of length  of service, 
would be discharged, they are confident, from present indications and assuming that nothing: 
8upervenes to hinder the rapid implementation of the extensive plana for the post-war 
development of India, that the work of Railways for lOme long time to come will entail t.he-
employment of numbers not far different from thoae now 1I8l'Ving. Up to date, as hal 
already been made public, no more than about. 8,000 workers, that is leas than one per cent. 
of t.he total, are likely to be dilcharged by the end of this year, and of these, be it noted, 
the majority are men who were engaged noD on railway work, but on war work for other' 
Departments, for which the Railways were only acting a. agents. I hor I have been able, 
to make clear the position in respect of this very important matter an that apprehensioDl. 
in the minds of many  many be allayed. 
Goodnight. 

INDIA'S REPRESENTATIVES ON THE UNITED NATIONS ORGANIZATIONS 

253. ·Shrllloh&u Lal Smena: (a) Will the Foreign Secretary be pleased to· 
state how the representatives of India on the United Nations Organization were< 
nominated? 
(b) Who gives directions to the representatives regarding the attitude to be: 

taken by them on various questions? 
(c) What has been the total cost of the Indian Delegation up till now, and: 

is it borne by the Indian Exchequer? 
(d) What is the annual contribution which India has to pay to the n ted~ 

Nations Organization. 

IIr. H. Weight-man: (a) The representatives were nominated by the Gov-· 
ernment .of India. 
(b) The Government of India. 
(c) The expenses of the Indian delegates are borne by the Indian Exche-· 

quer. The expenditure incurred on the Indian Delegation up to 1st February' 
is approximately Rs. 85,000. 
(d) The annual contributions of the members of the United Nations have· 

n~t yet ~en fixed, but will probably be decided in the second part of the· 
First SessIOn of the General Assembly later on this year. 

SUPPLEMENTARY GRANT TO RAILWAYS 

254. ·Shrl lIohan Lal Saksena: Will the Honourable Member for War' 
Transport be pleased to state how the supplementary grant of' Rupees 82 lacs' 
to Railway under the Head Miscellaneous for 1945-46 has been spent? 

The Honourable Sir :ldward Benthall: This amount was allocated for· 
~ pend t re on certain existing relief services and for others which it was· 
Intended to inaugurate. Owing to the changed conditions brought about by 
the early termip,ation of the war these additional relief services were not 
found necessary. 
2. The expenditure for the current year is estimated to be approximateIy,.: 

only 23 lakhs. 
• 
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RBPBBSBNT.A.!'lON J'BOl[ POSTAL AND TELBGlLAPH EMPLOYBBS re SoALBS 
O~ P.A.Y AND DBAJLNB8S ALLOWANOB 

W. ·Shrl JIohaD L&l SabeU: Will the Secretary for Posts and Air be 
!pleased to state whether he has received any representation from the postal and 
.telegraph employees regarding the new scales of pay and the increase in the 
tdearness allowance? If so, what action, if 8ny, has been taken on it? 

Sir G1l1'UDAth B,woor: I would invit-e the attention of the Honourable 
.Member to the reply to question No. 287 -by Pandit S. K. D. Paliwal. 

SHORT-SUPPLY OF RAILWAY TIMB TABLES 

266. ·amt Kobaa Lal S&IaIeDa: (a) Is the Honourable the Railway Member 
_aware of the difficulties which the public is experiencing in the matter of short 
,supply of Railway Time-tables? 

(b) Will he see -that they -are published in a larger number? 
ft' llODourabl, Sir :Edward Benthall: (a) Government has received no 

-complaints in respect of inadequate supply of time-tables but is aware that, 
-owing to short supply of paper and the need for economy, there has been a 
.curtailment in the number made available lor sale to the public. 

(b) I am arranging for instructions to issue to Railways to augment the 
.future issue of time-tables as an increased supply of paper becomes available. 

UNS'l'ARRED QUESTION AND ANSWER 
NBws PRINT QUOTA 

36. Pandit Kukut Bibari Lal Bhargava: (a) Will the Honourable Member 
dor Industries and Supplies please lay on the table a statement showing: 

(i) the newsprint quota given to papers newly started after 1942; 
(ii) the newsprint quota given to newspapers that suspended publication in 

1942, but rea.ppeared subsequently; and 
(iii) the names of newspapers to whom newsprint quota was refused? 
(b) Are Government aware that newsprint quota was refused to the 

Rajasthan Ke'Bari of Ahmedabad which suspended publication in 1942? If so, 
"Will Government state the reaSons for such refusal and will Government now see 
that it is given the required quota? • 

The Honourable Kr. A. A. Waugh: (a) Two statements showing: 
(i) the names of newspapers which have been permitted to start publica-

·tion after 1942 under the Newspaper Control Order and the amount of news-
Iprint quotas allotted to them; and 

(ii) the names of newspapers which suspended publication in 1942 but 
have been permitted to re-start publication under the Newspaper Control 
'Order together with the amount of newsprint quotas allotted to them; 
-are placed on the table of the House. 

(iii) The collection of the information asked for would involve an outlay of 
-time and labour which Government do not consider justified in presen_ 
'conditions. 

(b) The Rajasthan K6sari of Ahmedabad was refused permission to revise 
-publication on account of the newsprint supply position. Thee position has 
further deteriorated and does not admit of grant of quotas for new journals 
-or for revival of journals. The matter can be reconsidered if and when the 
mewsprint supply position shows substantial .improvement. 
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A.-G."jng eM nGlItU oj MWpaper. tDMc1a 110" bean".rmiINd 10." pubUcIaIicm "Me, ehe NSIDI-
paper 001llrol Order ~ tNh ehe amount oj MIDIJ'"'" f"OICJ aUoII«J in each CCJH ("pID 
301A Jon. 1946). 

S. Place of Monthly 
No. Name of D8WBp&perI publication La.nguap ration of 

newsprint 
allotted 

1 2 3 , /I 

A.Nm 
T.C. Q. LbB. 

1 Aohikna Uiaol monthly Tora (Aasam) (Shifted to 
paper). 

.2 Shillong Times Shillong o 4  1  4 

.a YoungAEam Sylbet 0 1 o 18 
4 Taroon Assam Debruge.rh 0 /I 0 0 

Total o 10 1.20 

Bmgol 

I Morning News daily. .  . Calcutta . English 500 0  0 
2 Nationelist daily & Hindustan weekly Calcutta English 1,16 1 0 
.a Natun Jeeban monthly .. Caloutta . Bengali 0 4 0 0 , Indo-Soviet-J oumal fortnightly Caloutta English 0 3 0  0 
.a Prathinodb daily Caloutta Bengali o 12 2 1 
6 People'8 Voice daily Calcutta English Ceased publi-

tion. 
7 China ReYiew daily . Caloutta Chinese o 14 2 0 
8 Saturday Mail weekly . Calcutta English 0 4 1  0 
9 J agra.n weekly. . Caloutta Bengali 0 1 1 18 
10 Quarterly of Sino Indian Studies Calcutta English 0 0  3 6 
U Indian Capital weekly . Calcutta Englisb 0 3  0 0 

12 Dacca-Mail daily and Usha daily Calcutta {English 1 10 0 0 
• Bengali 1 10 0 0 

13 Millat weekly Calcutta . Urdu. o 15 0 0 
14 Eastern Expn1118 . .  .  . . Calcutta English 8 0 0 0 
115 Chinese Government Gazette fortnightly 

and Chon Wah Youth Piotorial (Paper 
0 4 1 4 Branch). .  .  .  .  . Calcutta 

16 Bbarat daily Calcutta 4 4  0 0 
17 Swadhinata daily Calcutta 3 10 0 0 
18 Al-Hilal daily Calcutta 3 0  0 0 

Tatal 44, 13 0 1 

BihG, 

1 Parijat, monthly Bankipur 0 1 2 0 
~ New Life • Bankipur 0 4, 0  0 

Total 0 5 2 0 

BombGy 
1 Muslim Times daily and Muslim Times 

~ 
10 0 0 

weekly .  .  .  .  • Bombay Gujerati 7 2 0 
2 Mr. Chikadi's weekly newspaper . Belgaum KanDada 0 1 2 0 
3 Commercial India weekly .  . Bombay English 0 9 0 0 
4 J &nata weekly. .  .  .  . Bombay Hindi . 0 6 0 0 
.; R. C. A. Bulletin of the Photophonio 

Equipments Ltd. fortnightly .  . Bombay English 0 
~ Bulletin of. the Pieoegoods and Yam 

~ant '~t ono Ind a Bombay 0 0 1 23 
'1 Prabudha Viabaya •  •  • Bombay 0 0 Q 27 
8 Indian Women's Magazine monthly -Bombay English 0 2 0 1 
9 Belaku •• .  •  .  • Dharwar 0 1 2 1 
10 A Monthly bulletin started by Mahratta 

Chamber of Commerce and Indus. 
o 18 tries Poona •. 0 0 



916 LBOISLATIVE ASSEMBLY [18TH FBB. 1946 

• 1 2 3 4 6 

T. C. Q.Ll&. 

Bomboy.-oontci. 

11 Hindu Saughathen weekly. •  • Bombay Eng1iBh Oll) 0 0. 
12 Weekly newspaper started by 'MIs Anand 

Mudranalaya. • Ahmedabad. Gujrati 0  1 2 UL 
18 A weekly in Concanium Bombay 0  1  1 24 
14 ChaDange weekly Bombay 0 8 0 & 
16 Advance weekly . Bombay o 10 0  0 
18 Al·Hafeez monthly . . . Dhulia 0  0 1 12 
17 Abhudaya. Allahabad to.tart Bombay 

edition. •  •  •  • Bombay o 12 3 14. 
18 Fortnightly All India Radio Bombay 0 1  2 ~ 

19 Dalit Bharat •  •  • Asoda . 0  0 o 2' 
20 An Dlglish daily to be started by ?b. 
21 

B~ n o  A. LaUjee. •  . Bombay 2 0  0 ~ 

One Nation weekly •  •  .  • Bombay 0 6 0 (} 

22 Hindi edition of the Federation of p~. 
goods and Yam Merohant AsIooiation, Bombay 0  0 oro 

Total 7 10 o 2S 

BaluchUlGn 

1 Baluchistan Samaohar Quett& 0 0 3 S 

Total 0  0 3' S 

0"","" Prof1iftcu GrId B_ 

1 Udyama weekly . lfagpur Hindi edition 0 , 1 1()' 
2 Wikas weekly . Nagpur Marathi 0 3 0 (). 

S Jai Hind daily • Jubbulpore 3  0  0 ~ , • Navyug' Weekly Nagpur 0 7 0 ~ 

Total 314 1 1()' 

DeW 

1 N aya Bindustan daily • Delhi Hindi • 1 10 o 10. 
2 Investment and Finanoe weekly • Delhi English 0 2 0 1 

3 Bi·monthly supplement of the Eastern 
Economist •  • New Delhi English 0 0  8 12 

4 Indian <>v-. . . . New Delhi English 0  0 3 16 

I) Aditi quarterly. •  •  .  . New Delhi 0 0 2 19-

8 Two weeklies by Dr. Byed Abdul Latif. ' Urdu and 

Bangi Dara and Charion • Delhi English 1 2 2 () 

'1 Registered Accountant monthly Delhi English 0 0 3 12 

8 Rural People weekly. • New Delhi English 0 6 2  8 

9 Bharat weekly Delhi 0 2 1 17 

10 Amvar·e·Sah&r Delhi Urdu 0 1  1 JO. 

11 Millat daily Delhi Urdu 0 8 0 (). 

Total 3 16 1 '1 

MGclf'fJ8 

1 Powra Shakti daily Caliout Malayalam 3 6 1 (). 

2 Dinasari daily. .  •  . Madras Tamil . '1 10 0 O· 

3 Picturepoft monthly. •  • Madras English 0 3 o 16 
4 Muslim India, ~. • Madras English 0 6 2 l' 

6 Grow 1I0re Food b  . ~ ortn tl  Madras Engliab. 0 1 o l' 
Telugu and 
Tamil. 

6 Tiruppur Cotton Market bulletin. 
monthly. . =pur 

0 0 o 27 

'1 J usticite weekly • e  • EngIiah 0 2  1 0 

8 Indian Journalist Madras English 0 6 0 8 

II TU(Ju Oolagam weekly • Madras 0 3 024 

10 Janmabhumi .  . ]3ecwada 3 0 0 0 

11 Morning Star daily Ma,dra8 Engliah I) I) 0 0 
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1 2 3 

il2 An English daily started by Hon'b1e 
Thirumala Baa .  • 

13 Registered Aooountant's monthly • 
14 Baia monthly .  . ~ • 
15 South Indian Journal of EoonomiOll 

English 
Enalish 

• Karaya 

quarterly •  •  • 
16 A Telugu weekly. journal by N. V. 

Guntur • English 

Seehiah. .  •  •  • 
17 Anglo Telugu weekly Ba ~ . 
18 A Tamil daily to be ste.l'ted by K. T. M. 

Ebrahim 
19 Jai Bheim weekly in 

Madru and in 
Ramohanderpura 

20 Church:Meaeeuger 
21 Puban daily 

Bualiah from 
TelUgu from 

Madru. 
Madru 

Madru 

... 22 Postman Herald, 
28 Hindustan weekly 

Madras and 
Ramobander. 
para 
Cuddalore 
Baagalore 
Madras 
Madras • Uldu • 

TokJ 

N.W.F;P. 

I Dusra Barhad . • Bannu. • 
:2 One Nation daily. Dera I8mail 

:3 Chingari weekly • 
Khan • EDglish 

.  .  . P~~ 
·4 Kurram Maga&ine 

Bannu 
of S. D. CoJJese, 

:0 National IndUBtry 
monthly. 

and 

1 Nation 

1 Oosmopolitan weekly 
.2 Monthly News. •  • 
.3 8aJ;lt &Pahi .  •  • 

. Bamiu 
Finanoe 

Peshawar 

Oriua 

• Cuttaok 

Punjab 

Simla 
Simla . 

-4 Quarterly Commercial Bulletin •  • 
:0 An Urdu daily to be started by Ahrar 

Party 

AmritBar 
Qadian 

Lahore 

Bifid 

.1 Sind Times weekly • Karaohi 

Total 

• English 

Total 

English 
• English 

Total 

Total 

Uniled Prot/incu 

1 Savdhan weekly • 
2 Bharat Varash, daily· • 
3 Singh weekly 

4. A mon~ Journal by Hindustan 
Cultural Society • 

Cawnpore 
Cawnpore 
Cawnpore 

Hindi • 
• English 
Punjabi 
English 

.Allahabad • 
15 Laber monthly • •  A lIababad • 

917 

6 

T. C. Q. Lbe. 

5 5 0 0 
0 0 016 
0 4, 0 2 

0 0 3 6 

0 5 1 12 
0 1 2 10 

1 12 0 0 

0 I o 20 
0 0 011 
0 8 0 0 
0 0 o 20 
0 6 120 

28 9 217 

0 1 2 16 

2 0 0 0 
0 0 1 4. 

0 0 o 18 
0 3 120 

2 15 2 1 

o 115 0 0 
o 115 0 0 

0 3 I 14 
0 0 1 4, 

0 3 2 8 
0 0 1 12 

0 Ii 0 0 

012 210 

o 12 2 8 

o 12 2 8 

0 7 2 24 . o 10 0 0 
&; 

0 0 2 Ii 

0 2 1 12 
0 1 o 0 
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1 3 4 li 

UniI«I ProtIinou-ocmtd 
T. C. Q. LbL 

8 8amnarg daily • Benaree lIiDdi • 2 0  0 ~ 
7 Tarjuman fortnightly Luoknow . Urdu . 0 0 1M 
8 Tiagi monthly. •  • Meerut. 0  0 o 21 
9 Garhwal Samaohar CortaigJltJy Garhwal lIiDdi . 0  0  3 ~ 

10 Yugvani • Ettah . 0 0 1 2~ 
11 Tanvir Daily Luoknow 2 0  0 ~ 
12 Quami Awu daily Luoknow ... 4 0  0  0 
13 AI·AmiD Meerut. 0 8 0  0 

Total 911 2 0 

Grand Total 102 16 1 22 

Ration of 
N rint 

Serial Name of neftpaper Place of Languap &llo~ per 
No. publioation month 
1 2 3 4 5 

A __ 

1 Alsamiya Gauhati . Assam T. C. Qr. Lba. 
1 10 0 0 

1 Indian Eoonomist 
Bengal 
Calcutta ... 0 3 0 I) 

Bihm' 
1 Patna Timee daily Patna . English o 18 0 0 

Bombay 
1 Kosa.ri Poona . No inCre&IIe 

in ration. 
Omlrol Prwincu and B_ 

1 Tarun Bharat daily Nagpur Marathi 2 0  0 0 
2 Maharaetr& daily Nagpur 2 4 2 ~ 

Delhi 
1 Hurriyat daily Delhi Urdu o 17 2 l~ 
2 Manahoor daily Delhi Urdu 3  4 0 ~ 

Madra. 
1 Prajashakti Bezwada 211' 1 ~ 

2 Chandrika . Telecherry 1 18 0 ~ 

3 Deshabhimani Caliout 3 0  0 I) 

Punjab 
1 Ajeet daily Lahore Urdu 4 10 0 () 

2 Nawai Waqt. Lahore Urdu 1 16 0 () 

Bind 
1 Bindhi, Bukkur •  ' Bukkur 0 5 0 ~ 

United proWftcu 
1 Jiddat daily Moradabad Urdu 011 1 I) 
2 Amrita Bazar Patrika· Allahabad edi· 

tion. English 5 0  0 0 
3 Telegraph· (Calc;mtta) • Cawnpore ,edi· . 

tion .  . English HI 2 1 .. 

Grand total • 31 0 1 1 . 
*Permitted to start new ed ~ oD  from other. places. 
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STATEMENT 11 

N'IIIIfKJPff'6 whtch ~ ~ in 1942 buI how been ".,.".."ed Io,.emrc pu6licaUon. 
under the N . ~ c:onIrPllJrlMr 

Monthly 
Serial Name of newspaper ration of 
No. newsprint 

allotted . 

T. C. Qr. lbs. 
AjfrNr-M ertDOrII 

Nawajyoti 0 1 1 O· 
A6.tam 

2 Surma 0 0 2 16. 
S Tanm Assam 0 5 0 o· 

Bengal 
4 Bhandar 0 3 3 1)0 

5 Bharat 4 , 0 0-
6 Forward . o 10 2 0-
{, .. ?ul Bagicha 0 0  3 6-
t  " .,. Bihar 
8 ~tra an  

Bombay 
2 12 0 0-

9 AI-Islah 0 8 2 ()o 

10 Awaz o 12 0 0 
11 Bharat 0 0 3 f)o 

12 G80kari . 0 2 1 9 
13 :Lokshakti 3 13 2 0.. 
14 Samarath 0 1 o 14· 
15 Yoog Chitra 0 3  1 10-
16 Agrani . 1 0 0 ()o 

17 Arya Bhanu. . 0 0 2 19 
18 Bharat Sa.machar (daily) 7 3 1 0-
19 Mathrubhumi (daily) 6 17 3 ().. 

20 Mathrubhumi (weekly) 1 5 1 0-
21 Morning Standard . .  . 9 13 2 ()o 

C. P. &: Berar 
22. Nav Jeevan 0 6 0 0.. 

Madf'all 
23 Andhra Jyoti 0 2 o 16-
24 Navajeevan. .  . 0 0 o 21 
25 Sudha Dharma (Quarterly) 0 0 1 Z 
26 Chandrodayam o 14 2 14 
27 Village Oozian 0 2 o 21 

N.W.F.P. 
28 Sher-i-Sarhad 

,;-' 
0 0 1 10· 

Punjab 
29 Ramgarhia Educational Magazine 0 2 2 16-
30 Talim-o· Tarbiat o 12 3 10-
31 Vakil·i·Jadid 0 0 2 16-

Bind 
32 Congress 0 1 o 16-
33 Dukhayal 0 o. 1 IT 
34 Hindu 410 0  0 
35 Hindvasi o 16 0 O· 
36 Swaro.jya 0  4 3 10. 

U. P. 
37 Brahman Samachar • 0 0 I 1 
38 Charncham 0 0 o 21 
3\1 Daily ande~  o 13 o 14' 
40 Jarunat 0 0 2 0 
41 Lal Bujhakar . 0  0 1 10 
42 National Herald 10 3  2 D-
43 Shakti (for election period only) Almora o 10 0 0 
44 U jo.la. Agra 1 1 o 16-
46 Sainik daily & weekly 2 0  0  0 
46 BaL.r Sakha 0 0 1 10.. 
47 Savdhan weekly 0  0 1 10-
48 Daily Vir Bharat, Cawnpore 0  9 1 14 
49 Sandhya Jiwan 0 0 3 o· 
50 Wazedar weekly 0 0 2 US 
51 Jain Sandesh. Agra 0 2  2 0 
62 Taza Tar, Agra 0  1 1 4 

• 
61 16 2 S 
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JIr. Pr ld.tD.~:. Before 1 ~e up the consideration of the adjournment 
12 N  • motions that I have received, I believe there is a small point 

OON about answers to questions which I would like to make clear to 
.the House. 'I'here was some m nder ~nd n  also on my part about it 
.and I believe as a result thereof there was some injustice done to the 
Honourable the Home Member ~ 

While answering certain questions yesterday, he stated that these were 
.questions for another Honourable Member to reply and not for him, and I 
.said that the Honourable Member who put ill the questions may state the 
questions again or even without stating them again the answers would be 
.given. The misunderstanding was due to the fact that ordinarily when 
.questions are addressed to a wrong Member of the Government, the Assembly 
·Office is not authorised to put the correct name of the Government member 
in the question. It is for the Department to whose representative t ~ 

· question has been wrongly addressed to inform the Assembly Office as to 
which Government member the question should have been addressed. If, by 
;the time such communication is sent to the Assembly office the question list 
.is not printed, the necessary corrections are made before the list of questions 
.goes to the Honourable Members. But if the communication comes later on 
· after the questions are printed then the Government :Member to whom 
that question is originally put and in whose name the question first appears in 
the printed list, merely states that the question has to be replied by so and 
· so. Automatically that question goes in the next list immediately when the 
;turn of that particular Government Member comes before the House. 
That is, I am told the practice, and therefore if an answer comes in that 

· the question is to be replied to by such and such a Department, it does not 
· mean a refusal on the part of the particular Member of Government to reply. 
It means it was wrongly addressed to him by the questioner and that it would 
· come' in another list for the next day on which the Government em e~ con-
·cerned has to reply. That was the misunderstanding I think with three ques-
,tions-Nos. 188, 189 or some other number. The Honourable the Home Member 
"said they were questions for the External Affairs Member or some other Member 
rto reply to. 

Sbri Sri Prakaaa (Benares and Gorakbpur Divisions: Non-Muhammadan 
· Rural): May we take it that the question that is so transferred would be put 
,down on the earliest date? After the one for which it was originally notified? 

lIr. President: Certainly, it would be put down for the earliest date for the 
'Government Member concerned for which the question list has not already been 
printed, provided that-the questioner has not -exhausted his quota of five 
'starred questions for that day. If he has already exhausted his quota he will 
· have to give fresh notice of the question. . 

Shri Sri Pr&kaaa: I will state a case. I sent in questions and they were 
· transferred from the Home Department to the Foreign Department. I sent 
them for the 12th. One has been put down for today the 13th and another for 
the 19th, So I wanted to know whether this has been done to suit the conveni-
·-ence of the Departments concerned or it is just an accident. 

JIr. President: If it is a question of convenience, I should say the conveni-
'~n e of all concerned. 

BhrI K. hanthal&ya.nam ArfaDt,&r (Madras ceded Districts and Chittoor: 
'Non-Muhammadan Rural): Arising out of this, I gave a short notice question 
·and the Honourable Member in charge of it was unable to accept it. Is it 
necessary for me to give longer notice so that it may appear on the paper? 
If it causes inconvenience with respeot to other questions, could it be put on 
· the ordinary sheet for the next day? . 

JIr. Presiden.t: It will be for the Honourable Member to say so. But that 
· matter also may be discussed later outside the House if there iEi any inconveni-
·enee. I merely mention this matter for the fact that I thought that Honour-
,able Members carried the impression that the Honourable the Home Member 
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tn:utt:d thew with scaut courtesy wht:u ~ said that thest: questious would be 
tUlcwtll'tld by another Member. 'rhis was the misunderstanding and that is how 
the situation has arisen. 
Kr. K. Alaf All (Delhi: General): I was one of those ~ o happened to parti-

cipate in the little sparring that took place on the o a~lon: .  I was under no 
miscollception about the procedure adopted. My n~a ll I;>0lllt was t a~ the 
alllouut of l'ed-tapism which we generally resort to 00 thiS House or Ill. the 
Secretariat on the other side can be curtailed by a direct approach and a direct 
Il1t:thod. It should be possible for the Membe\' to whose Department ques-
tion is addressed to pass it on to the right department. and just menticm ~ e 
fact to the e lat ~e Assembly Department. In which case the question 
would a,'ltomatically go down on the right order paper. . 

Mr. President: 'fhat would be raising a different question altogether. All 
that 1 WlHlted to make clear today was that even unintentionally there sho.uld 
not be that kind of feeling that the HOllourab!e the Home Member was gUllty 
of scant courtesy, aRd ,as 1 was mistaken ')u the situation myself, I thought I 
should make it clear to the House. 

Now we tllke up the' adjournment motions. 

-
?tlOTIONS FOR ADJOURNMENT 

QlhrH .FAMINE IN NORTH-WEST FRONTIElt PUOVINCE 

Ilr. Prelid8,llt: I have received notice for the adjournment of the business 
of -the House from Khan Abdul Ghalli Khau, to discuss a definite matter of 
urgel)t public importance, namely, 

"Cloth famine in North West Frontier Province. " 

I do not see how this is a definite matter. It appears to be very vague. 

Khan A.bdUl Ghani Khan (North-West Frontier Province: General): I am 
willing to explain to you thut there is a very definite and serious cloth famine 
in the North West Frontier Province. There has been no noise about it in 
the newspapers for the simple reason that we have not got a newspaper and 
we are not a noisy people. We have tried to make this miserable allotment 
streteh and stretch. Special police had to be ea~led in and there is really a 
very serious scarcity. You know, Sir, that the 'Industries Member in reply 
to my sholt notice question a few days ago said that he had given 18 yards 
per head to the N.-W. F. P. It sounds very good, it is one of the highest 
quotas in India but there is just a little catch in it. If the same principle 
of cloth rationing had been applied to. food rationing-I waJ1t to say this to 
mall:e my point clear-no quota has been fixed for minimum requirements either 
for the province or the people, but merely the consumption before the war was 
taken into conSIderation and that was reduced by 40, 50 or 60 per cent. The 
. ono r ~le MilmbEll' has refuseQ to lay by how much he has recillOed tt but 
lookipg .at ~e scal'city in my ~ ~ JJ l. stJra it a~t lae undu ~ per cent. 
Now, SIr, 1D regard to food ratJ,Oll;lpg, if you 11$11 ta~eD the consumptiOJJ per 
man. • •• __ 

.r. JlNlid8ll_: I 00' not want to intervene in the HODGurable Member's 
speech; but I would like to tell !tim that be should address himself on the 
question of the admissibility 0f the momOD 8Gdnot go mto the merits_ 
Khan Abdul GhlDi Dan: Sir, there is a definite scarcity and if you admit 

that there is a scarcity in my province, then it is urgent. The Honourable 
Member's answer W&6 thatl there 'was llG scarcity. we were ~. n  IS ~ l  per 
head. I am trying to p~ that-the system of. r t oll ~ that was applie4 to 
the N.-W. F. P. was not correct and tdleI!efore it baa cauaed 8 scafcity. The 
point is th@ ·if; you had tabu the ration of a ~ m.n~ ore the war and 
the ration 0f • ril3h mao, ""ho pveiJen pries PeJ ~ 1lIDd. cut t ~ rat, o~  of 
both by ten f'!I' cent-. , .,ou .-.It} he ataniQl.OIle 'mt¥l __ ~ ~ I''l ~ ·9tl¥lr. 
Even befoM· .. ·"..· w& in theN.-W. tf. Pi were .~ tbe :bw',I}st ~ mml D, 

c 
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l Khan Abdul Ghani Khan] t 
because we could not buy more. That minimum was cut by auother 50 per 
cent. and the result was that we had DO cloth to put on, although we are the 
people who need the most cloth, because we have the coldest climate and 
the wind is bitter!>' cold  in the winter. We require more cloth than the ordi-
nary person in the United Provinces. You take my own chaClclar: it is ,enough 
to clothe a vi!lager in C.P. 
lIr. President: What has the Honourable Member in charge to say about it? 

The HooOUlable Kr. Waugh (Member for Industries and Supplies): Sir, 
when the Honourable Member asked me a question a short time ago 1 was 
not aware what cut was made as compared with the pre-war consumption in-
the N,,-W. F P. My Honourable colleague informs me that the cut was 
uegligible, and the deficiencies are due to the natural increase in population. 
On the subject of the motion I would like to submit that this cannot be 

treated as urgent. The N.-W. F. Provincial Government, along with other 
Provincial Governments, last September unanimously agreed to allocation of 
cloth for all different provinces, allocating the N.-W. F. P. at the rate of 18 
J'luds per head of the popu!ation. They then reported on the ~t  October 
that the situation, though difficult, was improving. They are supposed to 
send us a quarterly report, but we have heard nothing more at all from that 
Government up to date, and I submit, Sir, that if the amount of cloth actu-
ally being received against the allocation were falling considerably short of 
the quota, we would most certainly have heard bitter complaints from the 
Provincial Government. In the absence of more details to show that a very 
urgent situation has arisen, I cannot myself think that it is urgent, but if 
my Honourab!e friend would like to give me any details in his possession, I 
would certainly go into the matter and take it up with the Textile Commis-
sioner and the Provincial Government. 

lIr. President: 1 do not think 1 can give my consent -tio this adjournment 
motion. 

DISBANDMENT OF W.A.C. (I). 

JIr. Prealdent: The next adjournment motion is by Mr. Frank Anthony to 
censure the Government for its intention to disband the W.A.C.(I). 

IIr. Frank R. Anthony (Nominated Non-Officinl): Sir, may I explain. I 
only came to know of this yesterday when the War Secretary made a reply in 
the House. The matter is urgent as it involves the disbandment of several 
thousands of people and I understand (I am open to correctioQ) that the Com-
mander-in-Chief made a statement to the effect that a nucleus of this corps 
was to be retained on a permanent basis. They have resiled from that 
undertaking. 

An Honourable lIembet: Will the Honourable Member speak up? 

JIr. Frank R. Anthony: I understood that the Commander-in-Chief had 
given an undertaking and nn assurance that !\ nucleus of this corps would be 
retained on a permanent basis. That is my information. I am open to 
correction. I want to know why the military authorities have resiled from 
this undertaking. Because if you are going to disband this corps you are 
going to create disillusion and bitterness among people who have rendered 
faithful and loyal war service. I want to know whether any undertaking was 
given or any statement made? 

Mr. P. ~ (Government of India: N.ominate? Official): Sir,. I may .be 
Hdly optimistic but I did hope that on this question there was lust a famt 
wh ce that I might be in agreement, or rather that the House might be in 
: ae~ment with me, for·once. As to the question of the undertaking, I think 
ifgr my ,Honourable friend would look at the statement madf by the Comman-
der-ill-Chief he will dnd that what t~e Commander-in-Chie said was that he 
personally would be inclined to conSider the matter a o ra l~. I do not 
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think he gave a. definite assurance. I would welcome, I have no objection 
whatever to discussing this matter, if the House wishes to, but I do not 
think it is really technically an urgent matter of public importance, because 
the a.nnouncement was made in the press on the 30th of last month and I 
have mentioned it not only yesterday but on two previous occasions, once in 
ooDnecbion with the adjournment motion by Mr. Ayyangar: but I have no 
objection to discussing it again in the House. 

Mr. Frank R. Anthony: Sir, may I explain. I was not to blame. I wa, 
on tour. The first intimation that I received was yesterday. I feel that the 
position was, that provided the corps is made into an Indian-controlled orga. 
nisation, they will have no objection to its retention on a permanent basis. 

Mr. President: The conc!usion is that the Honourable Member does no' 
wish to press his motion? 

lIr. Prank R. Anthony: Yes, Sir, I do. 
Sir 00waa1ee JehaDgir (Nominated Non-Official): May I rise to a point of 

order, Sir. On the question of urgency one cunnot plead ignorance. The 
matter was published ill the press. I am talking on principle. The matter 
was published in the papers sometime ago. If an Honourable Member iJ 
unfortunate enough not to have read it or if none of his friends had communi· 
cated that information to him it cannot be urgent so far as this House is 
ooncerned, it may be urgent with regard to that individual member. It was 
bis misfortune not to have read the newspapers and it was his misfortune not 
to have been informed bv his friends but that does not entitle him to corne to 
this House with this motion. 
IIr. President: I do not think it is a matter of urgency, and I therefore 

do not give my consent to it. 

RACIAL DISCRIMINATION IN THE W.A.C. I~

IIr. President: Then there is an Ildjournment motion in the name of ·Mr. 
Ayyangar and Mr. Venkatasubba Reddiar relating to: 
"The racial discrimination shown by the Government of India in the reC:rIutment, trea~ 

IIli!nt, PI'OJll<.t ic.n, etc., of J ndians in the W.A.C. (I), resulting in the resignation cof many 
lrulian nlPmloers of the W.A,C.(I.)" . 

I understood from the Honourable Member for Government that this corpl 
is now going to be disbanded, keeping some kind cl a nucleus. So the motion 
seems to mr to he more or less of n sort of post mortem. What is the 
urgency of the motion now? 

Sri X. ADanthasayanam Ayyangar: Sir, it was only yesterday that he said 
it'. After a!l it is very difficult to induce Indian ladies to join any institu· 
tions started for purposes of war. One after another they were obliged to 
resign, hecause junior members were promoted over their heads. Yesterday 
he said that Miss Banga Rao resigned on the ground of alleged discrimination. 

Xr. President: Order, order. I would just invite the Honourable 
Member's attention to the difficulty I have been feeling and that is that the 
Honourable Member is trying to bring a motion over l ol ~~ n  whicb 
happened in the long past. Where is the urgency about it? 

Sri •. Ananthaaayanam  Ayyuagar: The urgency is there as long as this 
instit:ution oontinues: there is always the possibility of racial discrimination 
being made and the disbanding of it is for the purpose of avoiding a dis· 
cussion of this racial disorimination. Why should it be disbanded in spite of 
the assurance that was given, as my friend Mr. Frank Anthony pointed out 
just now? This is only a device in view of what has happened and what is 
likely to happen to our nationals so long as the institution is there. ~ 
greater insult -COuld be offered to t.his country than this. We are all smartiDl 
under it. 

Cl 2 
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Mr. It •• &IOIl: ~o. 1 cttn only say thut I have' 110 objectiOn to' the dis-
CWiSlO11 of tlus question ttt ttH. .tSut tills illotron beems to llle to . tt ~ lllnnite-
ly less Justificatioll Lor !Jewg l'egarde<l Ut! urgellt .hllli tnt: !UeV1UUs one, 
because WDtlt the Honourable .Meruber wuuld call racial iliSCflllllllutlull, uud,. 
What 1 call selective Pl'OlUotlOU, 18 continuing steadily and will continue until 
the time WRen the corps wil! be disbanded which we hope will be as soon as 
possible. 

Srt M • .A.DanWl&yall&lD AYYlDlar: Are you prepared to have an impartial 
committee to go into this matter? . 

Mr. ~dent: 1 am not inclined to hold this a~ a matter of. urgency. 

IXl.Ibl'lHMl:\Al'E AURI>ST O}<' i\lusLIM LKAGUK WORKKRt! AND OTHER DEMONSTRATOR8 

A:\D WANTON UsE ot' HA1I1DCUn'S ~  CUAINIS BY DELHI POLICE. 

1Ir. President: Next is the lUotion of Mr. Nauman to disclIss u definite 
matter of urgent public importance, namely: 

"The indiscriminate arrest of large number of Muslim League workers and other. in 
Delhi and wanton 118e of handcuffs and chains by Delhi Police on 12th February. 1946, in 
connect.ion with peaceful bartal and prot.eat demonstrat.ion staged by the Delhi public against 
the di8criminatory treatment meted out to Capt. Abdur Rashid and the demsnd for relea8e 
of 1. N. A. perlOnnel. " 

I am not sure, but I think, I read in the morning pupers that some 9f 
these people who were a.rrested were remanded. Was the remand through a 
magistrate's court? Am I right about this information? I want to know 
the facts. The point I want to know jQ whether any legal proceedings have 
been launched iu respect of t e ~ mell. 

lIr. lIuhammad Nauman (Patnn find Chota Nugpur cum Orissa: Muham-
madan): To the best of my knowledge no legal proceeding!\! have been taken. 
Thev have been arrested under the D. 1. R. That is my information. They 
are "in the Delhi police station. 

Mr. President: I carried the impression of the word . remand' in some 
paper, Remand perhaps implies that some kind of cbarge is framed after 
people are produced before a magistrate. 

lIr. lI. AI&f Ali: That information can be supplied by the Honourable 
Borne Member. • 

Sir lIQhf.amld a~ Khan (Agra Diviiioll: Muhammadan Rural): Ordi-
narily a man iR taken before a magisb'l.te and then the charge is fra.med 
againRt him. 

'lb_ lloIJ,our&ble $lr John Thorne ~e Member): Sir, the facts which 1 
have ascertained this morning are that 87 people have been arre"ted and not 
over a hundred as stated in a Ilewspaper-and I was told at 10 0 'clock this 
mornillg that· they are being charged today in court. 

Mr. Pl'eIlcJeat: Have the proceedirlp already been laU1'lched or are they 
going to be launched? 

"lbe ~noma le Sir Jolla 'I'bome: Yes; I have been told at 10 o'olock that 
the chargeR were to be filed when the court' opened at 10-80. 

lIr .•. AI&f All: In that case, the position 8S I understand it wi'l be this: 
uniil tbl! C"IP ~ actuaijy Bub ju,t;licc, the ~~~lment m: t .G~ will _ aqroia-
Bible. If in the course of the day tMy ~ e tQ.ese people with any Pirti-
CulM oftel;tce, the case will become lIub r~d . aQd it wil1 m.eaIi that at four 
o'clock. we shall not be able to discuss it. That is tile position. 
lb. InII4IDtc That seems to me to be the positioll. 
Sir ,.ithaD11ilId ~ lQUul: The Bot o r ~e Member ~ J he is not 

definite that the ca.ses 'blJve been la n ' '~: he FlaYR the:v Are m~ to be, Ana 
~'l' do notkndtv wbettler the magistrate ROtU8lJy turned up at 10 o'clock or 
not and whether the case has been filp.d or not-he is not sure. '80 ttHs 
r.annotbe called 81th judice because tbe magistrate is not seized of the CRse. 
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Mr. Preaident: The matter ill clear to me. I may assure the Honourable 
Deputy President ~t at present 80 tar 8S our information goes the matter 
is not Bub-judice. 1 have previous precedents of this House in which, as the 
Honourable Mr. Asaf Ali pointed out, if by four o clock the legal proceedings 
are started then the adjournment motion will have to be dropped. )3ut 100 
)ong as the facts stand as at present, I think it is an important matter and 
1 will take up this motion for discussion at 4 o'clock. 

1Ir. K. Ala! Ali: May I just add one word? Although the cases them-
. selves m.y become Bub judice, the fact of these people being handcujfed will 
not be Bub judice, and that can always be dealt with. 

IIr. Pr881dent: That we shall consider. I had that point a!so in my mind, 
but I preferred to wait to give expre!lsion to it till 4 0 'clock. 

1Ir. Abdur Rahman Siddiqi (Calcutta and Suburbs: Muhammadan Urban); 
May I respectfully submit that the adjournment motion has nothing to do 
with court proceedings? It is about handcuffs and about the treatment meted 
out to these people. The police were dealing with normal conditions, and 
we are naturally IIDl.ious to have the matter venti!ated here. Whatever 
happens in the cQurt will be outside the scope of the adjournment motion. 

1Ir. Prelident: I am afraid the Honourable Member did not perhaps 
.. (\llow what I said. 

Mr. Abdur Rahman Siddiqi: That is my misfortune. 

Mr. Pfeb1dent: The adjournment motion clearly states . 'indiseriminat8 
arrest ot large number of Muslim League workers and others in Delhi". That 
is how it begins, so, whether the arrests were indiscriminate or discriminate 
~ a matter which may be tested in a court of law, with which this House 
will not be concerned, if legal proceedings are taken. The other part-it is 
flll one and the SIlIne transaction-speaks of "wanton use of handcuffs and 

~a n  by Delhi Police"; as I said, that matter was in my m nd~ but at the 
present stage the whole motion is being admitted and that other question does 
not arise at present. When the Honourable Member, Mr. Asaf Ali, put that 
question to me, I said I had that in mind and will consider that aspect of 
tht> case at four o'clo<!k. The question of handcuffs and ehains will certainly 
not be Bub judic8, as that is a different matter. The mction will be taken 
at 4 Po.)!. 

Shrt Sri Prakasa: Sir, will you plea'le instruct the Honourable Home 
Memher not to make it sub judice before 4 P.M., teday. 

AMENDMENT OF THE INDIAN AIRCRAFT RULES 

Sir G11!11D&th Bewoor (Secretary, Posts and Air Department): Sir, I lay 
1m the table a copy of the Posts .. .a~d Air Department's Notification No. 11· 
M(A)l/46, dated the 23rd January, 1946, making certain further amendments 
to the Indian Aircraft Rules, 1937, under sub-section (3) of section 5 of the 
Indian Aircraft Act, 1984. 

DEP ARTMENT OF PO(;TS AND AIR 
N O'l'IJ'ICA1'ION 

New DelM, the 23rd Jantlllry, 1946 

No. 1l.M (A) 1/46.-In exercise of the powers conferred by section 5 of th'd Indian 
Aircraft Act, 1934 (XXII of 1934), the Central Government is pleased to direct that the 
·following further amendments shall be made in the India!\ Aircraft Rules, 1937, namely:-
I. In th. aaid Rulea,- It 

(a) for the words "Governor General in Council" WM1'IIVfr thay occur, the words ~tral 
Government" .hall be substituted. and 8uch consequt'ntial amendments as the ru.ee of 
grammar may require .hall be Made; 
(b) for the worda "Director of Civil Aviation in India" wherever they occur, t,he words 

·'Director General of Civil Aviation in India" shall be substituted; 
{e) in lub-rote (1) of rule 3,- .' . . .. 
(i) after the definition of "Airship" the. follow'ng defimtlon shall be meeried, ~el1  
I "Air transport. service" mean. a aerv;ice of aircraft for the purpose of effecting pu .0 

tnneport. of passenger., ~oodll or mai" I' 
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(il) after the definition of "Couree" the following definit;on shall be inserted, namely :-
"Director Genera .m~an. the Director General of Civil Aviation in India;' _ 

(iii) after the definition of "Public transport aircraft." the following definition shall he 
~d, namely :-
• .. Scheduled air transport service" meall8 an air transporl. eervice between plaCl!l defined l.o 

a time-table or otherwise advertised, whether operating at regular prefixed times or not;' 

(d) in rule 17, &fter the words "Any licence" thl: brackets, words and figures o~r than 
a licence ieaued under Part XIII)" shall be inserted; 

(e) in rule 38,-

(i) in the first proviso to clause (2) for the words "regular scheduled air iervice" the 
words "scheduled air tmnsport service" shall be suhlltituted; 
(ii) the eecond proviso to clause (2) shall be omitted; 
(f) Part XIII and rules 134 to 139 contained therein shall be renumbered ill Part XIV 

and rules 156 to 161 respectively, and before Part XIV al so renumbered, t.he following Part. 
and rulee shall be inserted, DPlely :-

"PART XIII-LICENSING OF AIR TRANSPORT SERVICES." 

134 . .di1' Transport urtlicu to be licen.ed.-No air tranllport servjoe ahall, after t.he lit. 
October 1946, be established or shall operate within British India except under the authority 
of, and in accordance with, a licence i88ued under thia Part : 

Provided that the Central Government may permit the operation of air transport services 
to or acroBS British India from and to places outside British India by persons not domiciled 
in British India or by companiel registered elsewhere than in British India, with aircraft 
rejtistered elsewhere than in India on such terms and conditions as it may think fit : 

Provided further that. the Central Government may, subject to such conditwns :\B it may 
think fit. to impose, permit the operation of air transport services ~  are not. scheduled 
air transport services for the carriage of passengers, mails or goods Without any hct:nc •. 

135. Air Tramport LicllnBillg Boa1'd.-(l) The authority charged with the duty of examin-
ing applicat.ions for l ~m e  to operate air tr~n port services. and. of issuing, ame.nding, luspend-
ing or revoking such hcences shall be the Air Transport LICens'ng Board, herelDafter referred 
\0 as the "Board". 

(2) The Board shall consist of a ~a rman appo.inted by ~ e ~~ral l ernmen~ who 
.hail be a person who is or has been a Judge of a High Court In Bnt1 ~ India, the Director 
General who shall be the Deputy Chairman, and three ~em era appoInted by t~  Cent!"l 
Government, one with special knowledge of a\jation or au transport, .anot ~r With 8p8C1al 
experience of financial matters and the third appointed in consultatIOn With the Crown 
Representative. 

(3) The term of office of the Chairman and of any of the Members shall be such period 
IlOt. exceeding 6 years as the Central Government may in each case apecify in the ordolr 
appointing him as such _ Chairman or Member: 

Provided that the Chairman and any Member of the Board shall on the expiry of the 
original term of appointment be eligible to be reappointed for a further period not exceeding 
flve year. : 

Provided further that the Centrl!-l Government may, if it thinks fit, terminate at any 
time the appointment (lr reappointment of the Chairman or any Member of the Board. 

(4) During the temporary absence of the Chairman the duties of his office shall be per-
formed by the Deputy Chairman; and during the temporary absence of a Member of tbe 
Board t.he Central Government may, if it thinks fit, appoint a person to be a temporary 
Member for the period of such absence. 

(6) No act or proceeding of the Board shall be invalid by reason only of the existence of 
a vacancy in the Board. 

136. Powers 01 the Board.-(l) The Board shall have power, subject to the proviaiona of 
theae Rules, to decide whether a seM(ice of aircraft constitutes a acheduled air transport 
lervice within the meaning of theae Rules, to grant a licence for the operation uf a 
ICheduled air t.ransport service wholly within India or from India to a place or places outlidG 
India on BUch conditions as it may think fit, to reftiae to grant a licence applied for, and 
to amend, sospend or revoke a licence, 
(2} The Board shall have power to require the declaration of the truth of any statementa 

IUbmittej to it, to inapect or cause to be inspected any premises, aircrr.ft Ol' other thiDp 
which appear to it to be necessary, to require the 8ubmiasion of additional informat.ion by an 
applicant .for a Ii,cence, to re r~ the appl ~nt to atte!1d before t ~ Board for the purpose _ of 
giving eVidence In .upport of has apphcatlon, to receive and conSIder the representatlDns of 
any third darty whom it considers to have an n~reat in regllrd to any application for a 
licence an to publish luch particular. regarding an application for a liceDee as it considers 
lleceSl&ry for the purpose of these Rules : 

Provided that the Board shall not discloee or require the applicant to dilClose toan:;.1 
~ : .:I ..... t.v information oon~rn n .t e. financial r90urcee of the applicant, or any fin . 
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137. ApPlicati07l8.-(1) Applicationl for a licence to operate an air tran.port service shan 

be made to th., Director General not le88 than three montha before the date on which it ib 
deaired to commence the service, unIelS the Board haa appointed a last date for the receipt of 
applications in which case the application8 shall be made on or before that date. ApplicatioDi 
for a temporary licence, i. e., a licence to operate an air tranlport aervice for a period not 
exceeding 60 dalB, shall be made to the Director General not lell than 15 days before the 
date on which It is desired to commence the serv;ice, provided that the Board may rew 
thil requirement in any case of emergency. 

(2) Thl' application Ihall be made on a form which will be supplied by the Director 
General on requeat, shall be signed by the person applying for the licence and if made by 
any corporate body shall be signed by a penon duly authorised in that behalf by 8uch body 
and .hall be accompanied by such information as may be required for the purposes of these 
Rules. 

13fl. Publication 01 applicationa.-Th.e Board shall except in the case of applicatioDi for a 
temporary licence, cause to be published in the Gazette 01 India and in not leas than two 
daily newspapers, particulan regarding each application for a licence I!'s set out in Section 
A of Schedule VII to these Rules and a statement of the date, not bemg le88 than 30 days 
after the date of publication, on which the application will be taken into coDlideration. 

139. Representutionll.-Any person may, not less than 15 days before the date specified for 
the consideration of the application by the Board, make a repreaentation to the Board in 
writing, accompanied by the appropriate fee. through the Director General, setting out the 
.pecific grounds on which the representation is made. A copy of every such representation 
.hall be sent by the penon making it to the applicant for the licence at the same time aa it 
is sent to the Board and a certificate to that effect shall be forwarded to the Director General 
The Board may at its diacretion give an opportunity to the person making the representatiolJ 
to state his views in the presence of the applicant for the licence. The Board may require 
any peraon making a representation under th,is rule to produce evidence of the truta of any 
.tatement. he may make. 

140. Condition, to be julji1led.-In exercising its discretion to grant Or refule a licence 
or to attach conditioDs toa licence, the Board shall have regard to the co-ordination and 
development of air transport genera.lly in the interests of the public as well as those of 
persons providing air transport facilities and shall satilfy itaelf in regard to the following 
matter. namely :- • 

(1) Generul.-The need for air transport in the area concerned, potential traffic on the 
route, existing air services aerving the area, other proposals for air transport services in the 
area and the ~lIpa t  of the applicant as an air transport operator. 

(2) /:,'l'ollomic ,tre7lgth.-That the applicant commands financial resources and organisation 
sufficient to establish his presumptive ability to maintain the operation of 
the air transport serv.ice proposed for a period of at least three years and for this purpose 
he shall present to the Board details of his capital organisation, particulars of his managerial 
and administrative organisation, a coPy of the Memorandum and Articles of Association of 
the Company (if the applicant is an mcorporated body) and estimates in such detail as may 
be required of the cost of operation of the service and of the revenue expected. 

(3) Route.-That the air route over which t.he service is proposed to be operated complies 
with the minimum conditions set out in Section A of Elchedule VIII to these Rules; and in 
glUleral that the route iI or will be adequately organised with terminal and intermediate 
aerodromes, emergency landing grounds, passenger facilities and radio, meteorological and 
other ground aids to navigation appropriate to the nature of the air transport service it is 
proposed to operate . 
. (4) r~ra t. at the aircraft to be used comply: with the minimum conditions prescrib-

ed In Sect.lOn B ~  Schedule VIn to these Rules and m general that aircraft will be provided 
for \be lur service of a number and type adequate for safe and efficient operation of the air 
Ml"Vice in accordance with the approved time table, hav;ing regard to the nature of the terraiu 
to ~ flown over and the nature of the or~an at on on the route, and for this purpose the 
appbcallt shall produce all neces8ary te n1 ~ data concerning the aircraft and the enginea 
to ~ used. ~e ~ all a1s.0 sh?w ~ at such alrcra!t are or ,!il1 be adequately equipped wit},j 
radiO comm,unlcatl.on, radiO. hght!ng and other aide to .naVlgation and patl8E'nger equipment 
and conveniences 10 a or~an e With the nature of the air transport service to be operated. 

\5) Technical Per ~nnel. : at technical. personnel (ineluding pilote, radio operators, 
eng10cers and mechanics) Will be employed In adequate numbers with appropriate lioencea 
iasued ul?-der t e ~ Rules. and with other qualifications and e per e~ e in particular satisfying 
the requlremente of Section C of Schedule VIII to these Rules and in general adequate for 
aafe operation as related to the service proposed, the route to be traversed, the aircraft to 
be used and the operation and maintenance procedure to be adopted. 

(6) O",frutlonll M'anUiJl.-That an operations manual haa been prepared for the Ule of the 
air crews and other technical pel'8onnel, which adeq\1&teIy details the organisation of the rou ... 
to be traversed and ijle opE'rational and communications system procedure and technique to be 
adopted, and that proper provision is made for maintaining the operation a manual up to 
date arid for introducing progresaive improv.ements. . 

(7) Mai1f.tenmlce and Overhaul.-That. adequate hangars, workshops, and aerodrome equip· 
ment, tools and aircraft and aero-en sine aparee have been or will be provided for the prop8J' 
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maiDt.enance and overhaul of the aircraft and their enginea, that a maintenance manual haa 
been prepared for the use of penonnel which adeqnately detaila tbe maintenance and overhaul .,Item t{) be adopted and that proper provision i. made for maintaining the maintenance 
lIWlual up to date and introducmg progressive improvements. 
(8) Sohedtd8l, Faru, Freight rate', etc.-That the time·table of t.he .ervice proposed 

aatiafiea, to the greatest pract.ical extent, the convenience of transport of panengen and 
mails, t.hat., a n~ regard to prevailing winds and scheduled refulllling stops, it does not 
involve the operation of the aircraft at a cruilling apeed in exc8118 of that ~ na le a.t. the 
continuous cruilling power output of the engines specified by the maken for like condltlonl 
of operation or preacribed by the Board, and that the p&llllenger fares and freight rate. 
proposed, including any concelsional fares and rates, are reasonable in relation to. the coat, 
of the service and prevailing farea and rates on other air and lurface transport serVices. For 
these purposes tlie applicant shall prOduce a time-table of the service proposed, and a II<'hedule 
of such fares and rate .. 

141. Grant of licence IUbject to ronditiOM.-The Board may grant a licence subject to lIuch 
conditions ae it may think fit, with the object of securing the safe and efficient operation 
of air transport. The licence shall provide, among others, for the following j1l8tters, namely :-
(1) The places at which aircraft mayor shall land for traffic or other purposes. 
(2) The conditions (diurnal, seasonal, or meteorological) in which the service may be 

operated. 

(3) The aircraft to be used. 

(4) The observance of a schedule of air serviCBII approved from time to time by the Board.. 

(5) The maximum and minimum fares and freight rates to be charged to passengers and 
OODlignerll of goods and mails. 

142. Obligation to com pry with the Indian Aircraft Act, 1934 and Rule •. -The ~rant of a 
licence shall not be construed as in any way absolving any person from the obligation uf 
complying with the Indian Aircraft Act, 1934, thp Indian Carriage by Air Act, 1934, or 
with the rules made thereunder or with any other btatutory provision governing aviation. 

143. l'crioJ 0/ validity 0/ licenceB.-A licence shall, subject to the provibionB of rule 148, 
be valid for 6uch periOd not .exceeding sixty days in the case of a temporary licence, and 
not exceeding ten years in any other case, as may be fixed by the Board and noled in the 
licence. 

144. RetUlal of licence.-In any case in which the Board refu8ea to grant a licence, or 
grants a licence subject to conditioDl to which the applicant objects, the Board shall rerord 
in writing the reasona for its decision, and the apl!licant shall be entitled to a copy thereof. 
145. Amwdment of term8 of licence.-(l) The Board, 110 far &8 appean to it to be necessary 

for securing the more effective development of 'air transpott or otherwise in the public 
interest, may at any time amend the terms of a licence after giving the holder a reasvllahle 
opportunity of representing his views. 

(2) The Board may on the application of the holder of a licence made in the manner 
prescribed in rule 137, make luch amendment in the licence as appl'ars to the Board 10 be 
unobjectionable. 

146. I'r0f1i8ional licence •. -The Board may grant a provisional licence for such period and 
GIl luch conditions all it thinks fit.--
(i) where an application for a licence other than a temporary licence haa been made under 

rule 137 and the Board CODIIiders it desirable that the applicant should have a pl·ovisional 
licence peDding the final disposal of the application, or 
(ii) where the Board considers that although all the requirements of this part cannot be 

immediately satiafied an air transport service may be permitted to operate for a limited period 
without detriment to public safety. 

147. 8:r;;.ti1l1J er e~. In the case of a schl'duled air transport servicl' which is in 
operation on the 1st July 1946 the application under rule 137 for a licence shall be made 
before the lit August 1946, and on luch application being 'Dade, the Board ahall grant to the 
~l t ant a proviaional lioence authoriling him to continue to operate that eervice 1lntil a 
licence is illlued to him under rule 141 or, in the event of '1~  applicat,ion being rejected, 
uti! the expiry of three moutha after the date of lIuch rejection. 

148. Revocation and 8u.9pe718ioll 01 licencu.-(l) The Board may revoke, or suspend for 
lUeh period as it· thinks fit, a 1icence if it ill _titled that any of the conditions of the 
lieehCe has not been complied with and that the failure i .. due to an:y wilful act or omillBion 
on the part of the holder of the licence, or hal been 110 frequent. or .111 due to luch neligenoe 
On his part, that· the licence should in the public interest be revoked or as the CIIe may 
be, sUlpended. . 
(2) Before any action is taken under 81Ib-rule (1) the Board 11iaH 'giv:e to the holder of the 

Jioence aot less than thirty dayl' DOtice in writJog llpecifying the ,rounds upon .which it ia 
pr~aed .to revoke or, as the oue milo, be, au.pended the licence. and shall give him a OPPOl'-
tUDlty of IIhowing cause against the proposed action e t~r in r t n~ or by appearing in 
p!rIOn before the Board. 
(3) Where a licence is revoked or SUIP8lKied under sa1I rule (1) t.he Board shall record in 

writing the rel\lIOnl for i'tl decision and the holder of the licenoe .hall be entitled to a cop,. 
thereof. . 



.. ,-

AMENDMENT OF THE INDIAN AIRCRAFT RULES 929 
(4) Where a licence  is suspended under sub-rule (1) the holder of t.he licence shall submit 

it to the Board who IhaH make an enddrsement thereon showing the period (If, and the 
. re&80DII in brief for, the 8uspension. 

(5) Notwit.hstanding anything contained in sub·rule (1) or sub·rule (2) the Board may, if 
it hal ,ea ~l to belie'Ye on inofrmation in its poIsession that it is expedient in the interelts 
of public safety so to do, nmmarily suspend a licence l'rith a view to further enquiry and 
acMoll in accordance with sub-rule (1) and (2). 

149. Pu.blication of deci,i01lB.-The Board shall cause to be published in the Gazette (J/ 
India and in not lele than two dai1r newspapera the particulare prescribed in Section B of 
Schedule VII to these Rules concemmg itA decision on any application f01' a licence and the 
particulars prescribed in Election C of Schedule VII to these Rules concerning a~ decision 1.0 
revoke, luspend or amend a licence. 

l.5O. Trtrnller of licence.-A licence issned under this Part .shall not be capable of being 
transferred or assigned except with the .pecific permission of the BO&1'd . 

. Provided that in the ev.ent of the death, incapacity, bankruptc:·, sequestration ot liquida-
.tlon of .the holder of the hcence, or of the appointment of a receiver, or manager or trustee, 
In relation to the business of the holder. the pelIOn for t.he time being carryinlJ on t.hat. 

~ ne  shall, if within 14 days application is made to the Board for a new licence, be 
~t t ed to continue thAt operation of the licensed air transport service until the application 
II dllposed of. 

151. 001ltinliarlCe of nglt-t •• -Nothing in this Part shall be coD1Jtrued as conferring upon the 
bolder of a licence on its expiry .any right to the issue of a new licence for the operation of 
a .. moe on the laDle route or 'to the continuance of any other benefits aTiring from t.he 
provisions of this Part or any licence granted thereunder : 

Pro~ ded, however, that if the holder of a licence applies for a new licence to continue the 
operation for &. further perIod of an air transpol't service which has been licensed Dd~r 
this Part, and if the Board i. satisfied that the air transport service has heen operat~d 
~ entl  and in the best ~ter~ t  of the public, other things being equal, the the Board shall 
gIVe preferl'ncl' to thp applIcatIon Irf'm the holder of tho licence. 
152. C.,fAJd!l, produ.ctioo and ,urrender of licence •. -(l) A lice nco issued under thiB Part 

shall be kept at the principal office of the holder thereof and shall be tJfodured for inRpection 
on ciemand by 3'!Y magistrate, any police officer not below the rank of Deputy Superintendent, 
any Customs Officer, any Gazetted Officer of the Civil Aviation Directorate .. or any other 
perlon authorised by the C'!ntral Government, or the Board, by special or general order in 
writing in thiF behalf. 
(2) An extract from the licence giving the particulars set out ;n Section D "f Schellu!e 

v-n to these Rules shall be displayed in a po~ t on acceKsible to the public in the principal 
traffic office of the holder of t.he licence. 
(3; On the expiration of the c1lrrency of a licencE', whether by efflux' of time or in couse-

quence of a decision of the Board under these Rules, or when a licence is suspended hy the 
Board, the holder shall surrender the licence to the Director General for endoreement or 
cancel}ation as the case may require. 

153. Carriage of mail •• -A licence· holder shall perform all such reaFonable services in 
regard to the conveyance of mails (with or without oflkers of the post office in charge thereof) 
on a licensed air transport service as the .Director General of Posts & Telegrapha may from 
t.ime to time require. The remuneration for any services performed in pursuance of such 
''''luirerrtent shell be luch as may be determined from time to time by the Board. 

154. Fee •. -(l) The following fees shall be payable:-
(a) In respect of every applicat.ion for a liceDce under this Part except a temporary 

Hcence """""" ............................. "" .. ".,,.,,",,.............................................. Rs. 500. 
(b) In rellpect of an application for a temporary liC'anre undpr this Part ............ R.a. 100. 
(c) In respect. of the grant of a licence, under this P,.rt for ev.ery year or part of a 

year of the period of validity of the licence ........ ,,, .. ,,,, .. ,, ....................................... R8. 500. 

2 o~d  r!ie :r.~ .. ~~ .... ~. ~ . ... ~~~~~~~~~ .... ~~.I .••• ~.~~.~~.~~ .••.•. ~~ .... ~ ..• ~~~~~ .•. ~.~~~ . :. ~~ 
(e) In respect of every r9preaentation made to the Board under ful. 139, except ~re ~  

representation is made by a public authority .................... , ........................ " .......... RB. 1;,0. 
(2) A treasury recejpt for the amount of the fee payable shall be forwarded with every 

application for a licence under this Paot and with every representation made to the Board 
under rule 139, and a Treaaury l'eceipt for the fee payable on the grant of a licence shall be 
forwarded tf, the Di,rector General before the wue of the licence. 
(3) Where the holder of a licence voluntarily surrenders it before the expiry of ~ 

.period af ita valiciity, whether with a view to its repl&cement by a new licence or otherwlBe, 
. h. shall be entitled to a refund of a part of the fee paid under clauae (e) of sub rule (1) 
proportionate to the number of whole years left in the said period. 
(4) Save as provided in Bub-rule (3) no part of the fees paid under sub·rule (1) shall be 

refunded. . 
155. Periodical return •. -(l) Every peraon to whom a licence has been granted. under 

thil Part shall suBmit to the Direcll:lr General in luch form as may be ptel!lcribed by ~ n~ 
(a) monthly rtltllrna rejl;arriing tbe opt'ration of the l ren~ d air tl' .n~ ,~rt ee?vlC"tOg and 

other air tranaportoperationa of the licence holders, so as to 1'6aeh the Direetor Gtneral 
Dot la~r the n 45 days after the expiry of the aath to which the return Nlalle.; and 
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(b) &DDual retuml regarding the financial result. of the unpertaking during each. calendar 

;year 10 .. to reach the Director GeneraJ not later than three montha after the expiry of 
t.he year to which the ret.um relates. 
(2) Subject to 8uch additions and alterations, if any, aa may be indicated in the forma 

preacribed by the Director General, the particularll of information to be furnished. in the 
monthly and annual returns under sub·rule (1) shall be thOle set out in 8ection A and 
aection B, respectively, of Schedule IX to these Rules. 
(3) No information furnished in an annual return under paragraph (b) of lub·rule (1) ahall 

be published or disclosed in respect of any individual air transport lervice or Iicenaee without 
the consent of the liceDlee, and if any person publiBhes or dilcloaes any such information 
without such consent, he shall be guilty of an offence punishable und!')r theal Rules; 
Provided that nothing in ihis sub· rule shall apply to the pUblication or disclosure by any 

authorised person of collective information relating to licenced air transport services nor t.o 
the publication or diacloaure of any information for the purpo_ of any legal proceedings 
which may be taken in pursuance of this Part or for the purpose of any report of luch 
pro<'eedlDgs. 

II. In the Schedulee to the said Rulee :-
(a) in Schedule VI :-
(i) for the brackets, words and figures "(See rule 139)" the bracket&, worcla and figures 

"(See rule 161)" shall be Bubstituted; 
(ii) after entry 13 (and incillded within the third bracket in ihe third co1wnn) the fGllow-

ing entry shall be inserted, namely :-
"1M. UAautAori'ed di,clo,ure.-Unauthoriaed publication or dilCloaure of financial infor.-

mation furnished relating to a licenced air tranaport aervice ..•.• 155(3)". 

(iii) for the figures "136", "136" and "137" in the second column against entriea 19, 20 
and 21, the figures "157", "158" and "159" ahall respectively be sublltituted j 

(b) after Schedule VI the following Schedules shall be added, namely :-

SCHEDULE VII 

Licensing of Air Transport 

Secti01l A 
Particular. of  applicationll pUblished in pursuance of rule 138 of the Indian Aircraft 

Bales, 1937. 
The Air Transport Licensing Board gives notice that it. Das rec4!ived applieationa for 

licences for the operation of the following air transport services :-
(i) Air Route and stopping places: 
(ii) ~ en  of seTVlce: 
(iii) l'enod of operation applied for; 
(iv) Name and address of applicant(s) : 
Any representation which may be made in regard to these applications must be deFsited 

with the Director General not later than .  .  .  .  .  .  .  .  .  .  . 

The application(s) will be taken into consideration on ................. . 

'. Section B 

Partil;ul&r& of decillions of the Licensing Board, published in pursuance Qf rule 149 of the 
Indian Aircraft Rules, 1937. 

The Air Transport Licensing Board hu considered the applications detailed below for a 
licence to operate the air tranllport Jl8rvice specified, and its decision is published fOIf 
Information. 

(i) Air Route and stopping places: 
(ii) Name and addrlllls of licensee: 
(iii) Number and date of licence: 
(iv) Period of "alidlty of licence: 
(v) Frequency of lervice to be operated : 
(vi) Clan of aircraft to be used. 
N ames of applicants to whom a licence haa not been granted. 

Section C 

Particulars of licence amended, lIuspended or revoked, publiehed in purluance of rule 149' 
of tbe Indian Aircraft Rules, 1937. 

Tbe Air Transport Licensing Board hal amended 'Iuspended I revoked tbe licence to opera_ 
the air transport service detailed e~  :-
(i) Air Boute : 
(ii) .N umber and date of Licence; 
(iii) Name and addre811 of licensee : 
(iv) Details of amendment: 
(v) Beasons for amendment: 
(..;) Period of IUllpension: 
(vii) Reason for luspeneion: 
(viii) Date from which re"oo&tion takee elrd : 
(ix) lteaBQnll for revocation: 

• 
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SecuOfl D 

Particulan of a licence to be displayed in purluance of rule 152(2). 
(i) Number and date of licence. 
(ii) Name and addrell of the lieeneee. 
(iii) Air route and stopping places. 
(iv) Frequency of service. 
(v} Clall of aircraft operated. 
(VI) Period of validity of licence. 

.d. .d iT Route. 
1. Day operation. 

SCHEDULE VIII 
Licenling of Air Tranaport 

M inim1lfPl ctmditiOfl& to be fulfilled 

(See rule 140) 

931 

(a) .deTodTome3.-The terminal and intermediate scheduled aerodromes shall be licensed or 
approved in accordance with Part XI of the Rules and equipped with approved refuellins 
apparatus and storage, telephone communication and (in the case of passengar air aerv.iceJ 
satisfactory pa88enger shelter and conveniences, with adequate peraonnel and equipment for 
the control of pa88engers, and the public in the inferests of their safety. 

(b) 1JmeTgency landing gTounds.-For single engined aircraft operation there shall bi 
emergency landing grounds providing in at lea.t one direction safe landing and take oft 
dimensiona for the type of aircraft proposed at intervals  of Dot more than 150 miles. For 
mnlti-engined aircraft operation there shall be similar emergency landing grounds at such 
intervals as the Board, having regard to the type of aircraft and the nature of the IVute, 
may require. . 

(c) Hadia.-When otherwise required by these Rules or when the nature of the terrain &Ion,. 
the route or climatic  conditions in the season during which operations wtll take plaQe, in 
the opinion of the Board, render visual contact flying unsafe, the route shall be eqnipped 
with radio communication and radio direction finders or radio beacons of approved type. At. 
luch aerodromes &8 the Board may require there shall be installed suitable radio telephone 
apparatus for communication between the aerodrome on~rol and aircraft operating on or iD 
the vicinity of the aerodrome. 

(d) Meteorology.-The terminal and intermediate scheduled aerodromes shall be provided 
with means for communicating to pilots weather forecasts and wellther reports for the route: 
Provided that the Board may dispensE' with such part of this requirement &8 appean to be· 
suitable in the case of aircraft equipped with radio apparatuB. 
2. Night operation. 
(a) The route shall comply with all the conditions prescribed in paragraph I of thia 

Section and in addition. 
(b) Lighting.-The route shall be equipped with approved air route beacons at. every 

terminal and intermediate aerodrome and at such emergency landing grounds and other places 
along the route a8 to proyidfl beacons at intervals of not more ~ an 100 miles. All terminal' 
and intermediate aerodromes and t.he emergency landing grounds provided in accordance with· 
clause (b) of paragraph I shan be equipped with approved aerodrome lighting. 

B. AiTcraft. 

1. Day operation. 
(a) Single engined a r 1'alt. n~le engined aircraft shall not be operated in passenger 

air service o\'er water at a greatE'r distance from land than will permit the aircraft to reacJa. 
land suitable for safe landing in the event of failure of the power plant, nor on any route 
which in the opinion of the Board does not pE'rmit the a;rcraft to be flown with safety by 
visual contact methods. The Board may permit such relaxation of these conditions &I. 
it thinks fit in the caee of air services carrying mails or goods only. 
(b) Multi.engined aiTCTaft.-The aircraft when loaded to the maximum groes weight per-

mitted by its certificate of airworthiness shall be capable of maintaining level flight with-
one engine inoperative at an altitude not 1888 than 1,000 feet above the valley lev.el at the 
highest point on the air route or, if flown over water, at an altitude of not leaa than ,OOO~ 
feet above the water. • 
(c) Flight o"eT water. 1Jquipmcnt.-If the air route cros_ water at a distance trom: 

land greater tban will permit the aircraft to reach land in the event of complete power failure, 
it IIhan be equipped with retractable landing ~r. with one or more suitable emergencyexistl, 
with life belta for each person on hoard and with aPRaratus for making the distl'8l8 sign_ 
prescribed in th8118 Bul... .  . 
(d) Radio.-When operating at aerodromes equipped with radio telephone communication-

apparatulin accordance with clause (c) of paragraph 1 of Section A, the .ircraft ahall be-
equipped with suitable radio telephone apparatus for omm D at o~ between the p~ot .nd' 
t.he aerodrome control, and except. on air services approved for VIsual ~nta t flytng, ~ .. 
aircraft shall be equipped with radio apparatus lIuitable for the transmi8810n and reception 
of all radio aignals to and from the radio. stations established on the air route and in 
addition with a direction finding receiver or other receiv.ing apparatus suitable for operating, 
with t·he radio aids to naviption e.t&blimed on the route. 
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(e) Pa"ellger equipment.-There shall be provided a supply of drinking water and e e~ ' 

on aircraft carrying leal than lix paEsengera and approved lavatory. 

iii. Night operation. 
(a) Single engined aircra/t.-No lingle engined aircraft Bhall be approved for operation 

of a pauenger air service by. night. 
(b) Mvlti-engilled airera/t.-All the conditionl prescribpd in. para~rap~ 1 ., lIection B 

Ihall be complied with, and the radio requirements shall be oomplied with m all t'UeS. 

O • .tii1'cre1D'. 
1. No aircraft may be flown on a licensed air transport service without the full number 

of membera of the crew re ~d for its af. operat.ion .. deaipated in the licence. Each 
member of the crew shall be in poeseHion of the appropriate licence iuned Qr rendered valid 
in accordance with the provisions of Part V and Schedule II of theae Rules, and in addition 
ahall fulfil and comply with the requirements and conditioni for the operation en scheduled 
air transport lervic .. of aircraft of the cluses defined and in the condition. defined in thi. 
Section. 

2. Pilot sball have had Dot 1_ t.han the following flying experience :-
\ 

.A. A.iftnt\ autbori8ed 300 hoW'll wit.hin the preoediag t.hree ~, inoludill8 ~ foDowiDg I 
to be operated with 200 hoUl'l all 11010 or drat pilot-; 
ODe pilot. 100 houn croee oountry flyiDg ; 

B. A.iroraft not exoeed-
iag 10,000 lba. grou 
weight requiring two 
or more pilots. 

.c. Aircraft between 
10.000 and 36,000 
Ibe. 

D. AfI.ocr6tt of groso 
_ight exceeding 
.,000 lhe. requiring 
-t,iro or more pilote. 

20 hoUl'll illlltrument ~, of which not more tban 10 holl!'ll may 
be under oimulated oonditiOM ; and for the operation of mult i-engined 
aircraft ; 

50 hoUl'll flying of multi-engined ail'craft as first or aeoond pilot, includ. 4' 
ing at least 10 take-olIa and 10 landings e1fected 81 pilot; 
and for operation by night. 
50 hoU1'8 night flying all first or oecond pilot, inoluding at least 10 take-
oft's and 10 landings effected ao pilot. 

Fil'8t Pilot. 

600 hourI! within the preooding five 
yeat'll, inoluding the following ; 
300 houro as 8010 or Iirat. pilot. ; 
300 hoW'l Cro8l oountl'y flyiDg ; 
40 hoW'l instrument flying of whioh 
not more than 20 holl1'll may be 
under Dimulated conditiOWl ; 

and for the operation of multi-engined 
aircraft :-

60 hoU1'8 flying 88 fImt or necond pilot 
of multi-engi.ned aircraft including 
at least 10 take-oft's and 10 landings 
effected 88 pilot; 
and for operation by night 60 hours 
night flying 88 tlrat or aecond pilot, 
moluding at least 10 take-offll and 10 
landings effected &8 pilot . 

750 hours within the preceding five 
years, including the following :-
500 holl!'ll 88 0010 or fimt pilot. 
SOO hoU1'8 croM country flying. 
200 hours flying &8 first or oecond pilot 
of multi-engine aircraft, in-
cluding at lea.Bt 10 take-offs and 10 
Iandnigs effected 88 ~'lot and 100 
hoU1'8 in aircraft in tb.s olaM. 
60 holl1'll i1l.:ltrument fiying, of whioh 
not more than 25 hour! may be under 
aimulated oonditioM ; 
and for o~r&t on by night. 
100 hoU1'8 mght flying &8 firA or .leOOlld 
pilot, inoluding at least 10 ta e~ 
and 10 la.ndinga eft'eoted &8 pilot_ 

1500 hourll within the preceding geven 
yeal'8, including the following : 
1000 hours &leolo or firat ptlot, 

1000 hoU1'8 orolll! country flying. 
500 hours flying &8 eolo or firat pilot in 
multi-engined aircralt and 211 haUl'll 
AI second pilot in aircraft in thio 
olull. 

Seoond and other pilots. 

The qualifications ~ ed 
for a commercial pUot (B 
Lioenoe) of the type or air. 
oraft Gperated AI prBlOribed 
in Pan V a..d l:IofwduJe n 
of tbeee RUles. 
The Pilot shall QemOl1lltra.t.e 
hil ability by making three 
take-oms and three laIldings 
in the type of aircraft in 
which he ill to gerve. 

(AD above.) 

(Alabovf'.) 

• 
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~  100 houn instrument fisY.iDB of which 

not more than 60 houn may be WlAer 
simulated oonditiona, and for' opera-
tion by night. 

260 houn Wght flying, includilli at 
leaIJt 100 hoUl'll 811 first or 8010 lilot 
and at least 10 take·o1f& an 10 
landinga effected 8Il pilot. 

3. All .WII IIhall demonstrate to a check pilot or inspector approved by the DirectQr 
Genel'al t,;at they are familial' with the aircraft, its instrumentll, equipment, fuel and other 
installatioDa, and its loading  and operation ill the conditions peculiar to the air route. 
4. All pilots shall demonstrate to an Examiner appointed or approved by the Director 

General that they are familiar with all air navigation facilities and procedures, air traffic· 
control system,. airway lighting systems and aircraft distress procedures cUrrently in use. 
S. The firet pilot IIhall have made at least two Ilights either as firat pilot t o ~ 

pauengers or as second pilot along the route over which he is required to fly ill con<titioDa 
permitting visual contact flying. and IIhall himself have landed and taken off at each of the-
scheduled aerodromes on the route. 
6. All pilots while engaged on a licensed air transport service ahall, every three monthe, 

undergo not less than two hours of practice, instruction and check in instrument flying, 
under approved simulated conditions or on actual flight under the lupervision of a check pilot. 
approved by the Director General. 

SCHEDULE IX 
Lictnsing of Air Transport 

(See rule 155) 

Section .4. 
Particulars of information regarding air transport service operations to be supplied by 

licence holders, monthly ;-

1. The places to and from which t.he licensed air transport service ill operated including 
intermediate stops. 

2. The number and type! of aircraft operated on the licensed air transport service, with 
such particulars of the aircraft and engines as may be required. 

3; Number of pilots, .wireleds operators ~nd other members of. air crew employed on the-
sernce and numbers of hcensed ground englDeers and other techlllcal pel'llODDel emplOyed . 

. 4. The ollo ~n  n ~rmat on relating to seryiCe8 operated and load carried .hall be sup-
~ ed separately III relabon to such separate stage. of the route as may be specified in the 
licence. 
(1) Service. operated. 
(a) Number 8cheduled. 
(b) Number and percentage completed without interruption. 
(c) Number and percentage interrupted en route and the cause and extent of delay. 
(d) Number and percentage not commenced and the causes. 
(e) Number of unpremedit.ated landings, the services affected and the reasons. 
(2) Load C41Tied. 
(a) Mean pay load capacity operated, i.e., 
(Rum QI ~  load. lor tach .tage X Mileage 01 atage) 
(Total mileage of route.) 
(b) Number of passengers carried. 
(c) Pauenger miles eJfected. 
(0) ~ .. pe~ aI. ,....r _ta occupied. 
(e) Weight of passenger baggage carried. 
(f) Weifht of mails carrie-d. 
(g) Mai ·ton miles elfected. 
(h) Weight of freight carried. 
(i) Freight-ton miles effocted. 
(j) Mean percentage of total pay load capacity &lled.. 

l$ection B. 
Particwara of financial infoymation to be BUPl?lied by !icen .. o~  &l)lW,allJ :-
1. Co.t 01 operatiofl per mile and per ton mIle flO"DOB th. hoeaeecl WV!IoCe UDder t.b. 

following head, :- • 
(1) Fl,ifl, Oflt"atwnl-
(a) Pay of Fir.t Pilots. 
~ 1Ia,tf s.co.n4 ,P l ~1. 
(c) flay of Wirelel. oporatora 
(d) Pay of other members of the crew. 
(el Fuel. 
(f) Oil. • 
(2) Depruiatitm 01 Flying EquipmeRt-
(e) f)e ...... ,of .i ..... ft. 
(b) Depreciation ot 'pro engines. 
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(e) Depreciation of aircraft. propellers. 
(d) Deprecjation of aircraft radio equipment. 
(e) Depreciation of aircraft instruments. 
(3) .4.ccidentl and ImuTance 01 I'lying Equipment-
(a) Insurance pl·emia. 

& ~ 

(b) Coat of material, sparea and other direct expensea of accidents not covered by inlurance. 
(4) .4.erodrome Operati07_ 
(a) Landing feea. 
(b) Housing feel rent of hangara, lighting of hangarl. 
(e) Depreciation and repair oi hangers. 
(d) Rent, lighting and other expenaea of aerodrome building. other than hangars, work-

GOps and .OOrea. 
(e) Depreciation and repair of other aerodrome buildings. 
(f) Pay of traffic and other aerodrome-perlODDel other than engineering. 
(g) Operation of motor cars and miacellaneoua 8J:pensel. 

(6) Plying Equt7J"n"'t Jiai"teflllflce and OverAaW-Direct,-
(a) Aircraft-labour. 
(b) Aircraft-material and parts. 
-(c) Aero enginea-Iabour. 
(d) Aero en neB mat~r al and parts. 
e~ Aircraft propellers-labour. 
(f Aircraft propellera-material and parts. 
{g Aircraft radio-labour. 
(h) Aircraft radio-material and parts. 
(i) Aircraft instruments-labour. 
(j) Aircraft instrumenta-material and parts. 

(6) Ground Equipment-Maintc7Ulnce and OverMul-Direct-

(a) Aerodrome equipment-labour, material and .parts. 
(b) Workahop equipment-labour, material and parts. 
-{c) Mechanical Transport-labour, material and parts. 
(d) Ground Radio-labour, material and parts. 

-(7) Flying and Ground Equipment-Maintenance and Overhaul-(/ndirect)-
(a) Pay of &'upervisory staff. 
{b) Pay of storea and other general stall. 
(c) Rent, lighting, etc., workahops and .tores buildings. 
(d) Depreciation and repair of workshops and stores, buildings. 
(e) Office supplies and other general expenses of engineering department. 

(8) Depreciation 01 Ground Eqllipmtnt-

(a) Machinery, tools and mechanical equipment. 
(b) Mechanical transport. 
·(c) Ground radio equipment. 
(d) Aerodrome equipment. 
(e) Other equipment. 

(9) Traffic and ale ~ 

(a) Pay of traffic staff and agent •. 
(b) Agency commission on bookings. 
'(e) Other traffic expenses. 

(10) Adverti3inu and pu(;licity. 
All advertising and publicity costs including the publication of time·tablea and pamphlet.. 
(11) PQJl,enger sert:ice-
{a) Pay of cabin attendants. 
(b) Food service for passengers. 
(c) Passenger insurance. 
(d) Ground transport of passengers. 
(e) Other COlts of caring for passengers. 
(12) Administrative and General-
(a) Pay of managerial ltall. 
(b) Pay of office and general staff. 
(c) Per onnd ~e are. 

(d) Ueneral taXII. 
(e) Other expensea. 

2. Revenue UlTned I*r mile flown Ind per ton mile of load carried under the foUowin, 
beada:-
(1) PUl8Dgerl. 
(2) PUllnger lJ8ggap. 
~  Man.. 
(4) Freight." 

• 
O. V. BBWOOB, Ieor. 



ELECTION OF MEMBERS TO THE COURT OF DELHI UNIVERS[TY 

Dr. John Sargent (Secretary, Education Department): ,Sir, I move: 
"That inpur8uance of claus8 (xiv) of e t ~n ~  of, section 18 of the Delhi Universitl 

Act, 1922 (VIII of 1922) as amended by the Delhi Unlver81ty (Amendment) Act, 1943 (XXIV 
'of 1943), read with clause (5) of Statute 2 of the Eltatutes of the Univeuity Bet out in the 
.schedule to the latter Act, the elected members of thie Assembly do proceed to elect, in 
luch manner aa may be approved by the Honourable the President, eight persona from 
among their own number to be members of the Court of the University of Delhi." 

Kr. Presldent: Motion moved: 
"That in fursuance of clause (xiv) of sub-section (1) of lection 18 of the Delhi Univerlit, 

Act, 1922 (V II of 1922) as amended by the Delhi Univel'lity (Amendment) Act, 1943 (XXIV 
.of 1943), read with clause (5) of Statute 2 of the Eltatutes of the University set out in the 
.Bchedule to the latter Act, the elected members of this Assembly do proceed to elect, ia 
.uch manner as may be approved by the Honourable the President, eight perlona from 
among their own number to be membel'l of the Court of the University of Delhi." 

Lt.-Ool. ~r. J. O. Ohatterjee (Nominated: Non-Official): On a point of 
information, Sir: I would like to kllow why the election of these 8 members is 
confined to the elected members of the House. Is it presumed that only elected 
members are educated and the others are uneducated ~ 
Kr. Presldent: Order, order. I presume-I do not know-that this must 

be in accordance with the provisions of the Act. 

Dr. John Sargeant: Yes, Sir. 
Kr. Preaident: There is a statutory obligation and that is why the motion it 

worded as it is: it makes no distinction between the elected and nominated, so 
far as the House goes. 

The question is: 
"That in pursuance of clause  (xiv) of sub-section (1) of section 18 of the Delhi n ~er t, 

Act, 1922 (VIII of 1922) as amended by the Delhi Universtiy (Amendment) Act, 1943 (XXIV 
of 1943), read with clause (5) of Statute 2 of the Statutes of the University set out in the 
Schedule to the latter Act, the elected membel'l of this A88embly do prqceed to elect, in 
8uch manner as may be approved by the Honourable the President, eight persons from 
among their own number to be members of the Court of the University of Delhi." 

The motion was adopted. '. 

E)LECTION OF ~ :B  TO THE STANDING O: ~II  ~O~ ~ 

EDUCATION DEPARTMENT. 
Dr. John Sargent (Secretary, Education Department): Sir, I beg to move: 
"That this Assembly do proceed to elect, in such manner as the Honourable the President 

may direct, ten non official niembers to serve during the period comprising the unexpired 
portion of the current financial year and the whole of the next financial year, on a Standing 
Committee to advise on subjects dealt with in the Department of Education." 

JIr. Pres1dent: Motion moved: 
"Th.t thill Assembly do proceed to elect, in Buch manner as the Honourable the President 

may direct, ten non, official members to serve dIVing the period comprising the unexpired 
portion of the current financial year and the whore of the ~e t financial year, on a Standing 
Oommittee to advise on subjects dealt with in the Department of Education." 

To this motion, Mr. Ayyangar has tabled an amendment. In this connec-
tion I would draw the Honourable Member's attention to the Rules regarding 
the constitution of Standing Committees on page 96. The rules do provide that 
brief reports of the activities of each committee, mentioning the subjects dis-
cussed and the conclusions reached by the Committee but not the tenor of the 
discussions will be circulated to all members of the en~ral Legislature. 

Sri II. Ananthaa&yanam Ayyangar (Madras ceded District and Chittoor: 
Non-Muhammadan Rural): In addition, I want lllrger details to be given__ There 
is a Planning Committee and other important Committees and their proceedings 
are so important that they affect the general administration of the country as a 
whole and all the members of the Assembly are interested in them. At present 
we get only a few laconic sentences and it is not easy to understand what 
exactly transpired. I want a bigger and fuller statement to be made at each 
session of the House in regard to the proceedings during the off season. That is 
the object of m,! motion. 

,(936) 
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JIlr. President: 'I'b!:: difficulty wh.ch I huve been feeling I:1bout the amendment 
is this. The pl'oyisions of the ':::;tauding Order urt' ve.ry clear. 'lhe H.lpurts ~ d 
t.o be brief and a further limitation bas been imposed In regard to the tenor of the 
discussions. If the Honourable Member wants to enlarge -the scope of the 
Committee's reports, the Standing Orders must first be amended. 
Sri II. AIlanthuayanam Ayyangar: What 1 am trying to do is to seCure fuller 

reports by means of a vote of this  House. What 1 desire is that the mewber 
·who makes a motlon must make a statewent to the House as to what the 
activities in the previous period were. It should not be a brief reI:l I ~ but it 
'shouH be ill exten80 so thllt the members of the House muy be fully informed 
as to what activities were em ar ~d upon during that period, in order that the 
Assembly muy correct  mistukes, if an.y, or add usefully to the activities in a 
later session. I submit that my suggestion is not inconsistent with-the provision 
that already exists. 1 would theretore submit that my amendment is calculated 
to add to the usefulness of the committee. . 

Mr. President: However desirable that course may be, I am now concerned 
with the admissibility of the amendment. '£0 my mind, it does not fit in with 
the provisions of the 8tanding Order. The Committ.ee itself may do muny thin.;s 
by common consent. 

Sri II. AD.8D\haa&yanam Ayyangar: Then I do not pre .. s llIy amendment. 1 
shall later on make a suitable motion for amending the 8tanding Order. 

Prof. N. fl. Ranga (Guntur cum Nellore: on ~ ammadan Rural): I 
would like the Honourable Membc;r to· take advantage of this opportunity and 
tell us what is the work that has been transacted bv the Committee sinoe it was 
appointed last year. We want to know whether it -has been convened at all and 
if so how often and what were the subjects that were discussed. I learn that 
there is an All-India Educational Conierellce or Committee or Council 8ssoeiated 
with the Education Department, that it meets O!lce or twice a year and on it are 
represented some of the most di;;tinguished .educationists of the country. I 
would like to be supplied with copies of the reports that are being issued b:y this 
Council. We have just now pas.sed a motion ill regurd to the Delhi Uoiver13ity. 
I should like to know whether it would be impossible to supply us with a copy of 
the administration report of the Delhi University for our information. 
Dr. Jolla Sarpat: With regard to ·the first po n~ raised by Prof. RanJ8, I 

may inform the House that a standing committee of the late legislature met 18st 
summer and we had a very interesting meeting. The main object was to discuss 
and explain the proposals for post war development ill this country which have 
been prepared by the Central Advisory Board of Education. The Standing 
Committee generally accepted this as desir&hle. Tbe other body to which the 
J,{ooourable Member refeJ'red was 'he Central ~ r  Boud of lfducatiQD 
Itself. All the reports ot that body were, I think, circulated to aU members of 
the last Aissembly. They are oertainly in the library of the House. I s-hould be 
only tOQ d.e1 te~ to ree.i1culate them. 
Witft, ~ &rd to the Delhi University, I do Dot know euotiy what ihe 

~ ll  MamHr has in wind. The amending Act of 1943 sets out with 
great ol~  the whole of tbe pruenli ooDstJitutioll of the UWVtnity and· the 
very long diSCU88ioDi in the House lasb.img oller a monta whieb then took peee 
wiJl ipJQnp bjm pretty accurately of the way ~ 1>eJlij n ~t  i.e. a4l!Binistered. 
~  ~ere is any further !nfonnatiol) the &JlOIJI:able Mezober would 1* to Aa.,e, 
1. .mquiQ. be very glad to supply him with it. 

.~. :Qr. ,. o ••• lU_: I think the HonouraOle Member's pUl'pOBe will 
be served If he glBts copies of the Annual Report of the DeUai University. 

KI. PnIl48Ilt: That mo4Jion h ... already been adopted 'by the House. 
L" ..... Dr. I. O. OhatWJe.: There was 8 reference made by the lIonourable 

Member to certain adminisfJration· reports of the Delhi University. An annual 
report is published by the University. l 

Mr. PrtIIdeut: This matter relate! to the previous motion. 



SLBOTION OF d~  I'OB 'J, O.~IQ~ DEPARTKBNT ~  

Lt.-Ool. Dr. J. O. GMltMI-: The BoapUrtloble ~lJl e ' ~ t~ po n~ in 
connection with the ISM motion. He ssid he would like to nave copies of ~ e 
Administration Report. The report of the Central Advisory Board of Educatlon 
was circulated last year. 
~. II. Ala! .All (Delhi: General): I am not quite sure whether  this is Il.ot 

due to war economy of paper that we were not supplied with t~e neoeB &1'~ 
literature. I remember we used to get all the reports connected Wlth ~ e ~ I . 
University from time to time, including the proceedings of the Governmg Body 
and everything else every yel1'. . 
. We h .. ve all along been receiving reports .and minutes of the pl'Q eed~. U 

all literature is ElUppfied to all JIonourable ){embers, I am a BOl te~  oertam ~ 
questiolls of this Iiature will not arise. Honourable Members will he a~ to 
make up their minds whether they should part pa~e in the kind of ~m I. t~ 
which are being suggested or they should not. So 1f they have nothlDg m th8lf 
mind, they will place these reports before us. The Progre88 repods of ~ ae 
Educational Commissioner have also become very scarce, they are not gOlai 
round now-a-days. Why are they not sent to all members so that tl;ley m., 
know exactly what is happening so far as education is concerned. 
Dr.\JohD Bar,ant: I am most anxibus to supply Honourable Members with 

all the information possible relati!lg to educational questions. We suffer from 
8 lack of knowledge in this respect. Although it is perhaps outside the-scope of 
the present discussion, I may say with regard to the question of my own reports" 
that is, the annual and quinquennial reports by the Educational Commissioner, 
that as a. measure of economy and at the request of Provincial Governments ~ 
whom we depend very largely for material, they have been in abeyance for 'the 
l,ast two or three years. But the draft of the main report is at the moment on 
my table and I hope the publication will be resumed in the very near future . 

.... P1 ~~ , Tlp,e ql,le&tion is: 
"That thia Assembly do proceed to elect, in such manner &II the Honourable the Preaid,nt 

may direct, ten non·official members to serve durinf the period compriaina' the D.e p~ 
portion of the current financial year and the whole 0 the next financial year/ on a StandlDg 
CDIDJIli.t.tee to n.dviBe on aubject. dealt whh in the DepM'tmeU of Ji:ducation. ' 

The motion was adopted. 

Mr ......... ,: I have to inform Honourable Members that for the purpose 
of election of members to the Court of the University of Delhi ana the Standing 
omm tt~e for the Department of Education, the Notice Office will be open to 
receive nominations upto 12 noon on Monday, the 18th February, and that the 
ejections, if necessary, will be he1d on Wednesday, the 20th February. The 
elections, which will be conducted in accordance with the Regulations for holding 
of ejections by means of the single transferable vote, will be held in the Assist$nt 
Secretary's room in the Council House, between the hours of 10-80 A.M. and, 1 
P.lI. 

PHARMACY BILL. 

IIr. PreSident: Further consideration of the following motion moved by 
Mr. R. H. y, O\l1!mam on Fri(lay, t,he 8th February, 1946, namely: 
".Tl?at th" Hi!! to regulate the profeuion of phannacy be referred to a Select omm ~tee 

c?nsletmg of Ral Bahadur D. Y. Bhattacharyya, Dr. P. G. Bolanki, Mr. E. L. C. Gwilt, 
SIr HRAK8.n Sl1hrnwardy, 8yed Ghulam Bhik Nairang, Dr. G. V. Deshmukh, Pandit ThRkur 
D ... Bhargava, Pandit Balkrishna Shanna and the mover. with instructions to report on ot 
before the 25th February, 1946, and that the number of members whose preeence shall be 
necessary to constitute a meeting of the Committee Bhall be five." 

Also further consideration of the Amendment moved by Mr. A.\lmed Ebrahim 
Raroon Jaffer: 
"That .the Bill be circulated for the purpoBe of eliciting opiniQn thereon by the end of 

JUDe 1946." • 
Amendment moved (by Dr. G. V. Deshmukh): 
"That the Bill be circulated for the purpose of eliciting opinion theteon ~  Tueldat, 

~ _ 4pril :uM6." . 

» 
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Kr. LeIlle GwU\ (Bombay: European): :Mr.Preaident, .Sir, on behalf 01 th& 
European Group, I rise to support the Motion. that o~ e~n moved by m, 
Honourable friend Dr. Deshmukh for the ClrculatlOn of thls Blll, though I. must. 
confess that I do so somewhat half heartedly. I do so without enthusiasm 
because we feel that the drafting of the Bill is as admirable as its principle and 
objects and in addition to those opinions ~  my ~ono ra l~ friend the Mover: 
read out opinions from bodies who are lDterestea lD the BIll, I may make a 
re eren ~ to a telegram that we have received from the .Be~ al PhaI?Daceutical 
Association in which they welcome wholeheartedly. the. mtroductlOn of the 
Pharmacy Bill and feel that the B l~ o ~d not be rr ~lat d but .referred ~ the 
Seled Committee in the. interests of publm health servlce of India and natlOnal 
health. That telegram ver:,' largely expresses the op n ~ of the Gro ~. 
Furthermore I think it will interest the House tv know tha.t .In the Pharmaceuti-
cal Journal of the issue of 5th January-the official organ of the Pharmaceutical 
Society of Great Britain-there appeal" two articles, one of whioh is an editorial 
and the other a commentary and both speak well of the Bill. Despite this, 
however, as I have said, my Group supports the Motion fOl' circulation, because 
the Bill is to some extent a technical measure and despite the fact that we feel 
its provisions are straightforward and desirable, nevertheless we a.ppreciate that 
there are Honourable Members of this House who may feel that they not only 
require themselves to examine its provisions further but also that an opportunity 
should be given to the interests with whom they may be in contact. I venture 
to think that when the Bill eventually e~er e  from the Select committee, it 
is unlikely that there will be any major alteration in its clauses. For as a piece 
of legislation complementary to the Drugs Act, 1 suggest that it provides much 
of similar legislation in other countries. -
In oonclusion, Sir, I hope that the Honourable Member who is in charge of 

the Bill will at the time of circulating it also circulate copies of this debate and 
if I may suggest it, a copy of the articles to which I referred whlch appear in· the 
Pharmaceutical Journal, because 1 think they will be of assistance. Sir, I 
support the Motion for circulation. 
1Ir. S. B. Y. On'Ram (Secretary, Health Department): Sir, I will only 

reply very briefly to one or two pomte which were raised during the course of the 
debate the other day by my Honourable friend from Bombay City. I am afraid 
I cannot follow him over the very wide field which he covered 0n thali occaaion. 
I certainly welcome and endorse his plea for !l more active public interest iD 
health measures and I hope that when the report of the Health Survey and 
Development Committee is published-it will Le published in 0. few days time 
as soon as printed copies are available-I hope it will help to stimulate public 
interest in these matters. But this Bill is concerned with one specific prohlem, 
namely, the problem of ensuring that persons engaged in the profession of 
pharmacy are adequately qualified. I gather that the real complaint of the 
Honourable Member was that the Bill does not go far enough. I make no claim 
that the Bill is perfect,-few Bills ever are,-and I hope that we soall have 
the assistance of. the Honourable Member in improving the Bill when it even-
tually goes to the Select Committee. 

~ ~on~ r,,: le. Member also emphasised the fact that there are at present 
no trammg mstltutIOns for pharmaCIsts. I suggest that it is the absence of 
legislation of this nature which is at present an obstacle to the establishment of 

~ tra~ n  institutions, firstly because t~ere must be some authoritative body 
whICh will lay down the standards of traming, and secondly because students 
who are sent to these institutions must have some reasonable assurance that 
after undergoing the training they will secure employment. That assurance they 
cannot have until th& professiqn is closed to untrained persons. 
There is one more point which the Honourable Member mentioned. He 

enquired ~et ~r the Bill prepared in R?mbay a~ been re err~d to in the prepa-
ratIOn of thIS Btll. The answer to that Is,-yes; It was referred to, and not only 
the. Bomba! Bill ~ t also the Bengal Bill prepared by a committee under the 
ohamnanshlp of Srr R. N. Chopra, and 8 Bill prepared by the Indian' 

a 
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~ Qrma e t a.l Association. And I should like to take this ?pportW;ity to 
acknowledge the public service done by all those who were associated With the 
preparation of these various drafts. .' 
Sir, while making the motion for reference to Select Committee I said ~t 

Government would have no objection to circulation if there was D: general de~ll'e 
in the House that that course should be adopted. And as there IS apparently a 
general feeling thlit it is desirable to circulate it, Government wi)l have no 
objection to either of the two amendments which are before the House: 
IIr. Leslie GwUt: Sir, may I inquire of the Honourable Member whICh of the 

two amendments hp-proposes to accept? 
Mr. President: He said he was prepared to accept either of the two. 
Hall Abdus Sattar Ball Ishaq ~t  (West Coast and Nilgris: Muhammadan): 

Sir, may I say something to explain the difference between the two? 
1I:r. Presldent: The difference ~ of two months, as far as I can see. One 

gives the date 30th April. the other gives 30th June. 
Hall Abdua Sattar Bajl Ishaq Seth: There is some difference between the 

two and I want to explain it in brief. 

Mr. Prea1dent: That will be making a speech, which cannot be allowed. The 
difference is clear. I propose to put first the amendment of Mr. Haroon Jaffer. 

The question is: 
"That the Bill be circulated for the purpoll8 of eliciting opinion thereon by :.he end of 

June 1946." 
The motion was adopted. 
1I:r. PrealdlDt: The other amendment does not servive now. 

OILSEEDS COMMITTEE BILL. 

Sir PhelOle Khare,at. (Secretary, Agriculture Department): Sir, I move: 
":rhat the .Bill to provide for the creation of a fund to be expended by a Committee 

~ll  constituted for the improvement and de~elopment of the cultivation and marketing 
of oileeedl and of the production, manufacture and marketing of oilseed products be taken 
into consideration'... ' 

This Bill was brought up before the previous Assembly nearly a year ago. ltI 
was referred by it to a Select Committee which went into the. matter in greaj 
detail; and I hould like ts-take advantage of t'lis opportunity to express my 
gratitude to the members of the Select Committee for all the work tllat they 
put in in this connection. The Bill as it has emerged from the Select Committee 
is  considerably improved and it is that Bill which is now being' brought up 
before the House, substantially as it emerged from the Select Committee. For 
the benefit of the new Members of the House, however, I may explain one or 
two points and deal with certain difficulties that have been ra18ed in this con-
nection. The Bill is intended to promote the cultivation and the marketing of 
oilseeds and their products. The total production of oil seeds in India is of the 
order of 41 million tons, which may be valued at 175 crores of rupees per year; 
and that is excluding cotton seed which totals about Ii million tons a year and 
the value of which is another 25 crores a year. So the total value of the 
production of oil seeds is in the neighbourhood of 200 crores a year; and it ~  

but right and proper that a crop of this magnitude should receive adequate 
attention and its development should be attended to adequately. 

Now, Sir, a fear has been expressed by my Honourable friend Mr. Ayyangar 
that if attention is paid to oilseeds it may have an adverse effect on food produo-
tion. I can assure the House that this IS not likely to happen. The aim of the 
Committee will be not to increase the acreage under oilseeds but to increase the 
production per acre and the oil content; and it is to these matters that the 
Committee will devote special attention. In this connection I may also point 
out. that it is absolutely essential to increase our, production of fats and oils. 
We know that t e~ is an acute shortage and the production of fats and ou 
needs to be increased by something like 250 per cent. ~ order to mee~ the needa 
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rSir Pheroze Kharegat 1 

9£ the o~~. Neverthefess what is happening at present because of lack of 
adequate guidance may oe illustrated from a communication I received only a 
ftw days ago ... On~ province has s?lemn.ly ~e ted that it ijhould take up 
work 00 the utilisatIon of must8l'd od for IndustrIal purposes. People in BeJ1.Pl 
~ .crying out for mUijtard oil because it is one of their IItaple articles of d e~, 
and bere is another province which solemnly proposes to go in to ~ mustard 
oil for induatrial purposes. I am quite certaw. thQ.t if thele had beeQ an oil. 
aeeds committee to advise them on the subject such a a ~t on would Dever 
have been made. 
Now, Sir, I come iio the next queation, ~nd that is the levy of a Del'S. There 

Are various opinioQij about that. I know my Honourable friend Prof. aD ~ will 
suggest that Government IIbould find the nwuey instead of 8 cess boing levied. 
Well, Sir, Government can only find the money from taxation. What form that 
tax is to take will depend on Government. And wheQ we . a ~ to depeIUl 
entirely on Government oC08s;on8 arille wbeu Government g:ve a certain 
amount of money and then a retrenchment craze starts, ~nd tbe£irst thing tbM 
ii. apt to be retrenched is agriculture and grants given to agricultlU'al com-
mittees. It is much better from the point of view of everybody if the money 
it! earmarked for the Commit tee from a special cess levied for the purpose by 
the legislature. A suggestion has been put forward that the cess should be 
It'vied not on ul&nufactures in the country but on exports. The difficulty about 
that is that our exports are dwindling. Before the war the exports of oilseed. 
lIere l3i lakhs of tonsil. year; today the exports are just over 81 lakhs. And if 

the same process goes on, the figure may drop to practically nothing 
I P.M. and if we adopt this method of financing the committee, the risk is 

that the committee will be bankrupt in the O~l'IJe of the next two or three· 
years. That seems to be the crux of. the question. 
The incidence of the cess, I may point out, is negligible. It will be one.JiDDA 

per maund and if you reckon a maund at 121 rupees (actually it; is lIS ~ 
per maund on an average at present for the oi,laeeds), it works out ~t one aDIU 
out of 200 annas, i.e., half a per cent., and that half a per cent. will be ahared 
by the producer, by the O l~r, by .the inanufactulW, !Wd by the trader, sO 
that the actual incidence of the Ceu on aay 0.D6 srPup will be ueg1isible. 
I may here point out that there is already a cess on exports at more or leas 

the same rate, i.e., at half It per cent. ad valorem, so that the cel:'s on ntern~l 

production and the cess on exports will be practically ~e _me. In that con-
ABction, Sir, I W88 asked by an Honourable Member from this House as to what 
the Council has been doing with this half a per cent. celli which bas been levied 
on oilseeds for the past few years. That cess, which is levied by the Imperiel 
Council of Agricultural Research, is a cess not only on the export of oilseeds but 
on the export of various other agricultural products and it brings in a sum of 
.etween ten and twelve lakhs of rupees per year. Out of this ten to twelve 
lakhs, the Council has to cQl'l'y on research on rice, on wheat, on m:Uets, on oil-
seeds, on pulses, on animal husbandry projects, on er e~ and so on. So it 
~Qn be imagined to what extent this amount of ten to twelve lakhs can suffice for 
attending to all these various important items. Naturally more atte:qtion has 1;e 
he paid to the crops which will give food. Nevertheless I may point out tha.t 
the Imperial Council has spent quite an appreciable amount of m~ne  on financ-
ing oilseed schemes. They have financed schemes on the breedmg of ground-
nuts in Madras, rape and Illustard in the Punjab, linseed in . the Central Pro-
vinces, castor in Hyderabad, groundl'l.uts in .Mysore, o .~n t . in Madras, and in 
addition to that from a fund which was receIved from HIS MaJesty's Government 
same years ago, part of which was received by the Imperial Council, they have 
financed schemes for storage of groundnuts in Madras, and for the control of 
pests ann disNIReR of the yurious kinds of oilseeds-gl'onndnutR in MadrAS, til 
ill ~e United Provinces, brsssicae in the Punjab, linseed in the Central Pro-
vinceli, castor in Hyderabad, and saffiOWel in Bombay. ~ that r do not think 
it. elm be said that the claims of oilseeds have been altogetber negleeted by tile 
Imperial Council of Agricultural Reaearch. 
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Now, Sir, I pass on to the next itetn and that is the constitution of the pro-
posed committee. The objection bas been raised that it is too large a body ani 
it will be unwieldy. Sir, there is a great deal of force in that, I admit. On the 
other hand, the fact is that all these committees work through sub-committees 
of their own, i.e., the committee appoints a omm t~e for agrioultural 
research, a sub-committee for technological work, a separate sub-committee for 
marketing work, and so on, and all these sub-committees submit their report. 
to the main committee which then co-ordinates the whole thing and ~ ita ; 
verdict. So that if the Committee is too small, it might adversely ailect the 
sub-committees' work. Then, again, Sir, the proposal is that one-third of the 
members should be Government servants, i.e., reprel!entatives mainly of pro-
vincial departments of Agriculture. They are necessary on a body like this 
because three-fourths of the work that will be taken up will he ill connection 
With agricultural research and development, and without the help of these agri-
cultural experts this work cannot be taken up. Then again, Sir, one-th'rd of the 
representation will go to growers. I admit that it might have been all ucivantagL: 
if the representatives of growers could have been elected. But there are no 
organisations  or there Bre very few of them which can be asked to elect'. More-
over in certain provinces there are too many organisations and it is not possible 
to decide which of them should be given the right to elect. In the circumstances 
we have had no alternative but to say that the nominations would be made by 
the Provincial Governments after consulting such organisations of growers as 
they exist in the provinces. The remaining one-third of the membership of the 
committee will go to manufaeturers, vaden and exporiers combined. lieIJ' 
again one of our difficulties has been that there are so many of these associatioDs 
that we have had to resort to nomination by Government so that the nomina-
tions from, the different associations may first be received and then on the basia 
of that selections may be made as to the persons who are to be nominated to tb. 
committee. There is one important point I would like to mention in connection 
with these committees: Decisions are not made on the basis of growers or 
manufacturers or so on. I, must have attended or presided over hundreds of 
meetings in the past few years myseU. During the whole of that period the 
number of cases in which we had -to ask for votes could be counted on thtl 
fingers of one hand. The decisions of these committees are not taken by votes 
at all. They meet in a sort of parliament for that particular commodity where 
thi'ly discuss all aspects of the matter, discuss them thoroughly Bnd then in 
almbBt all cases they come to unanimous conclusions a8 to the action to be takea 
for promoting the welfare of that commodity: and that is the value of these 
I3Ommittees-that all the interests are brought together, they meet there, they 
discuss their common problems and arrive at joint conclusions. 

There is little more that I have to say. The Bill has already been before a 
Select Committee which has gone into the matter in great detail and I was hop-
ing that the Bill as it emerged from the Select Committee would be accepted by 
the House as it stands. If, however, as I understand there is a demand on the 
part of the Members that it should be referred to another Select Committee, I 
have no objection Bnd I shall gladly accept that suggestion. 
Sir, I move: 

'JIr. PHIld8llt: Motion moved: 
",That the .Bill to pro d~ for the creation of a fund to be expended by a Committee 

ape l~l  COnl!tltUtM for the Impro\'ement and de~elopment of the cultivation and marketing 
~  . l II~l ab<i; of the production, m&nufacture ahd marketblg of oilseed products. be taken 
lato ooDilderatIOD." , 

There are two groups of amendments: one is tha.t the Bill be circulated for 
elicitit1g public opinion and the other group consists of three amendments 
suggesting different dates by which the ~ele t Committees should report. 

I do not tind the. Honourable Mr. Jailer who has tabled an amendment that 
lhe Bill be circulated for the purpose of eliciting opinion. Will the other Mem. 
be'l's therefore move their amendments? 

May I know one thing from Prof. Ranga. He has put in 15th February. 
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Prof. H. G. Jr.aD.ga (Guntur cum Nellore: on ~ ammadan Rural): .... 
would like the permission of the House to change the date to 25th February. -

1Ir. Pria1d8llt: Then anyone of these three may be moved unless there is ;. 
difference in the names. 

Prof. H. G. BaDga: Sir, I move: 
"That the Bill be referre:i to a Select Committee  consisting oi Pandit Sl'i Krishna Dutt 

Paliwal, Mr. basank .. Sekhar Sanyal, Mr. B. B. Varma, Dr. G. V. Deshmukh, Sjt. B. S. 
Biray, Srj R. Venkatasubba Reddiar, Mr. Muhammad Nauman, Nawab SiddiqiIe Ali Khan, 
Mr. Asghar Ali Khan, Mr. Muhanunad Rahmat-ullah, Raj Uahadur D. M. Bhattacharyya, 
Mr. B.  C. A. Cook, Sir Pheroze Kharegat, Mr. E. L. C. Gwilt, and the mover, with instruc-
tiot18 to report by Monday, the 25th February, 1946, and that the number of members whose 
presence shall be nece88&ry to constitute a meeting of the Committee shall be five." 

1Ir. Prelident: What about the other amendments? 

Itr. G. V. Deahmukh (Bombay City: Non-Muhammadan Urban): I have no 
objection to taking all the names suggested by Professor R&b,ga and also accept-
ing the date. I do not know what the Honourable Member would like, the 20th 
or the. 25th? 

Sir Ph8lOl& Khlreg&t: I am prepared to accept the 25th. 

Dr. G. V. Delhm1lkh: In that case I am hap'py about it. 

Kr. Prealdlnt: . Mr . .Jaffer is not here again. 
Amendment moved: 
"That the Bill be referred to a Select Committee consisting of Pandit Sri Krishna Dutt 

Raliwal, Mr. Suanka Sekhar Sanyal, Mr. B. B. Varma, Dr. G. V. Deahmukh, Sjt. n. S. 
Biray, Sri R. Venkatasubba Reddiar, MI'. Muhammad Nauman, Nawab Siddique Ali Khan, 
Mr. Asghar Ali Khan, Mr. Muhammad Rahmat-ullah, Rai Bahadur D. M. Bhattacharyyr., 
lIr. B. C. A. Cook, Sir Pheroze Kharegat, Mr. E. L. C. Gwilt, and the movel', with instruc-
t.ions to report by Monday, the 25th February, 1946, and that the number of member'll whOle 
presence shall be necll88&ry to coiIetitute a meeting of the Committee .shaU be 6ve." . 

The Assembly then adjourned for Lunch till Half Past Two of the Clock. 

The Assembly re-assembled nfter Lunch at Hulf Pust 1'wo of the Clock, 
Mr. President (The Honourable Mr. G. V. Mavalankar) in the Chair. 

Pmf. JI. G. B&Dga: Mr. President, in support of the motion I wisll to say 
at few words. }'irst of all, I wish to say that it is wrong of the Government to 
try to. place the financial burden for all these committees upon the peasants 
alone. Even if it has to be conceded that peasants ~o have to bear a portion of 
this burden, it must be admitted that the general revenues also ouglit to be 
expected to contribute their share to these various commodity committees. In 
no other country, not even in England, which has been committed for a very 
long time to their laissez faire policy, has such a precedent been established, 
whereby peasants alone are made to pay for whatever special assistance that is 
sought to be given to them by Government. It is most necessary that if 
peasants are to contribute this mone:y and it amounts easily to 50 lakhs per 
annum, even according to the figures gIven by my Honourable friend Sir PheroEe 
Kharegat, it is necessary that the Government should contnbute from the,iene-
ral revenues, at least as much more in order to recognise their responsibility, 
their interest in the welfare of peasants. It may be argued that the general 
revenues also come from the taxpayers, since peasants are a part of them. It 
does not therefore make much difference but that is not so. So far as the Pro-
vincial Governments are concerned more than three fourths of their revenues are 
derived from peasants and agricultural workers and most of it through regressive 
taxation. But when we come to the revenues of the Government of India we 
find that a good percentage o£ it comes from the rich people. Therefore it is 
possible to shift. the burden of the Government's grant to any  such committee 
to QS great an extent as possible On to the shoulders of the rich and the rich 
ought to be made to contribl1te their share to the improvement of the lot of tI!e 
agricuIt.urists of our. country. 
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(Joming to the specific points made by my Honourable friend, Sir Pheroze 
Kharegat, I wish to say that the representation provided in this proposed com-
·mittee for peasants is not at a.ll adequate. .Sir, their idea of it is wrong, that 
.peasants, traders and governments concerned aFe to be treated all alike and 
therefore they are to be given one-third quota for each one of them. It is the 
peasants who have the major interest in it. They grow the oilseeds and their 
.prosperity or depression depends upon it and this Committee is sought to be 
constituted in order to ra.ise the status of the growers principally. Where do the 
traders come in? Where do the merchants for instance, come in? What is the 
extremely productive function that they discharge except serving as middlemen 
and why is it that they should be treated on the same footing as the growers 
themselves? So I am anxious that the growers should be given at least half as 
much more representation 8S the traders. Even if it can be contended by Gov-
~rnment that the specific representation prop~ ed to be given to various merchant 
1)rganisations that are named here cannot be reduced or given up, then I suggest 
that the quantum of representation that they propose to give to the growers 
must be increased. It means that the total strength of this committee has to be 
increased. My answer to those who complain against the strength of this com-
mittee is this. The Government itself have admitted that these committees 
are to serve as a sort of quasi parliaments for these crops and those people 
interested in growing and marketing and the utilisation of these crops. If they are 
to be parliaments, then they must be sufficiently repr~ entat e and the numbers 
of these parliaments do count and it is not necessary that they should be  limited 
to such a number as to make it impossible for them to be sufficiently representa-
tive. 
Secondly, these parliaments can work through their committees. My 

Honourable friend has already mentioned certain aspects of it which can be 
dealt with by sub-committees. There are other aspects also like marketing and 
the development of co-operative production, co-operative mar1i:@t.rng: 'and tlftt 
organisation, the construction of warehousing, co-operative warehousing and also 
the departmental warehousing. For all these things the necessary sub-committees 
'Can be organised. say out of the members of these parliaments and also from out 
of those who may be coopted by t':lose sub-committees. Therefore I do not see 
any fundamental objection to the raising of the total strength of this committee 
.and thus providing a greater percentage of representation to the growers than 
what is being provided in this. 

Then, there is the other thing and that is the manner in which the cess is to 
be levied. It is proposed in this Bill thot it should be levied upon an ground-
nut, that is decorticated in these mills. We wish to make one suggestion and 
that is, oil alene should be made to pay the cess and not the cake that is 
separated from it., because oil cake is needed by OUr agriculturists for manurial 
purposes and it stands to reason that our peasants ought not to be made to pay 
this cess upon the oil cake that is extracted from out of their own oilseeds. 
"Therefore we are anxious that this cess should be confined to oil and oil cakes 
IIhould be excluded. 

There is It representntion proposed to be given to Provincial Governments. I 
have no objection to this but theI'e is no  reason why the same amount of uniform 
representation ought to be givE'n to all the Provincial Governments rre~pp t e of 
t~e fact that ~ar er or mall~r ~rea  of groundnut are being represented by these 
dIfferent prov111ces and Provmeml Governments. So I snggest that this also bas 
to be scrutinised by the Select Committee. 

Lastly, I aIp. anxious that ~ en these growers come to be represented, a 
ilincere and earnest attempt should be made by Government, Provincial as well 
-as Central. to see that the peasants are encouraged to organise t.hemselvrs and 
thus get themselves represented directly through their organisations, and not to 
depelHi upon the sweet will /lnd pleasure of the Provincial Governments whic·h 
will otherwise hl\ve the right to nom:nate anyone the.y like. My honourable 
triend has said that there are so many organisations .and it is so difficult for him 
or for the Government to IDJl.k.e any sort of distinction about the representativl3 
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character 'elf various peasant organisations. But he did not find i' dii1ioult tel 
make such a distinction as between traders' organilations, and ilierefore he has 
~lread  indicated their names and also the propoeed representation for them. 
1 do not see any rMsotl why it Rhould be so very impossible for Government to uo 
a similar thing in regard to the peasants organisations. 

I hope these points will be kept in mind by the Select Committee and also 
by the Government and I trust that the Government will go more than half way 
in trying to meet us in the select committee stage and seeing that this Bill is 
brought back again at. the earliest poasible opportunity and passed into law. 

Dr. G. V· Dtebm.ukh: Mr. President, a good cIeni of the diffioulty about this 
Bill has been diminished by the at~ t de of the Honourable Member in aocepting 
the proposal for the .Bill to be sent to the Select Committee. The reasons for 
ilending this Bill to the Select Committee are obvious and I may bring them to 
t.lle notiee of Honourable Members. After an this is a new House: it is a fresh 
~ l . It is true that the Bill was considered in all itt! details by the 
:;elect Committee of the old House. Looking at the members ·of thRt Select 
Committee, I find that five of them have written dissenting minutes, and ",0 
far as the membership of this House is concerned, I think 50 per cent. of them 
are no more in the House. Therefore these are all reasons why the Bill should 
be sent to Select Committee; and as in the case of the old Bill, also in the 
~ e of t ~ Bill, I may say that Mr intention in trying to refer this Bill to the 
select committee should not be misunderstood. There is a'bsoIllteJy no intention 
on this side of the House to have any delaying tactics at aTl. Perhaps we may 
aclmit that the Honourable Members there may be very anxious fn l'egard to 
these questions, but we claim that we are no less imrions, if anything. mcille 
anxious, to do all we can for the people of our countTy. 
Looking at the aims IlDd objects of this Bill I find tbatit is for t~J Qd o

tim. and development of the oilseeds and also of the marKeting of the o~. 
I am very glad that the Honourable UilIlber has drawn the attention of thill 
House to the importance of this question. After an, when you compare this 
question of oDseeds--and as I mentioned the other day also the case of drugs-
if you compare these questions with the other financial and economic ~ t on  

which make so much noise in the Assembly at the present time, you will find 
that these questions .are of f.ar greater and very much ~ore vital importanC'lft 
than the other questIons whICh make a good deal of nOIse. The Honourable 
Member today told us .  .  .  .  .  .  . 

BI'. N. V .. GadgI1 (Bombay Central Divisions: Non-Muhammadan Rural): 
Ooins naturally make more noise I 

Dr. G. V. D8Ihmukh: Yes: it is very small compared with the noise that 
coins make, whether it is Bretton Woods or something else. Under the circum-
tan~e  I think tha.t the members of the House are. not doing a wrong thing in 
drawmg the attentIon of the House to these questIOns, whether it is of drugs 
or oilseeds or any other vital question which involves the health of this country: 
and not only this House, I find that the members alRO of the Press cannot be 
absolved from the charge that they also do not realise the relative importance 
of the subject. However this is not the occasion for me to upset anYbody. Ail 
I can ~  ~ that questions like these which immedjately do not' look of so 
much ~tal Importance. but which really if you were to consider, are of far 
~ater Importance ought to be given better publicity, not from the point of 
View of the speakers or the Assembly, because the whole function of discuRsions 
in ~  House or of publishing in the press is to educate public opinion; and I 
claIm that the press is a very important agent in educating pUblic opinion. 

Looking at tbe aim!! !lnd ,bjects !)f ~  em r cerisinly think tht\t having Il 
cess omm t~ee and .prod ~ n . tbe finance for this ~d pf a Bill is absolutely 
an attempt 111 the rilat dIrectIOn. Row the finance IS to be found is tOI" tihe 
Honourable Member and other members of the ~O e to detemiine. 

~ 



One defect I find in the constitution of this Bill is with regard to the market-
ing. [find that on this. different associations and different Governments are-
nominat·ed for membership on the council; I find that if you want to improve 
the marketing of this commodity, then you can only do 80 under the present 
circumstances by taking the help" of the trading associations which are already 
in existence. I admit that they may not be in a very perfect condition; but on 
the other hand, when you are introducing this Bill and when you are passing 
this Bill, if you give encouragement to the trading associations in sending their: 
elected members, I think you would have gone a good way in improving the 
eondition of this Bill. To illustrate what I mean, in Bombay we have the-
Beed Traders Association. I am certainly interested in this association, for this. 
reason that it happens to be my constituency as well. This Seed Traders' 
Association, if you look at the reports from t~e department on the Groundnuts· 
Committee report or the Linseed report, we find that the report itself pays a 
proper compliment to this body, and says that what with futures and hedge· 
eontract and all that, the influence of this association has b3en to stabilise the· 
conditions in the oilseeds market. The report also acknowledges that the Seed' 
Traders Association is the only organised body so far as they know and their-
regulations and rules are very good. In sp:te of that and the avowed object of" 
this Bill being also the marketing. of oilseeds, I find no nominee, nobody from 
that Beed Trade!,! Association, who could come to this committee directly. r 
should therefOre request the Honourable Member to take these trading aBsocit\-
tioDs into consideration and give them proper rept'6sentation. 

n~e ' thing that I ~ o ld certainly like to draw the attention of the Houte' 
to is with regard to the value of these oflseeds as foods. After all our attention, 
is only drawn to the fact that ~ e internal trade in oilseeds is about 2 otores. 
and the exports come to 5 or 10 crores .  .  .  .  .  .  . 

Sri •. .AD&nth...,..awa ayy..,. (MaMas ceded Districts e.nd Chittoor:. 
Non-Muhammadan Rural): Of rupees? 
Dr. G. \'. De8hiDukh: Yes. Besides that, at the present time we have to· 

take into consideration the fa.ct that these seeds have a food value. It ill. 
astonishing that our attention has been concentrated on gt'8ins as regards food' 
and whenever we have a discussion about food shortage we all seem to concen-
trate our attention on this' that we have not got sufficient quantity of food-
grains and there is a deficit and let us go to America to beg for foodgrains. ;But-
my charge against the Government as well as the Agriculture and Food Depart-
ment has been and is that there are such things as protec'tiive foods and that 
supposing we have a sufficient supply, not of foodgrains but what you call the· 
protective foods-.and groundnuts comes under that classification of protective 
foods-today .we would not be looking askance at the position that is going to· 
arrive after two or three months. Today we would not be in a panic about 
famine overcoming us. Today we would not be going about begging for food' 
from America. Today the Food Secretary would not be getting all these dis-
appointing replies about foodstuffs. 
Now, Sir, the average food of an Indian valued in calories and vital contents· 

is hardly 2 per cent. in fats and that is why you see our people so under' 
nourished and suffering from lack of vitality. On the other hand look at the-
diet of an average European or the average diet of a healthy race. You will' 
find not less than 15 to 20 per cent. of calories is made up of fats. I am not 
now talking merely from the commercial point of view. I am now talking from 
the point of view of the health of the race. If we can double or quadruple the-
quantity of ground nuts and linseed that we grow, we should certainly try to 
do so. If you conoentrate merely on paper and say that have increased your 
fallow area by 7 millions and got a. reserve of 50,000 tons it means nothing. 
It has always been a surprise to me as to why we did not concentrate with 

regard to our foo4 supply in so far as ~ e production is concerned and I think-
that with proper utilisation of water and proper utilisation of manure our pro~ 
duetion could easily have been douDled or trebled and to that extent the problem· 
of food in this country could have been solved. Unfortunately this has not beeD' 
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done. Tbe nutritive value of groundnuts is very great. I bad a talk with 
nutritional friends in Bombay and they assure me that with a little care in 
'IIhelling, a good deal of it which now goes RS food for cattle such as seed cakes 
-could be utilised for human consumption. I 'am not talking of special experts. 
Those who are conversant with tpe subject and are in touch with public opinion 
have aRsured me on this point and I should request the Honourable Member to 
look at this from that point of view as well. The quality of the seed should 
be improved certai.nly. The marketing conditions should also be improved. I 
nope the Agricultural Department and if pOElsible the Food Department will do 
.all they can specially in the coming months in the places where food cnn be 
easily grown Rnd where water is now allowed to go to waste. You, Sir, hBve 
,geen how in our presidency hydro-electric water from Khandala Ghat goes to 
waste, without being utilised for the production of foodstufis in this country. It 
is not that the Government's attention has not been drawn to this. If I 
remember rightly, something like 8 years have alreaay passed and yet nothing 
"has been aone. I do not know whether all this is kept waiting for the post war 
period. Anyway, I hope that the looming famine conditions will wake us to 
-our situation. 

I therefore ask the Member in charge to t/!ke note of the points I have raised 
in my cursory discussion of the subject. I hope they will attempt not only to 
produce a better quality of seed but more plentiful seeds. I do not care so 
much about exports as the nutrition of the people and I hope that trading 

8sllOCiations like the Eked Traders Association of Bombay will be given proper 
'l'epresentation on this Committee and thus fulfil a very useful purpose. . 

111'. LelUe CJwilt: I am surprised at the opening remarks of my friend Dr. 
Deshmukh, because if I understood the remarks of the Honourable the Mover 
~ was prepared to accept the motion for Select Commit,tee. . 

When this motion came before the House during the last. session I wAs R' 
rIIlember of the Select Committee and in the remarks that I made when the 
motion for reference to a Select Committee was moved I made one or two points 
end there was one which I feel has not been dealt with as adequately as it might 
have been. The point was that the case which the Bill seeks to provide should 
also be levied upon the oil entering British India from the Indian States. The 
Honourable Member who was then in charge of the Bill, when replying to the 
debate, in his stride, as it were, said that he felt that the machinery that would 
~ necessary for the imposition of such a cess would be out of proportion to 
the amount of revenue that would be raised. Well, Sir, he may be correct but 
I would like to hear from the Honourable Member now in charge of the Bill 
whether in the meantime Government have had an opportunity of studying that 
.particular point and what are their findings. If my information is correct, 
ground nut oil that is produced in Kathiawar and the Nizam States alone amount 
to some 55 thousand tons and here I should say that in order to produce 55,000 
tons of oil it is necessary to crush 140,000 tons of ground nuts Ilnrl R,n octroi 
duty or ceS8 of one anna a pound on the ground nuts crushed or Rs. 4-4-0 per 
.ton of oil would yield 2,85,000 rupees from those two Stat.es alone. If all other 
.states and all other kinds of oil Reeds cruRhed are tal:en into account, 1 Rubmit 
-that there would be a very substantial recovery and I would like to hear from 
the Honourable Member if the machinery is going to cost more than the 
.amount of cess likely to be recovered, if my figures are correct· 

lIr. Muhammad Bauman (Paton. and Chota Nagpur cum Orissa: Muham-
madan): I do not propose to take up much of the time of the House. I support 
t.he motion for Select Committee. The Bill was already referred to a Select 
.Committee in the last session when we were here. Now that committee will 

have an opportunity to discuss things more fully and give their 
3 P.lI. points of view. I certainly support the view which bas been expressed 

by the last speaker },(r. GwiIt that the Government should take into considera.-
bon whether it would be advisable or not to levy a cess on the oil entering 
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Britililh India from the different States because according to his calculation, it 
:may be a substant;al amount in the neighbourhood of six-to seven lakhs. At 
the_ moment, of course, the incidence of taxation which is proposed is not big 
-enough according to the Honourable Member in charge and I agree with him._ 
'The whole question which we have got to examine is whether this cess Bnu the 
working of this system is in the interest of the growers or not. We have got 
to give an impetus to the growers and we do not want to subject them to any 
such taxation, whieh although the rate may be small, yet the paraphernalia of 
staff, etc., to which the Government officials have been used to might cause a 
·certain amount of harassment and this may alienate the growers from their 
impetus for larger produetion. That is one point which has got to be very 
seriously considered. My feelings at the moment are that the cess on export 
should be increased rather than the cess levied on growers to meet the expenses. 
I also urge that no part of the duty which Government raise as income from 
that source for the development of which the Government propose to establish 
this Department should he utilised on t.he department; on the other band the 
-general exchequer should be able to bear this paltry sum which it is receiving, 
about 12 lakhs as contribution for this particular item. There is -no reason 
why the growers should be taxed to any extent. I am not opposing the incidence 
()f tax, but I am opposing the principle of taxation on the growers in this parti-
cular state. With these words, I support the motion for referring the Bill to 
the Select Committee and I would be glnd to hear the Government on this 
issue that we have raised in the House at the moment. 

Srt B.. Venkatuubba Beddiar (South ,Afcot cum Chingleput: ;Non-;M;uham-
madan Rural): .Sir, I welcome th:s measure, but not the .Bill as it is before the 
House. This was embodied in the Oil Seeds Committee in 1944 and the Idea 
originated that a special committee for oil seeds is to be constituted and 
special-legislation should be brought before the House.. In pursuance pf t~, 
this Bill has come beiore the ;House. The Honourable M;ember in charge of the 
measure has said that the aim is to increase production and to increase the oil 
contents in the oil seeds. But he does not say whether the increased production 
or the increase in the oil contents will go to the benefit of the producer. He 
made no specific or definite statement with regard to that. Increased pro-
duct:on of the quantity and oil contents are not always going hand in hand with 
increased remuneration to the producer of the oil seeds, and on that point I 
should like to have Borne explanation from the Honourable Member in charge. 
I am indebted to my Honourable friend Dr. Deshmukh for having made plain 
the fact that gl'ound nut which is the main produce of the presidency from 
which I hail is useful as food. My friend has expla4J.ed that it contains fRt to 
such an extent that it can be substituted as one of the substances. which are 
neces8ary to afford the necessary calories for human beings. It is not only that, 
ground llUt serves as food for human beings. It is also of great help to the 
cultivators, the agriculturists. The cake which is obtained from the ground nuts 
is used as manure for growing other crops. It is for growing this very same 
ground nut crop, castor crop, these oil cakes which are obtained from these 
seeds are used U3 mAnure. Even irOB. thut point of view this ground nut 
cultivation ought to be encouraged by the Government. 
Now, Sir, about the cess which is sought to be imposed and which has been 

referred to by previous spealcers, it is a common feature that for anything the 
agriculturist is t,axed. He is not only paying land revenue, he is paying so 
many other cesses. Educational cess at the rate of ten pies or even one anna 
in several districts of my Province is being collected from him. Road cess is 
being ~.le ted from him. ' There are so many other cesses, and  add to it, now 
there is Q special cess now proposed on every maund of ground nut which is to 
be crushed in a mill. We know that' at the time these cesses are sought to be 
imposed, the explanation given is that it will not affect the producer. The same 
thing was said in several provinces when the Sales Tax was levied, that it will 
not affect the producer, that it will not affect the consumer, but that it will affect 
only the middleman. Now we know from experience of the working of this 
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measure tnat it hits the poor man most. It is the poor man that is ear n~ 

this burden most. It will eventually be cut down from the price offered to -the 
producer by the miller. So, I suggest that jf it is possible, this levy on the 
crushing industry should be removed and some other means found out to get 
this fund for the committee. I would have been glad if the Honourable Mem-
ber had given us the income that he anticipates from this cess, also the amollnt 
that is necessary to defray the expenses of this committee which is to function 
under t.his Bill. About the constitution, my Honourable friend Prof. Ranga 
has laid special stress on the representation which js sought to be given to the 
producers. T join with him in h!s plea for more representation on behalf of 
producers. Unless the voice of the producer is'heard and he is made to benefit, 
there is no use passing any number of measures or making all sorts of props-
gtmda because all these efforts, like the grow more food campaign, will fall flat 
and bound to fail unless the committee and other' organisations take it into 
their head to make the cultivation of any crop paying to the producer. Wit.h 
these words, I support the motion for referring the Bill to the Select Committee. 

Sri II. ADanth.aa&yauam "'YY&DIAl: Sir, I am opposed to the very prinoiple 
of the Bill, and it is for this reason, that an mpe~  is sought to be given to 
the export trade of raw materials. That has been our bane. We are now fry-
ing to impose additional cess on all oil pressed in the mills in this country, not 
in private mills but in power mills. That will mean that the export of raw 
oil seeds would be encouraged in preference to utilising them for various pur-
poses in this country. That is my first. objection. My own feeling is that there 
ought to be no encouragement 01 any kind to export any of our t'8W produas 
except such as are not wanted in this country. And even with respect to jute 
And other such produce which are commercial and which are paying us lal'ge 
sums of money, I submit that they ought not to be sent in a raw condition but 
sent in a manufactured form. We have a practical monopoly in this country 
of oilseeds. jutes and hides and skins and the rest of the ~ld has to clepend 
on us for them. Why should we not improve the industries of this country nnd 
provide employment for millions of men who are starving and hungering every 
day. The S8me old thing is still continuing and this is another weapon in the 
hands of foreign persons to exploit our produce in this country. I am therefore 
quite opposed to this measure in toto. 

Ano.ther aspect of t ~ question is t~  .. I ~ e my own feeling that we 
are tryll1g to p1'oduce various sorts of thmgs ln thiS country to the prejudice of 
growth. of oo~ 1' : n  ~  are absolutely necessary. We are de6cient in 
foodgrams. Rice IS too small, and even before the war we had not enough rice 
!n this country and h.ad to import rice from Burma; wheat also WBS being 
mtp?rted from Austraha. In these circumstances what is the object of giving 
An lIllp~t ~ to the growth of further production of oil seeds in this country to 
the preJ ~ e of the growth of foodgrains? Oilseeds may be in addition to the 
food but It can never take the place of foodgrains. 
. ~  t?ird objection is this. Corning to the representation that is suggested 
~ t~I  Bill, encouragement ought to be given to start growers' societies in various 
d!stncts. There m ~t be taluka societies, district societies, provincial organisa-
tions and a. central apex organisation. Nominations I am dead opposed to. 
'The suggestIOn was made by the previous conference of oilseed growers as early 
&s 1944. When the Bill was framed thereafter and went to the Seleot Commit-
tee, members wrote minutes of dissent suggesting that various organisations 
should be brought up and encouraged by Government either by way of co-
operative enterprise or individuals must join into organisations so that they may 
send their representatives instead of representatives being chosen by {}ovem-
ment by nomination. That mUlt be insisted on with respect to grower! of oil-
seeds. 
Lastly, I submit that on another ground also I do not think that the measure 

is necessary. If it is intended for the encouragement of research on oilseedl 
and the growth of B kind of standardisation of oilseeds, I wiD say that already 
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there are other institutions for that purpose. The Im1 ~r al. Council of Agncul-
tap:al e&~o  i!I devoted mainly to th.is policy. There are similar researoh 
institutions in various parts of this country. Subsidies may be given from the 
Government of India. A portion of the money which the taxpayer already 
pays to the general funds in various shapes and forms may be spent for this, 
and an extra burden should not be imposed. On that ground also I am opposed 
1;0 the principle of the Bill. But if there is a general concensus of opinion i,n 
its {avour I do not want to stand in its way. For everything there is a general 
-tendency to set up a committee, a coml,Ilittee which may consist of :50 persons 
from all over the country. This committee will swallow up whatever is raised 
by way of tall1ation from this cess. I know how these committees WOI'k. I have 
"88en members with one foot in Delhi-if this is the meeting plaoe-and anotlaer 
foot in the train. If they come by the moming train they make arraagemenu 
-to leave by the evening train. In these circtJtnstan088 this is absolutely un-
neee8Sary· No doubt the Honourable Member who has moved it may think that 
"' is a feather in his cap because it is a convention to bave various committ* 
formed by the various membeP8 on the ~ea r  Benches. No doubt this will 
be ooly another such committee. In any C68e I submit that instead of impos-
ing a cess a tax should be imposed on exported articles. 

Sir. whatever the decision of the 'House may be. 1 am personally opposed ~ 
the Bill; but if it is referred to a Select Committee I hope these matters wi;ll 
1)e taken into consideration. 

SardaJ' Sampuran Slngl1 (West Punja.b: Sikh): Sir, I am afraid the object of 
this Bill seems to have been misunderstood to a certain extent. I rather 
congratulate the Government on bringing forward this Bill because it was very 
badly needed. The cultivation of oilseeds throughout the country is very 
haphazard and there has been no improvement either in the matter of seed or in 
the method of sowing it almost ever since the Agriculture Departments in the 
various provinces were set up. This is R very neglected sideline of agriculture 
and it is a crop which brings money to the agriculturist. I will take the analogy 
-of the Central Cotton Committee of India which has done very useful work fol' 
the agriculturist. It is mainly due to the research done by that institution that 
we are having so much of long-staple or at least medium-staple cotton in this 
<lountry. In the same way if this comm!ttee is started it is immaterial whether 
the money oomes from the cellB Ol" frorn thl'l pockets of Government. It is for 
Government to arrange; and if we can manage to get the money from the 
pockets of Government. well and goot But that is a question of detail which 
we can discuss when we discuss the various provisions of the Bill itself. But 
for the present we must admit that this is a measure which is very much re-
quired and it will add to the wealth of the country. We should not postpone 
it or deal with it in such a way _ that we take another year or two in passing it;-
through the House. You have seen in the Statement of Objects and Reasons 
that it has been already pending for one or two years and if we delay it by 
circulating it for public opinion or for other reasons it will take another year 
or two again. Thill is a measure which we should try to adopt as soon as 
possible becRuse its utility is admitteB. on an sides. No doubt it is true that 
there are ot.her things like wheat. ani! rice on which we still require research 
work; but that does not mean that oilseeds should be neglected. 

Sir. I suggest that if the Bill should be sent to Select Committee the report 
should be submitted at an early date sq that the Bill may be passed into 
law during this session. 

IIr .• adaudhui Singh (Bihar and Orissa: Landholders): Sir, I am .not going 
to associate myself with my Honourable friend Sardar Sampuran Smgh who 
spoke last on c!ongratulating Government on this Bill. So far as I have con-
sidered the Bill I think it is not going to help the agricult?rists. What hRve 
\he D.epartments of Al1l'i,,,,)tllrc done so far to help the agnoulturi8ts? 80 far 
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as I ~o~ in my own province, the department has done nothing and agrioul-
ture 18 bemg done in the same way as was done two hundred years ago. They 
have not been benefited at all by this Department and so I associate my self 
with my Honourable friend ;Mr. Ayyangar. 

There are two aspects of this Bill. FIrSt is the production of oilseeds. When 
the Agriculture Department has done nothing as yet to improve agriculture I 
do not see how this law or this Committee will give relief to the a r lt~t . 
In one way or other this cess is going to be a burden on the agrioulturists. 

Then, Sir, I find that the Bill is intended to help marketing. I do not. 
understand how marketing can he faoilitated when the villages are not connected 
b;y roads. For about six months ~ the year it is very difficult to go to any 
village; after the monsoon starts right up to November one' cannot go to any 
village. Therefore I think that tJ;!e agriculturist will not in any way be helped 
by this Bill. Marketing can be improved only if the Government takes upon 
itself the task of constructing village roads. I do not understand how they 
can improve marketing facilities otherwise, and I think it will be a burden \)1) 
the agriculturist. 

In my area, Sir, the rate of canal tax is very high. The agrioulturist wants 
that rate be reduced and it should be reduced. But on the other hand I find 
\hat under this Bill the burden on the agriculturist is going to be increased. 
With these few words, Sir, I associate myself with the remarks made by my 
. Honourable friend, Mr. Ayyangar. 

81r PlLeJose Danpt: I have already acccepted the referenoe to the Seleo' 
Committee, and /;0 there is perhaps no need for me to say very much. But 
I would like to make it quite clear that this Committee is definitely going to 
help the agriculturists of India because, as I explained earlier this morning, 
by it-s efforts it will succeed in producing more ollseeds per acre-, ana thl\" 
increased production will mean increased income to the agriculturist. Again, 
it will produce oi1seeds which have a higher oil content and wf! know from 
expe!'ience that manufacturers and traders are prepared to pay a consid8l!&bly 
higher price for oilseeds which contain a larger proportion of oil. Therefore 
from that point of view too the producer will gain by getting 8 higher price 
for what he produces arid by producing more than what he does at present. 

I am sorry my ,Honourable friend, ~. Ayyangar, was probably not in the 
:aouse when I spoke this morning becal1se several of the points that he had 
raised now had been dealt with by me in my earlier speech. I had e pla n~d 

then that our exports of oilseeds have already dropped from 13i lakhs of tons 
to 3t lakhs of tons and our policy is-it is the accepted policy of Government-
to try and reduce these exports to the minimum and, if necessary, only to 
export the oil rather than the oilseeds. I also made it quite clear that there 
is no intention at oe ~r of competing with foodgrains. The idea is to 
increase the production per acre and not to increase the acreage under oilseeds. 

As regards the method by which the cess is to be levied I take it that will 
be discussed in detail by the Select Committee and I need not therefore go 
into the matter at present. 
The only point I may make clear here is that the burden of the cess is not 

going to fall on the producer; particularly if the cess is going to be levied on 
the oil then there is no reason for supposing that the producer will have to bear 
most of the burden. How it will be distributed amongst the various Interests, 
I cannot say. 
As regards the constitution of the committee, there again the suggestion 

that there should be 8 representative of the seed traders association and other 
such matters, will be gone into, I think, by the Select Oommitttle. 

The question of the States is much more difticult because we have no juris-
diction over the States, but what we are hoping is that when the Aot is passed, 
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Hydertl.bad and the other States which are large produ?e1'6 will levy ~ correa-
ponding duty which will be made over to ~ e COI?mlttee .. The m~n areas 
concerned are Hyderabad uud the Bombay States-t.e. Kathlawar. So far i.l-S 
these States are concerned, they are responsible for more than 00 per cent. 01 
the p1'9dudion in the States. 
My HOllourable friend, Dr . .I,)eshmukh, suggested that t ~ production should! 

be increased. I have got the figures here before me whlch show that the 
production of oilseeds which was 4:1 million tons in .1938-39 ~  increased to 4'5-
million ions  already, that is, by 10 per cent. Hut rmggestlOn that the ~ e
should be used IlS a food for human beings has been examined by the NutntlOQ' 
Experts and they have advised against it, though we are aware of the fact that 
there are certain other experts who consider that this cake, if suitably treated, 
is suitable as' human food. On the other hand, as I have just said, there are 
others who consider that it is not worthwhile using the cake for human beings. 
So far as the grounduuts themselves 'are concerned, everyone agrees that taken. 
in moderation they are an extremely valuable addition to the normal diet. 
The other points thRt were raised about general improvement of agriculture-

and the construction of roads and so on, I am afraid I cannot deal with, because 
. it will take too 10Rg. I could talk for hours on what the Government have done 
and Bre doing, but this is perhaps not the time nor the place lor that. 
I think, Sir, that covers all the points that have been raised. 

:Hr. Lallie Grit: )fy Honourable friend made no reference to the po n~ 

which I raised, and I suggest it is imporiant. 

Sir Pherose Kharept: I thought I said that' the point will be looked infiol 
a4te.zl ,this Bill has been passed, and we will try and prevail on the States t;n. 
adopt similar measures and introduce a similar cess. 

Mr. :It. O. Korr1a (Madras: European): What happened to the funds raised 
hitherto? . 

Sir PhelOS8 Kharegat: Here again it is unfortunate that the Honourable 
Member WaR not present this morning when I spoke. I gave a full account of 
the money that was spent. I think I pointed out that so far as the Cess is. 
concerned, whieh goes toO the Imperial Council, it· comes to about 10/12 lakhs. 
a year which has been used on research on rice, on wheat, on millets, on pulses .. 
on oil-seeds, on animal husbandry, on fisheries and so Qn. A reasonable portion 
of that amount has been spent in connection with the breeding of better varieties 
of ground-nuts, of til, of mustard, of linseed, and of safflower. We have a~ . 

giveu money which was obtained from H. M. G. as a gift in 1941 or thereaboutiJ. 
That portion of it which WBR allotted to the 1. C. A. R. has been usea for tha 
impravemen.t and storage of . ro n~ nuts and. for research work on ontroll n ~ 

pests and diseases of the vanous oil-seeds which I have mentioned. 

Kr. Prealdent: The question  is: 

"That the Bill be referred to a Select. Committee consisting of Pandit Sri Krishna Dut .. 
P~ a1, ¥r. Sasanka Sekbar Sanyal, Mr. B. B. Varma, Dr. G. V. Deahmukh, Sjt. B. B. 
Hlmy, Sn R. Venkataeubba Reddiar, Mr.  Muhammad Nauman, Nawab Siddique Ali Khan 
Mr. A.ghar Ali a~, Mr. Muhammad Rabmat-ullah. Rai .Bahadur D. M. Bhatt.acharyya: 
Mr. B. C. A. Cook, Sir Pheroze Kbaregat, Mr. E. L. C. Gwdt, and the mover, with instruc-
tions to report by Monday, the 25th February, 1946, and that the number of members whose' 
preMDC8 shall he necel8lory to constitute a meeting of the Committee ehall be flve." 

The motion was adopted. 

CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL 

".l"he HoDour&ble Sir AIIOb Boy (Law Member):8ir, I move: 
"That the Bill further to amend the Code of OrimiDal Procedure, 11198, be taken into, 

ocmaideration ... 
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l'be case for tbe Bill is briefly explained in the Statement of Objects and 

Reasolls, The Bill had its origin in thfl representation by the Patna High Court 
to the effect that it was often desirable in the interests of expeditious disposal 
oaf work in a Court of Session that a case or appeal made over to an Additional 
. e~on  Judge should be recalled with a view to its being heard by the Sessions 
.Judge or by lIJlother Judge of the Court, that in the existing state of the law 
.any such re~ll involved a reference to the ltigh Court, and much waste of time 
.resulted. Pro n~l Govemmen\s were consulted on the proposal which haa 
.been uDanimQ.U4ly iiup.ported. I may a4d that \he Bombay High Court h"s 
.expressed the opinio,n th4'lt the amendment ab,ould be mllode at the e~l e t QPpol'-
otunity. Sir, the Bill is d4-ected *'> 110 mere matter of administrative convenienoe 
.:and ~a e  D,o q\l8stion of pr n~ ple. In the circumstllllces, I Dope that the 

m~~ment  for the circulation of the Bill and for re eren~e thereof to a Select 
Jomm t~e will no,t be pressed. Sir, I move: 

lIr. PnIkleII.\: Motion moved: 
"That. the Bill further to amend ~ e Code of Criminal Procedure, 189B, be taken into 

-coDaicieraticiD, " 

Mr. S..aa Sekbar SUIJ&l(PreBidency Division ~on. ammadan Rural): 
Witbout moving my amendment, I would ask your indulgence and that of the 
House to make cemin observations directly connected with the principle behind 
:the proposed am.e,nd ~nt of the Government. 

~ JD)aoarabJ,e Sir AIoka Boy: I think I made it clear that the Bill involved 
·1l0 questioD of principle. It was directed to pe a mere matter of administrative 
>con venience. 

Mr. Prtaldent: Order, oJ'der. 

¥r. .~ .. n ... ~ ~: Bverything bitvolves queaionJ of prinOfple. 
'My objection to the Bill is not in 80 far as it goes but. my objection is that. the 
o ernme~t ~o ld have seized this oJ)PQrtunity of enlarging ~ power of 
transfer within the meaning of Section 528 Ilnd instead of giving the very limited 
powert'\ to the Se&&ion,s Judge the {}overnment ought to have vesttld the· 8easioD,i 
.Judge ~  all ~e powers of tr8nsfer which are given to the Magistrates under 
8e.ction 528 o£ the Criminal I>rocedure Code. Sir, in this connection I would 
invite your attention to a portion of the opinion given by an eminent. lawyer, 
"and that appears Sir, in part of the literature which was circulated by the 
Legislative Department in another connection. Mr. N. Ban'ell, an eminent 
legal practitioner said: 

"It cannot be doubted that the effect of 8uch binding decillion8 would before long drive 
"the Legislature to remove the present grave defect in the Criminal Procedure Code, in 
consequence of which lUI it now s"'ndl and it i.e DOW Uled, it i.e probably the world's WOrlt 
pieoe of adjectival law." 

.It is undoubtedly 8 piece of legislation which has been very much a source of 

.annoyance to litigants and lawyers, 

My. short point is this. Both on question of principle and on question of 
-.eXPt;!, lielwy, why does not tbe Government consider the necessity of investing 
the Sessions Judge with powers of transfer in general as provided· for in e t o~ 
528, instead of giving the Sessions Judge power of transfer and t ~ra e.l only 
in respect of those cases which are before the Additional Sessions .Judges. That 
is my ~tra t pOin,t. This involves ~artl  a . ~ t on of principle and partly 
a queBtlOn of expedIency. As a questlOn of prinCIple, may I invite your atten-
t,ion to Chapter II of the Criminal Procedure Code? In Chapter 'n of that 
Code you will be good enough to find that the olassification of Couns is sketched 
and t ere~ore you fi.nd. t a~ besides t.he ~  Col,U't IIJldthe SP-'lcial CQ.uris, t,Jlere 
are the dIfferent' cnuuMI courts. At the top is the Sessions Judge ~nd at the 
~ o  find ,the subordinate Magistrates.· In ~nt e two' t ~ ~ ~ 

.' 
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.istil·ict Magistrates and the Sub-divisional Magistrates. What is the wisdoD" 
in giving general powers of tran.'ifer as the Court has done only to District 
Magistrl!otes and Sub-divisional Magistrates and denying that power to a Session:, 
Judge which is undoubtedly higher in power and status than these ord nat~ 

Magistrates. At the top the High Court has general powers transferred under 
Section 528. That is as it should be. Then, Sir,· within the district there is a 
general power of transfer .  .  .  .  .  . 

Ill. Prea1dent: Order, order. Though I must. admit, not being connected 
with criminal courts, I do not quite follow the fine distinctions which the 
Honourable Member is making so far as the subordination of different oourts it 
concerned, it appears to me that the present B:ll is restricted only to a small 
point, and that is that the Sessions Judge and the Additional Sessions Judge 
being persons practically having concurrent powers, it is not possible for one of 
them to transfer cases to the other and that is what the Bill seeks to remedy. 
Am I right there? 
The Jlonourable Sir AIoka!tOy: Yes, Sir. 

Ill. President: So the scope of the Bill is restricted only to administrative 
convenienoe. The other point which the Honourable Member is trying to make 
out will be a wider point, viz., as to whether the courts should be subordinat-
ed to each other and how the powers of transfer may be vested in higher courta. 
That will be a different issue which, I am afraid, will not come within the scopt 
of the present Bill. 

Mr. SuaDka Sekhar saDyal: Sir, I quite appreciate the observations made 
by you. To quote yourself, as you said the other day, even when the Bill raisel 
• very restricted issue, yet in order to discuss the merits or demerits of the parti-
cular issue, we cannot furget or overlook the necessary and invariable bearing 
which that particular :ssue has upon other co-related matters. Even 50, I assure 
you, Sir, that I am not travelling wide in order to drag before the House the 
various lacunae in the Criminal Procedure Code. I am simply  drawing the 
attention of the House to the unwisdom of bringing the issue in a form which not 
only does not serve the real purpose but alEo to a certain extent defeats the vert 
purpose itself. If you will give me a little latitude, even if I go wide of the 
mark, I would just impress upon the House the point at issue and I want to 
advise the Honourable the Law Member not to be satisfied with removing a very 
restricted lacuna when he could have brought in a measure within the very ambit 
of Sec. 528 which would not only serve the purpose in view but will also give 
larger relief to law itself. Therefore as a matter of general principle or as • 
general proposition  I was draWing your attention to the fact thRt at the top there 
is a higher court which should exercise general powers of transfer, then, Sir, 
below the District Magistrate and the Sub-Divisional Magistrate exercise powell 
of trall8fer. These things are covered by Sections 526 and 2~ 2  exclusiv81l 
for High Courts and Sec. 528 for District and Sub'-Divisional Magistrate. I 
would advise the Honourable the .Law Member only to add the words Session. 
Judge in the place where District Magistrates and Sub-Divisional Magistrate. 
occur in Sec. 528. 

IIr.President.: I feel that the Honourable Member has sufliciently mndo 
.out that point. He wishes to bring to the notice of the House and the Honour. 
able the Law Member the desirability of considering the powers of transfer so far 
as the sessions judges are concerned. Any further discussion now on that point 
would be beyond the scope of the present Bill. 

lIr. Sauwa Sekhar Sanyal: Not merely on a question of general principle 
or proposition but also on a question of prudence and expediency, without going 
into the larger question of Criminal justice or the larger question of the separ ... 
tion of the judiciary from the Exeoutive I will just state only one point and thai . 
is this. Always there should be a power given to the sessions judge which wiD 
enable him to exercise general powers of per ~on upon the magisfraf,es. ~ 

bow, Sir, that our magistrates are executive judges :' .... 
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'llr. PrtIident: I am afraid the Honourable Member is going into ave?. wilie4 
eld~ He has brqught to the notice of the House, the desirability of con81dering 
the question in its wider aspects and any further .discussion now on that question 
wUI.be, I think, outside the scope of the p~ ent Bill. ' 

Mr. 8aaanka Sekha.r Sannl: Sir, will I be permitted on the third reading d 
the Bill .  .  .  .  .  . 

1Ir. PresideDf: What is beyond the scope of the Bill in the first r~ad n  is 
'equally beyond the scope of the Bill in jte third reading. 

IIr.SlI&I1kaS&khar Saayal: I understand your difficulty, Sir, but I hope 
you will al"o understand my difficulty. I will not embarass the House or my-
lelf but one thing I would request the Honourable the Law Member to do and 
that is not to be satisfied with the small amendment now prppost}d. Let him go 
ahead, give larger powers to the sessions judge for transfer, because that will 
serve the cause of justice. If the e~ on  judge has genernl power of transfer the 
subordinate courts which are more Or less of an executive nature, will always 
feel that the more judicial judge will interfere with the vagaries of "justice and 
the litigants .  .  .  .  .  . 

1Ir. President: Order, order. I do not think I cnn permit the Honourable 
Member to go into that aspect of the matter. He has sufficiently said about it. 
Has he any other point with reference to this Bill? 
IIr. Sasanka Sekhar Sany&l: No, Sir. 

Sri T. V. Satakop&chari (Tanjore Cum Tr;ch'nopo:y: Non-Muhammadan 
Rtn1fl): Sir, I would like to have from the Honourable the Law Member an ex-
planation or some satisfactory reason for adding to his amendment these words: 
"At any time befoTI' the trial of the case or the hearing of the appeal has commenced 

before the Additional Se.Bions Judge." 

Those words are superfluous in this respect. You will find that in Sec. 528 
all the clauses commence by saying any Sessions Judge may withdraw, any 
Chief Presidency Magistrate, etc., etc., can withdraw or recall, Provincial Gov-
ernments may authorise district magistrates .  .  .  .  . 

Mr. PrMldeDt: May I po:nt out to the Honourable Member that he will 
have an opportunity of bringing these points into discussion when we come to 
clause-by-clause reading stage. 

The HODouable 8Jr Aaoka Boy: Sir, I might answer my Honourable friend's 
point immediately. If he had read the Statement of Objects and Reasons he 
would have seen that it is made clear that Additional Sessions Judges are not 
judicially subordinate to the Sessions Judge and that is why it is provided that 
the recall of the case should take place only before the ,trial of the case or the 
hearing of the appeal has commenced before the Additional Sessions Judge. 
That is the idea. . 

With regard to my friend Mr. Sanyal's point I would only emphasise that 
this Bm is directed to the purely administrative function of distributing work, 
that is to say, where the Sessions Jud!!e finds that for some re880n or other the 
day's work in his file or that of an Additional Sesl!ions Judge has fallen through, 
while !lDother Additional SeflsionR Judge haR more work than he can cone with 
expeditiously, it will permit the Sessions Judge to ~e an to his l~ (!or hearing 
by himself or another judge by re-tra.nsfer) 8 e~ lOn  case or Crlmmal appeal, 
the hearing of which has not yet c..ommenced. The idea of adding those words 
was to make it Quite clear that the Additional Sessions JudQ'e will not be made 
9ubordinate to the Sessions Judlle and that "the Sessiona Judge'SllOwers were 
Jimited. The nower of recall or tram;fer could onlv be exercised Defore the BotuaJ 
ear n~ stRrled. ' 
Asrflllarrl1'l mv fi-iflnd Ul'.E'An:val'l! RltlrUflAtioTls. TRhftll examine ~m with 

~ re sinil on :d ~ whAt ~on. if any, can be taken. • 
. xi. '1tresltient: The questipn is: 
"That thp Bill further to amend thE' Code of Criminal Procedure. 1898. he taken into 

tonllidention. " 



CODE OF CRIMINn ltllOC£DUU (aIllBNlDMENT) BILL 

The motion was adopted. 

Olause 2 was added to the Bill. 

Clause 1 was added to the Bill. 

The Title and the Preamble were added to the Bill. 
fte Boanrable SIr AIOlra Boy: SiT, I move: . 
.. That th·." Bill be paned." 

Mr. PreI1d811t: Motion moved: 
"That the Bill be paned." 
Ilr. SU&Dka Sekhar Sanyal:' Sir, without inflicting a speech ~ this m~tter. 

since the Honourable the Law ~em er has said that he will consIder the Ideas 
expressed by me, I have only to request him. t? loo~ into the. ~atter at ~n early 
date, because being occupied with the admlD1 t~atl n .of. cnm10al law 10 the 
interior of the country, my idea is t ~t the . entlr~ Crlmmal Pro~ed re Code 
requires general overhaul; and the po1Ots raI~ed wIll, I o~e, recelve t ~ ~l  
attention of the Government so that some rehef can be avaIlable to the htIgant 

public. 

Ilr. Preal4ent: The question is: 
"That the Bill be pUlled." 

The niotion was adopted. 

INSURANCE (AMENDMENT) BILL 

PRESJj:NTATION OF REPORT OF SEI,EeT COMMITTEE . 

'1'he Honourable Sir AsOk& Boy (Law Membezo): Sir, I present the repQlt of 
the Select Committee on the BiIl further to amend the Insurance Act, 1938. 

CODE OF CRIMINAL PROCEDURE (SECOND AMENDMENT) BILL 
The Honourable Sir AIoka Roy (Law Member): Sir, I move: 
"That the Bill further to amend the Code of Criminal Procedure, 1898 (Second Amend· 

ment,l, be taken into consideration." 

The genesis of the Bill is Explained in the statement 'of objects and reasons. 
I have only to add that Provincial Governments and High Courts were GonsuIted 
on the expediency of undertaking legislation in pursu_auce of the lead given by 
their lordships of the Judicial Committee, and that the proposal has received 
unanimous support. 1 should have thought myself that this was a Bill which can 
give rise to no controversy and I hope that the amendment for circulation will 
not be pressed. I find on the paper there is an amendment to be moved by Sir, 
George Spence, which is intended to provide for a case which has been dealt 
with by the Federal Court on appeal from a High Cow·t. The amendment iills 
up a lacuna in the Bill and is acceptable to me. Sir, I move, 

Mr. I'r88ident: . Motio.omoved : 
"That the Bill further to amend the Code of Criminal Procedure, 1898 (Second Amend· 

ment), be taken into conaidera,t.ion." 

Mr. Sasanka Sekhar Sany&l (Presidency Division: Non-Muhammadan 
Rural): Sir, I will not move my amendment, but with your permission I will 
just bring one matter to the attention of the Law Member for such relief as he 
can bring in this matter at an early date. The question relates to the caae of 
an appeal which was considered by their lordships of the Privy Council and so 
far I1S the Honourable the Law Member hus attempted to full in line with their 
observations, I have nothing to say by way of abjection. But may I remind the 
Honourable the Law Member thai the statutory provisions of bail are defeated 
even by tbe courts themselves and we have to guard ourselves against that? 
Even last year tl1ere was an Amendment Act by this House and there section 
426, relating to bail, was. Amended by section 8 of Act IT of 1945: it was there 
laid down ~ at when any person other than the person accused of a nOb-bailable 
offence is sentenced to imprisonment by a court .and an appeal lies from that 
sentence, the very court sentencing him may give him bail1Wrthwita. 'Dhst is • 
very welcome provision because in ordinary cases of sentence of ~pr onment i\ 

E 2 
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is not desirable that the man should have to go to jail and then be given bail. 
But do you know how the courts defeat the legislature? The courts give a len-
tence of imprisonment and an addit:onal sentence of ~en rupees fine and then the 
law says that bail is not available because this legislature has laid down tha' 
when a person accused of a non-bailable offence is sentenced to imprisonment by 
1& court, imprisonment is one thing and imprisonment plus fine is another. 
Therefore the convicting court which was allowed to give bail to an accused 
who has been sentenced to imprisonment cannot give bail if there is a sentence 
of bail plus fine. That is how the purpose of the legislature is defeated. 

To illustrate it by another example. My honourable friend would consider 
thE! provisions of section 388 of the Criminal Procedure Code: there it lays down 
that when there is a sentence of fine, instead of issuing warrant or giving an 
alternative sentence of imprisonment the court could give time for payment of 
the fine. But it is very well known that die-hard courts do in1lict a sentence of 
imprisonment and fine; and so far as the sentence of imprisonment is concerned, 
if it is for one  day, before bail can be had from the district magistrate it is usually 
turned down; and so far as the question of fine is concerned the law does not 
apply because it was a case where there was a sentence of fine and imprisonment; 
but it could not be applied and when there is both, on this principle th:s section 
which was introduced into the Taw last year has been flagrantly flouted in many 
placelil. I am speaking from my own experience as a humble lawyer in the 
interior of the country. I would again ask the Honourable the Law Member to 
take a comprehensive view of the Criminal Procedure Code: it is a very badly 
administered law, and the bad and reactionary courts have made it worse. 
Therefore something should be done to remedy this. 
Mr. President: The question is: 
"That the Bill further to am('nd the Code of Criminal Procedure, 1898 (Second Amend· 

merit), be taken into consideration." 

The motion was adopted. 
Kr. President: Clause 2. 
Sir George Spence (Secretary, Legislative Department): Sir, I move: 
"Th,!,t in clause 2 .of the. Bill in the proposed new sub·section (2B) after the word 

'maintamed' the followtng be lnserted, namely: 
'or hu been granted leave to appeal ~ His a ~ t  ~ o no ~ a a~n.at an ord~r of the 

Federal Court on an appeal from the High Court involVing the Imposition or malntenan~e 

of a I18ntence'." 
The Honourable the Law Member has already indicated the purpose of this 

amendment and I do not think I need say anything further. I move. 

Ill. Preaident: The question is: 
"That in clause 2 of the Bill in the proposed new 8ub'8ection (2B) after the word 

'maintained' the following be inserted, namely: 
'or hu been granted leave to appeal to His Maj.esty ~ o n ~l a a~lI: t an or~r of the 

Federal Court on an appeal from the High Court mvolvlng the ImpOSition or maintenance 
of a sentence'." 

The motion was adopted. 
1If. PreIldent: The question is: 
"That clause 2, as amended stand part of the Bill." 

The motion was a.dopted. 
Clause 2, as amended, was added to the Bill. 

Clause r was added to the Bill. 
The Title and the Preamble were added to the Bill. 

'!'he ~no ra 1e Sir AIob Boy: Sir, I move: 
"That. the BUl, al amended, ~ paued." 

Mr. Pre 1den~: The question is: 
"That the Bill, u amended, be p.&lHd. II 
The motIon was adopted. 



MOTION FOR ADJOURNMENT 

INDISCRIMINATE ARREST OF J\!t:SLIM LEAGUE WORKERS AXD OTHER DEMONSTRATORS 

AND WANTON USE OF HANDCUFFS AND CHAINS By THE DELHI POLICS 

The Honourable Sir John Thorne (Home Member): I understood you expe," 
ed me to make a statement at this stage on what has happened in this case. 
I have made inquiries and I find that the 37 people who were arrested have 

, P.M. 
been chalaned, as the local phrase goes, in the court of the Additional 
District Magistrate. He has taken cognizance of the cases. For his 

own convenience I gather he has classified them into seven  cases and has issued 
processes and the hearings will begin almost at once. So that, there is no douM 
whatever that the clioses are 3ub judice and my submission is that no paM; of ~  

adjournment motion is, in the circumstanoes, admissible. This morning, I 
understood you to state the view that if the cases have been taken on the file by' 
a magistrate, the first part of this adjournment rderring to the indiscriminate 
arrest of these people was inadmissible. I am not so clear 8S to the view you 
took about the admissibility of the second part of the motion which refers to 
the wanton use of handcuffs and chains by the Delhi Police but I submit that it 
would be impossible to go into that part of the mot:on without prejudicing .the 
cases which have now been taken on file. It will be my argument that the use 
of handcuffs-no chains were used-was a matter which was obligatory on the 
Police officers who effected these arrests because the arrestEd persons by reason of 
their behaviour and some of them by reason of their character fell within certain 
categories of a certain police rule. I should be very unwill:ng indeed to aesorite 
the circumstances which bring these people within the wording of this particular 
police rule which enjoins the use of handcuffs by the police officers who arrested 
them. 1 submit therefore that the second part of the motion equally with the 
first cannot be d:scussed witliout prejudice to the cases that have been filed. 
Sir JlollIl]nmad Yamin lthan (Agra Division: Muhammadan Rural); With 

regard to the cases that have gone to the Court, does the Honourable Member 
mean that the chalan has been filed and the Court has taken cognisance under 
certain section and the <,ourt has issued processes for the witnesses to come or is 
it merely that the case has gone to the Court in order to ask ror remana, because 
remRnd is applied for only when the case is with the police and they a~t further 
time for investigation and they are not sure about the offence having been com-
mitted? The grant of remand is absolutely-different from the Court becoming 
cognisant of the case. It is only when the police places the case before the 
Magistrate in order to show that the arrested persons are guilty on account of 
the evidence that the police have got in their possession that the case becomes 
I/ub judice. 
The next point I would like the Honourable Member to make clear is-what 

section does he say authorises the handcuffing of people. 
111. Pruldent.: We may take that point subsequently. 

B'awabsada Llaquat. Ali ][han (Meerut DiviSIon: Muhammadan Rural): It 
would be convenient if the I;lonourable the Home Member told us whal are the 
chRrges against these rersons Bnd under what provisions of the law these 
gentlemen have been chalaned. 
TM Honourable Sir John '!'home: I thought I had made it clear that the 

circumstances are those which my Honourable friend Sir Muhammad Yamin 
Khan mentioned as the first category. That is fo say, these cases have been 
taken on file. The magistrate hBS taken cognizance of them and he has gi!etl 
them certain numbers 14/3 to 20/3. He lias issued processes for the hearing of 
the witnesRes and the hearing will begin at once. I submit there is no doubt at 
aU on that. It is Dot· a matter of putting the arreBtl'd persons up for remand. 
_ They are now before the Court for trial. 

AB regards my friend the Nawabzada's question, I understand that the cliarge 
18 under the De ~ e of India Rule 66 (8) which provides a penalty for action 
oontrary to the substantive part of the rule which requfres that processions should 
Dot be flaken out except in certain circumstaneea. 

C-M'T ) 
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Mr. lIuha.mmad !ta\UD.Ul (Patna and Chota ;Nagpur cum Orissa: 1d:uham-
madan): I want to say that the case as yet could not be said to be Bub-judice. 
The polioe have no evidence. The Police are still in ~e process of wnufactur. 
ing· evidence. They do not know .  .  . 

Mr. Pru1dent: Order, order. 
Ill. II. Ma! Ali (Delhi: General): I am only concerned with the last pari 

of the adjournment motion. I recognise that if these cases .have been ~ en 

cognisanoe of by, I think, the Additional District Magistrate .  .  .  .  .  . 
lIr. PrelkMnt: I should like to have one or two points made olear. So far 

as t ~ cases are said to be Bub-judice, I have no doubt in my mind that they are 
Bub-judice Now, the other position is as regards the behaviour of the police ill 
handcuffing and putting chains. That is what the Adjournment Motion says. 
As the Honourable Member has explained the only questIOn that remains is hand-
cuffing. I appreciate the delicacy of the discussion, but the question is, what 
ever the police rule may be, the House is entitled to discuss whether it is desir-
able in cases of this type that the police should handcuff people. That would 
be the principal issue and to my mind it is an important issue. For that purpos:>, 
it is not necessary to refer to this particular case of particular individuals, but it 
can be generally discussed as to whether in similar circumstances where there. is 
a defiance of a particular order under Rule 56 (3), whether handcuffing and cham-
jng is a proper thing or not. That seems to me tobe an ~portant ~atter. I 
do realise the delicacy of it. The effect of the whole thing Will be that the scope 
of discussion will be limited only to this aspect and to no other. Has Honour-
able Member Mr. Nauman got to say anything? 

Ill. Jl'ub&mm&d !tauman: I was just saying that I saw them m ~l  with 
chains and handcuffs. So. if the police has made any report to the contrary it is 
8 lie. 

Sir JIobammad Yamin Khan: That has been admitted. 
JIr. ~ent: I have made the position of the Chair very clear. Baa tJ.le 

Honourable the Home Member got to say anything else? 

'l'U Konoura1U Sir 101m Thome: I understood you, Sir, to have admitted 
the second part of the Motion, and. on the point of admissibility, I think I am 
barred from saying any further. But I am afraid that the matter is not quite 
80 simple as you suggest. The question is not whether some one who offends 
against sub rule (3) of Hule 56 can be handcuffed or not, but whether a peraon 
who behaves in a certain manner after arrest and in certain circumatances c!lui 
be handcuffed. My fear still is that I may not be able to say what I ought to 
.say on that point without prejudice to the trial of these accused. The police 
rule which I shall have to quote refers to certain circumstances and certain 
behaviour. It would normally be my duty to show that the arrested persons fell 
within the description given in the police rules, and that cannot be done without 
referring to matters which I should ordinarily be unwilling to refer to with the 
hearing of the case impending. That is my point, Sir. It is not a question 
whether people who oilend against certain Defence of India Rulee should OD 

anest be handcuffed or not, the question is nether people who atter arrest 
,beha.ve in a certain manner with also certain circumstances existing in the imme-
diate ~ lronment whether they can be handcuiled or not. 

Jk ••• AAf AU: That is the allegation . 

•  , PrelId .. ~: As I understand the situation, the motic:m is DOW principally 
about handcuffing and the behaviour of the accused prior to the hat;ldcu1B,ng. 
That is not going to be 8 lllatter of dechlion by the court .. thoug1;r I quite app,re-
ciate that, it may have some relevancy with referenee to the setltenee which the 
.~ mily have in mind; It niay.be remotely relevant, but tbla _tter of 
,buadcutlblg practically brinp befuie the House, to Il13' mind, the very nue wbich 
res ,be polioe that' po ~ 8I'ld. ' ~ dieeusaiOn will be a. t'eg8ids the <lM1labili6y 
of haying such a rule; whether such a rule appliee, ~ c)Qe1l not ·apply iD _ Iad ~ 

vidual C8se will be a d:1!erent matter. )1Qw that there is an opportunity, it iJ 
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~ .etter that the House expresses its op'inion over this. That is how I look at tue 
proposition. the whole thing is one transaction and tlierefore, really speaking. 
I did not divi'ae the motion into one or two parts, though m the morning I said 
"the second-part", but I also said "matter of this motion was one ,transaction". 
The faet that there are judicial proceedings instituted restricts the scope of the 
adjournment motion very much. 
1Ir. ](U&rQmad Nauman: Sir, I move: 
"That the Assembly do now adjourn." 

Sir, I think Honourable Members are in possession of facts about arrests 
and I am not going to make anv point with regard to them. Information was 
received by my Part.y at about ]-30 p,M. ye!!terday. I went to the KotwaZi 
myself to get facts Rnd information. I saw the D. S. p, and anted~ know 
certain facts. 

Ilr. President: I would suggest to the Honoul'lible the Home M£mber to 
-quote the rule so that the House will be in a better position to follow the 
debate and the argumeuts also will be more to the point. 

The Honourable Sir John Thorne: The Rule is Rule 26(22) of the Punjab 
Police Rules which are in force in the Delhi Province. I will read the relevant 
portions. ' 
The margillal note is ., conditions ill which handcuffs are f!o be used". The 

rule tt:ads as 1011ows: 
"Every male pel'son falling within the following cat'clgories who is to be escorted in' police 

cuatody and whetber under police arrest, remand or trial· shall, provided that he· .ppevl 
to be 10 health and not incapable of ofier1Og effective l'ealltance by ,'eason of age be caretuil, 
hal1dcffed on arreat and before removal irom any bUilding from wnich he may be taken after 
ureat ... 

lAt this stage, Mr. President vacated the Chair which was then occupied by 
~r. Deputy President ~r o a~mad Yamin Khau)] 

Then follows six cate.;,ories. 1 am not concerned with (a) to (d). They are 
not l'elevallt to the present case. Then follows (e). These are persons wbo 
under the rule have to be carefully handcuffed .. The police officer has  no option. 
"(e) Persona who are violent, disorderly or obstructive or acting in a manner calculated to 

prOVOke popular demonstration. 
(f) Pel'lOllI who are likely to at~mpt to escape or to commit suicide or to be the objsc:t. 

of an attempt at rescue. '1'nia rule sllaH apply whether the prisoners are escorted by rOld 
or in a vehicle," 

Mr. lIuhammad KaWll&D: t:)ir, we have now &een the Honourable t,h€ Home 
Member quot,mg the .t'UllJub police rules. 1 Will only give the tiouse the condi-
Sion in which 1 saw these men so arreskd alld the House can very well judge tht;! 
circumstanoes which \voll.d at Ull JUIiH!,)' 5ltllle. A.legutlOlls were made th&t 
.certain processions were taken 011 11th and these arrests were made at the 
residences of those people Oll the 12th ,February. All of them ure respectable 
gentlemen holding !lOme respoll&ib:e positioll in the League organisation and 
other pub1!c organisations of the country. 'fhey did not offer any resistance 
whatJifJever at the time of arrest. In spite of the fact they were willing 
prisoners, they were handcuffed for the purpose of humiliation. Not only tha, 
the police lorry was paraded from one street to another, but rather exhibited 
everywhere. l<lrst of all they were taken to the Kotwali and then they were 
sent to jail by such routes as they thought the proc£ssion had passed. This is 
the position. I saw the D. S. P. of the City and I wanted to know under what 
rule.s·they were arrested aud under whose orders. He said the orders were 
tl o ~ and could not bEl disclosed. I wanted to question these arrested persone 
whether they had offered resistance snd wanted to know from the D. S. P. 
whether I eQuId meet them; but he told me a lie and said that there was. nQ 
one in the' Kotwa.li then. As soon 8S I a~e out of his room next minute 
I found nine of th"lm coming out of a lorry. E>f course I did D:ot speak, to tbelU 
because I thought it might not be liked by the police officer in charge and t did 
JlOt liksto, violate any of his methods at that· stage. I'met many Mu ... 1ma~ 



960 LEGISLATIV;E ASSUBLY [18TH ~,BI . 1 4~ 

[¥.r. M;uhammad Nauman] • 4 
outajdt! kom whom I made inquiries into the conditions of arrests. They were-
e e ~ tne e  to these arrests and I was told by them that no resistance wall 
oilered by anyone and there could have been no occasioll for resistance. They 
were not arrested in the procession and there was no question of any ,excitemeut 
being created in the public. The police approached them andl&id they were 
under arrest and they quietly came iu. 1 was told by those eye-witness that 
they were not even permitted to go IUld put on their coats but were told t~ 
come as they were dressed. So I wi,q iay that the police report that the 
Home Member has received is false in material facts and there was no question 
of resistance by anyone of them. The D. S. P. did not even give me the 
approximate number of men arrested till afternoon of yesterday. We do no\ 
even know whether today the arrests are being continued. According to the 
atory as given by Government or the police they have been challaned under 
lOme secijon for having taken out a proc,ession on the l~t . But after 24 
hours there was an after thought and llOW they have been arrested ana a number 
of cases are peudiug agtUnst them. I do not want to say anything on the 
merit of those cases but the House will judge whether there could have been 
any QCcasion for resistance when police officers went to them and said that they 
were under arrest. There was no attempt to escape or make demonstratioll& 
which would justify their being put in handcuffs or in chains as the police rules 
provided according to the Home Uember. The llonourable the llome e~ el 

said that the police report is that they were not in chains. I myself saw ·nine of 
them in handcuffs and in chains. So either the police have told a lie or I am 
giving a wrong story to the House. This will have to be judged by the House only. 
Not only that, but the, D. S. P. was requested to remove these handcuffs and 
chains after they were brought at KotU'ali, but he refused to do &0 and said these 
arrested m€n would have to be like that tilt  they were received ill the jail. Of 
CQUl'foe he said that to others, not to me because I did not make that request, 
knowing the attitude of the police in India. Among those arrested are people 
en standing,-the Secretary of the Provincial Muslim League of Del ~ the Presi-
dent of ~ e Delhi Cloth and General Merchants' Associations and other persons 
who are respected by the public and who cannot be expected to behave in an 
unruly manner so as to warrant the use of handcuffs and chains. Of course the 
police have been trained like that and perhaps they cannot distinguish betwee-n 
an unruly and a respectable person. I censure the Government here for training 
the police to behave in this manner to a public whose servants they are. 'rhere 
;s indigOlltion in the country, and partioularly in t ~ city, against the methods 
used by the police and the way in which these people have been humiliated is 
limply disgraceful. Sir, without referring to the merills' of the case I will say 
that according to the police authorities themselves they took out a procesllon 
on the 11th February 1946. 

lIr. Deputy Prelldent: The Honourable Member Ileed not go into the 
blerita. 

Ill. Muhammad If&lUD&n: I censure Government for the cruel and humi. 
'listing methods adopted by tbe police in arresting these respectable persons 
againi\t whom nothing has so far been known. And the Home Member could 
not even e p~a n the circumstances in which t e~e people were handcuffed and 
chained. Weare not ill possession of the full facts and do not know whether' 
these arrEsts are still continuing or not. We do not know what the orders of 
Government are and I hope the Home Member will give us the full picture. 
, These particular case. may be 8U1b-judice if they have been brought before a 
magi5'trate but if the process of arrests is continuing then t,he others cannot be 
,ub.judice, and I proteat ~ a n t the a . Q~ Q.( GoverumenL in arresiing \&Me 
~ple. ~ r, 1 move. 

JIr. Dlp"tr .PrMl4tD': Motion moved: 
o 

-' a~ ibe A..embly do DOW acljolll'D. II 
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Mr. K • .&I&f All: Sir, it is not without great reluctance that I rise to parti. 
cipate in this debate. My reluctance is due to the ~ ~ that the scope of .the· 
adjoulIlment motion has been reduced to the very mlDlmum, and the sub]ee\. 
before the House now is the behaviour of the police in this particular instance, 
in so far as they handcuffed certain persons whom they took into oustody. t 
should have liked this subject to have been a little wider than that for my pur. 
pose today so that I might have gone into not merely the behaviour of the 
Delhi police on this particular occasion but into the entire mentality of the 
police in Delhi and elsewhere not only on this but on similar occasions; and I 
may have had something to say about the manner in which the police treats 
those who feed, clothe Bnd maintain them for the purpose of maintaining order-
and not for the purpose of creating disorder. It is my definite conviction that 
the police in this country, so far from being concerned with maintaining la" 
Rnd order for the citizens end in the interest of the citizens, generally provoke 
disorder. The:v create disorder and they behave in a manner which leads to 
provocation. This is what happens everywhere. It is not only Delhi that we 
are thinking-of; we are thinking of the behaviour of the police all over th" 
country. We know what is happening all over India. They make 1}P their 
mind and say you shall not pais across this boundary. Dalhousie Square-I am 
illustrating only-is sacrosanct; all processions can pass all over Calcutta, bu. 
they shall not enter the sacred precincti'! of Dalhousie Square. I ask why should-
there be any such lines and boundaries drawn by the police and the people 
prevented from using public roads, people for whom those roads are meant, 
people whose money has gone to the building of those roads and who are entitled' 
to the use of these roads? Why should they he prevented from proceedinsr in a 
particular direction? I give it to you as a ~ort of illustration, Sir: Outside this 
very House for days together people were demonstratinll. t.hey were shouting, 
they were angr:v. Well. all of us were cheerful about it, we walked through 
them, tbe crowds were there. they were standing all the time, they made room 
for you to pass through. Did anything happen? No. Because the police knew 
th,at all ~  was happening right under our nOle and if they misbehaved their 
mlsbehavlOur would be noted, but whm the same thing happens elsewhere away 
from our eyes. when we were not t.here, the police knew how to misbehave, 80 
that a situation m~  be created and they mav get the credit for maintaining la" 
and order. That IS what they have done. I condemn it. I condemn it no" 
merely in Delhi, but I condemn it everywhere. 
As for the attitude of the Delbi Police, J hope the House will not can upon 

me to give a. resume of my views on the subject. J have dealt with them for 
the last 85 years and they have dealt with me for the last 35 years. We know· 
each other full well. I know how their mind works. All I can sav about it i •. 
that occasionally they are VfJry decent and we have to be thankful· to them for-
exercising great restraint on occasions which give them great provocation. 00. 
occasions like this they may have resorted to even more severe methods. YoU' 
should he thankful that they did not shoot these people. You a.re tallrin/i!: of . 
handcuffing etc.; we should be grateful that a situation was not rea~d when 
these people might have been attacked with lathis and worse things might have 
followed. They could have done that. I em perfectly certain that if we wer& 
not meeting here. some such eventR might have happened. I can conceiv6 
that these happenings are not entirely beyond possibilit,y. 
But, Sir, confining myself to this particular instance. I should just like to 

ask one question of the Honourable t~e Home Member: May I know why the-
Defence of India Rules are bein£t applied to the prellent situation? When a 
procession wa.s taken out without soouring the permission of the &Ppropriafle. 
a ~~orlt e , it should have been dealt with in the ordinary way. Where do th& 
Defence of India Rules oome in? 
.-fte BoaoatabIe air 101m 'I'ILoru: On a point of order. What the Honour-
able Member is now sa.ylng, 18 'hie within t ~ $OOp.e wb.icll. W&Ii "ermft'ed by fihe 
'Hooourable the PreddeM' . . 
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.•• Deputy PrMklell.\: The Honourable Member is giviug an illustration 
to show why the Police handcuffed these people. He is only building up his 
.argument on those lines. I am watching very carefully. 
:.t ... AIIf .Ali: I may very respEctfully submit to you, Sir, that I was 

perfectly within order inasmuch as I was t.rying to show that the. very cause 
for handcuffing could not possibly have arisen if the Police had not misbehaved. 
By misbehaving they made use of the law which ought never to have been 
brought out of their armoury, a law which should be treated as obsolete. This 
was intended for war time; this is not intended for peacetime. They apply a 
wrong section; they make use of a wrong weapon and then they say 'well, under 
the circumstances these people were guilty of offences in respect of which perhaps 
bail could not be granted, or some such thing might be said, and therefore we 
had tt, deal with them in a particular way'. I say this was no such occasion. 
Th", utmost that the Police should havEl done unde. the circumstances should 
have been to leave notices with tbem, summons with them, that they should 
appear before a certain Magistrate on a certain day, and left them at that. 
"They need not have done anything else. 

Now, allow me, Sir, to read out the particular part of the provision of the 
Rules, the Punjah rules-it. i.. very unfortunate that we are still subject to 
rules made in the Punjab; we have no rules of our own-on which the Police 
rely. I believe they rely in this particular case-on the rule which I am now 
'going to read: 
"Every male person falling within the following categories, who bas to be escorted in 

police custody, and whether under police arrest, remand or trial, shall, provided that he 
.appear. to be in health and not incapable of offering effective resistance by reason of age, 
be carefully handcnffed on arrest and before removal from any building from which be lUay 
\Ie taken aItel' arrest. .  .  .  . ." 

Under what r m tan e ~ Under the following circumstances: 
"PeraoIIII who are violent, disorderly, or obltructive, or acting in • manner calculated to 

,provoke popular demonatration." 

Mr. Nauman has given a description of the persons who were handcuffed. He 
has cnly referred to them. Unfortunately I have not got their names before me 
hut if. he had mentioned their names J am sure I would have known them. 
Persvns whose names have appeared in the press are well known to me and 
i can say  definitely that none of those who are mentioned in the press could 
possibly have acted in a manner which would have merited t.he kind of attitude 
-wbich the Police adopted towards them. If they did, it would be a most 
surprising thing to me. I cannot imagine the Secretary of the LeagUE, I cannot 
imalline the Secretary of the Communist Party-I have kno.wn bim for years, 
-together-and I cannot imagine those respectable persons to whom reCerence 
has been made by Mr. Nauman. tp have acted in jj, manner which might have 
merited that kind of treatment by the Police. The Police are a very nice people, 
they can be extremely nice even to these people next day, and they will l1ay 
-that they were workin$Z under instructions which were !dven to them. When 
-.hey meet them, they will say 'we are only BE rvants; it is only for the saku of 
.our belly that we do all theae thinjts; when WA are asked to misb.ehave, we 
misbehave. If we are ordered to behave we behave.' Well, thRt is why I say 
I condemn those who issue in&tiructiona to them to behave in such a manner 
that instead of maintaining order they may lead to disorder, because having 
behaved in that manner, they bave led to a situation which has called fO'r B 
:protest. This protdet may glIOW. T·here may be ~Qre demonstrations. Thet:,e 
'Jrlay be lathi charges. There may he shooting, You never know. Is that. the 
way to maintain law and order? The whole ey&tem is rotten to ~e core. It 
.should be nrt'i8ecl and. until it is,not revised it mU8tbe condemned. 
Sit. Jr. V. CJacIJll (Bombay Central Division! Noa-MubammHIIIl Rural); 

i rise·to aUpJlOl't·the ad o~ mouon Ift"ed' b,11ly trieDdetbe. 1 ~a e 
'Kr.Nauman; I do nO,1tDow whether Yr; NMtanan h" Uly e~ of ~ 
chained or handcuffed. I have, on mote ~ an two oeeaalolw.' e~ I ,~  
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-a rij;(ht to particip!'te in this de ~te and more parti?U;arly because I was hand-
cuffed just a few yards from this very e~ l  bUl.ldmg. In 1932. when I. wss 
here to to make preparati()ns for the speClal session of the Indian NatIOnal 
Congress, I was arrested, handcuffed and made to walk from Kingsway. right 
up to the police station in Parliament Street. I was challaned for bemg n 
vaurant. I was paying a decent amount of income-tax. I am, as I was then. 
8 law graduate of the Bombay Unh·ersity. By no stretch of imagination could 
I be accused of vagrancy. Further, I was pledged to non-violenoe and I am 
sure that nobody ;ill accuse me of ever being violent e t ~r in my words or 
action and yet I was handcuffed. I know, Sir, this handcuffing and chaining 
business is reserved by the police for those who are respectable according to us. 
those who are patriotic, those who stand up to their self-respect and refuse to hp. 
bowed down. Such people are rewarded by handcuffs and chains. Those who 
want to break the chains of slavery are bound to be chained by this Government. 
I know certain limits have been impo!>ed on the discussion of thi" motion. If 
the Governm.ent had not reduced to seven years t':1e sentence of transportation 
in the case of Capt. Rashid and had released him straight away, there would 
have been no occasion for demonstrations or procp-ssions. If there had been no 
procession there would have been no breach of Rule 54, and if there had been 
no breach. there would have been no arrest and no handcuffing. An Honourable 
Member: "And no adjournment motion." But I suspect, Sir. that there is 
1l0me plan in creating trouble all over this country. 

The Honourable Sir John Thorne: Quite possibly! 

Sjt. N. V. GadgU: It is not in Delhi alone that !!uch t:lings loave happer.ed. 

It has occurred in Calcutta and tomorrow it may ~ at Lahore or ill any other 
town. 

Kr ••. A.saf AU: Be careful. Don't tip them! 

Sj\ ••• V. GadI1l: The point is that all over the provinces the bans against 
processions and meetings have been removed. In De~  the bun still cont.iuues. 
I am of that opinion that there are limits t,o obedience. Tilere are dangers of 
-Qbedience. If the law has not the general consent of the public and is entire\y 
.executed and administered on the stt:,.ength of arbitrary and coercive powers the 
Oovernment has, it ceases to have any v!lli:lity for those against whose opinion 
.and copsent it is administered. I therefore consider t':1is banning in Delhi as a 
challenge to every young man in Delhi and if they went against it all honour to 
thexn. After all the Icing's highway is not the private property of the Govern-
ment. The public road is a public road and every cit,izen has a right to use it in 
lluch a manner as not to interfere with a similar exercise of rights by other 
individuals. 

It is admitted that on the ] lth whatever demollstrations or processions were 
undertaken passed off peacefully. Nobody was ar:reste4. It cannot be said 
-that! they were violent then. The whole thing passed oI:f quietly and in a non-
violent manner. If there had been any violenoe, I am sure there would have 
been some justification for arrests on the spot, pemaps some justification for 
'handcuffing some of them. But when you agree' that nothing happened on the 
11th, the day on which the procession and the demonstration took place, where 
-was the necessity for tbe Government to drag BOrne of them from j',heir hougel.l-:-
that i'8 the information supplied to me. 

1Ir. -.rhalltJUCl .a1Dll1ll: All of thE In. 
1~ •. v. G&dJIl:, The Governrnent, if it waR wise in not tokihg action ~n 

tbf'l 11th, ~re WIlS the wi_dom on t.he next. day? They could have !;Ierved them 
'wi.th lIummons. and asked them to appear in s Court of Is", to anRwer luch 
cbarjle. as tQ~ Jo,,~rn,rpent n t~ wisqom framed .against them. r submit it ~a'J 
'8 delibel',AWi ~tter,npt to ~ate, s\lch· B~ atmoq>bere that it would uWIpately I~d' 
~ lome more dembnetratioos. Il ~ roGT8 prp ~ n so that. t ~re ml!oY' lle 
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firing and the problem of feeding many mouths may be solved to some extent. 
I do not know whether the Food Department is actually co-operating with the 
Home Department. "Bullets for brickbats": that seems to be the slogan. 
The maintenance of law and order means the maintenance of t.he British Rule. 
Law means salaaming every European official whom you may meet in the streets, 
and order means never ask for anything, be satisfied with what you have and; 
what you have not. That seems to be the connotation of law and order with 
the present Government. We have a different notion of law and order. We-
have a different philosophy of law; for I mllintain that the law gets its validity: 
from its general acceptance by tbe public. If I did not consent to this law, 
I have every right to disobey it, cthel'wise I am not tr ~ to my inner self. I 
therefore justify the breaking of this ban by the students. I 'Cannot justify this 
Government for not taking nction <.on the 11th if it was necessary but taking it 
on the 12th. They have been doubly guilty. Unless there is something behind 
it, there is no explanation for this conduct of the Government. r therefore sub-
mit that this handcuffing business, this chaining business was deliberately indulged. 
in  in order to create provocation. Where was t':J.e necessity {or these people 
being taken from street to street instead of taking them straight from the 
Kotu'ali to the Delhi .Jail where 1 was for a few weeks. I know the r.)ad very" 
well. It goes straight from police chowki to the Delhi District Jail. Where 
was this necessity unlel!s the intention WfiS that the crowds should see them, 
that the crowds should be provoked and some of .the bullet.g may be used. 

So, Mr. Deputy Presidenl;, I suspect a great del!ign behind all this. It is not 
merely a matter of handcuffing and chaining. I therefore support the motion· 
for adjournment. 

Sir B .... n Suhrawardy (Burdwan and Presidency Divisions: Muhammadan .. 
Rural): Sir, the Deputy Leader of the Congress Party and Mr. Gadgil have 
very clearly set out salient aspects of this matter find I do not think we need! 
go ever the same. But I would like the HOllourable Member sitting on the 
Treasury Benches to realise one thing. Why is it that there is this unrest, this-
bad blood throughout the country. We Indians al'e law-abiding people. We are 
as much disgusted with lawlessness as those who are now in churge of law and. 
order. What is the cause of it all? Supposing I see a person who is struggling 
-for his breath and his face is livid and I want to hold him down and give him 
symptomatic treatment, l am not then a good physician. A good physician' 
should go to the cause, and remove it only then will all the sypmtoms disappear. 
What is the cause of all thEse outbursts, in Bombay, in Calcutta, in Delhi and' 
other places? It is an unmistakable sign that Government such as it is today-by 
whatever name you may call it-has lost its prestige in the eyes of the people and' 
they want to establish it by t£rrorising people. The Defence of India Act is 
brought in operation not against the enemies of Indts but against Indians them-
selves. Is it a peace-time law? Has the Indiatl Penal Code absolutely become a 
dead letter? Are you unable to treat the situation by ordinary means that yoU' 
have to take shelter behind such an extraordinary law? If Government think that 
terroril!m and brutality are going to serve the purpose of keeping law and order 
in this country or make people respect law and order, Sir, I say_ that they Ql'e' 
very much mistaken. I admire the British system of Government, whieh 
have brought here a lot of good thinas, in the sphere of education (however 
defective, or bad though it may be) and also in the sphere of public health. But; 
you do not get the thanks for it because :vou always do thinlls in such a waY" 
that you look like bad physicians, ba.c3 psychologists. You do not understancJ' 
that manacling, handcuffing, brutality, ta ~ people through the streets hand .. 
• uffed and humiliating them, provoking people, then shooting. tbflm down •. are-
not the IMthods whieh are golng to help :vou maintain law and order. I do. nott. 
,remember that I have seen-may be in Irel ~d I sow on~ handcuffed prople--
I .haw Dever seen ~ ed people In LondQJ} .  .  .  .  . 
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Ill. Satya lfarayll1. Sinha (Darbhanga oum Saran: on a~madan : 0.0 
'. point of order, Sir, is the Honourable the Home Member enhtled to read 
.newspapers during the course of the debate? 

Mr, Deputy Pruldent: N:ot unless the nonourable Member is rending some-
1biDg connected with the motion under discussion. 

Sir BU8&1l Suhrawardy: The Honourable Member e~m  not to care for 
,what the Indian people's representatives say. They say what does it matter-
we will do as we have done before. I would very much request the Honourable 
'the Home Member to twist the tail of those people who have erred on the side 
.of vehemence and brutality about punishing which we heard such Do lot from 
Mr. Mason. Now when they have the option of treating a situation with patience 
.and understanding, they treat it with brutalit.y. There can be discrimination 
-even in the application of a brutal law. Who gave that order. People were 
arrested in their hoones and were 'not even allowed to put on their coats: they 
'were taken not by the short route (which ~, Gndgil knows eo well) from the 
Kotwali to the place of lockup. Nay, they were paraded through the streets, 
'thus humiliating the Indians thereby proving that Government is all-powerful. 
A Government which is puffed with pride of power is bound to come to grief. 
What happened, Sir, not so long ago to the Feuhrer of Germany, who puffed 
'up with pride and insolence tried t-o ride roughshod over other people? Today 
·the whole world is in trouble, because the poor people are not treated with com-
'lllon human justice and common humanity. Sir these unnrmed people in DE.'lhi 
gave vent to their feelings. Next day you go and catch them. You bring the 
old Defence of India Act Section 56 Rub-rule S or 4 and tben humiliate them. 
'This is a thing which should not be  done by the British Government, who have 
always told us that· t.hey had brought adalat into the country. They say thAt 
'they have brought adalat, or even justice with no discrimination. If that is so, 
may I ask the Honourable the Law Member what sort of adalat is -this, that 
you bring an extraordinary military law from your armoury to fight these pOllr 
-people? You are simply provoking people. I once again ask the Honourable 
. 'the Home Member and the Defence Secretary and every other Member sitting 
on the Treasury Benches (I know some of them are persons of great personal 
-charm) that they will do the best they can to put a stop to this exercise of 
brute force, and go to the root cause of all this trouble. Let them try to fil1d 
out why there is so much unrest in the country, why there is so much ban blood 
in the country, why this Government is getting suc; a had name. I would 
ask. them to treat people with humanity, treat people with cOl1siderlltion under-
1!tanding human psychology and then you will be where you o ~ t to be .  .  , 

Prof.lf. G. :aanga (Guntur cum Nellore: 'Non-Muhammadan Rural): In 
England I 

Sir B~ Suhrawardy: If you are prepared to quit India as you say, do not 
leave us WIth a bad taste in our mouths. 

Mr. lfagendranat.h Mukhopadhyay (Calcuttll Suburbs: Non-Muhammadan 
Urban): Sir just one word. My suhmission is thaf I suspect the true polioy 
behind the Government's conduct. Mahatma Gandhi has led the nation to 
non-violence and if poople remained non-violent thev do not know how to manarre 
it. Whenever they repress non-violent soldiers a'fter sometime they find t ~t 
the.v become more vigorous and more powerful. . 'l'hey do not know how to deal 
with these non-violent soldiers but they know one thing. They know how tn 
deal with violence and so these people by holding the I.N.A. trials by goading 
these young men to violence they are trying to bring out violence, so that they 
can deal with it in their way, That is the qbject with which the Government 
proceeds. These young men came out of their schools to e pr~  their dis-
satisfaction with the judgment passed upon Rashid Ali. I foresee that after a 
few days Rashid -Ali will be let free and released, There is no doubt about 
U1at ..••.. 



966 LBGlSLA1'tVE ASSEMBLY [18TH FEB. 19461 

'1Ir. Deputy 'PreI1dlllt: The ·Honourable Member D1ust confine himself to 

handcuffing.," 
Mr •• ",endr&Dath Mukhopadhyay: I m ~ that t ~ ,policy of the Govern-

ment is suspicious, Tn order to goad the nahon to Vlo.enoe they have been 

following this policy. 
'rile Honourable Sir .John Tbanl&: Sir, I must first make it clear that I waa-

not guilty of the implication of d ~ rte  wh}eh was ma~e . Ja~ t me just now. 
I was not reading this newspa.per wlt.h the obJect ?f showmg mddle~en e to what 
was going 011 in the House. On thfl contrary, hemg a person of difficult speec.h 
and slow mind, I was attempting to fUUlilial'ise Il.yself with some passages in thiS 
paper, which at an appropriate moment I would quote. 
Well, Sir, I am afraid I shall bore the House, because coming after some of 

these exciting and excited speeches I shall confine. myself to ~ere r ~e and fact 
and I shall do my best to keep within the vl·ry limited scope which has been 
allowed to the motion. The word\Jlg of this part of the motion refers  to "the 
wanton use of handcuffs and chains bv the Delhi Police". Now, I uuaerstood 

my friend Mr. Nauman to make a dhltinction between handcuffs RnG 
5 P,M.. chains-there were handcuffs and there were ulso chains. I should 

have liked a further explanation of that, 1 do Hot think I have ever worn hand-
cuffs myself, but my impression is that there is a cuff on each ,wr;st and ther& 
is a chain connecting the two cuffs. 1£ my friend was speakmg only of th& 
chaili COilllec·tillg the'two cuffs, theil, of courses, these people when they wercl 
handcuffs also wore chains. But if t.he suggestion is that in udditk'n to the 
ordinary type of handcuffs they were in some way fettered, for instance, with 
ankle chains or anything of that sort .... 

Prof. If. G. ~a: Chain {'onnected with, 

Kr. Deputy Pret1dent: Order, order, 
The JfoDourable.rSlr John Thome: My informat;on is 

Sht1 Sri Prabla (Benares and Gorakhpur Divisions: Non-Muhammadan 
Rural): We all know what it is ... , 

fte JlOIlODlable 8lr .JoIm Thome: May I continue ( 

Kr. Deputy Preeldent: He is giving his explanation. 
Slu1. Sri Prakaaa: Yes, but he has never worn handcuffs: He docs not know, 

we kpow. the policeman holds the chain between himself and the hand-cuffed 
prisoner. 

Kr. Deput, President: The Honourable Member may continue'. 
The lI0D0lU'able Sir John Thome: I suggest that "chains" is merely a 

picturesque addition to this motion because clearly if one had a handcuff OD 
each wrist and no chain between them, one would be in no way restricted: one 
would, in fact, h8\'e something on ')ne's wrist which might be used as a aeadly 
weapon, So much for the exact wording of the motion. 

Another complaint made was that the action taken by the police was intended 
to be del~ eratel  humiliating, 'fbe suggestion was made that they were hand-
cufJed Without good, reason and that after being handcuffed they were then 
p~ra~ed about the clty-I think that is the word used-by routes which were 
Cll'CUltous and ngt necessary for getting them to their destination. I see no 
reason whatever to believe that there was any intention to humiliate the people 
arrested or that there was any object of par ailing them about the city. As I 
understand what happened,  these processions took place on Monday ending up 
in the. evening, The pol ~ then iJ.lvestigated the offences alleged t~ have beeD 
commItted: they took eVidence, they were given the names of a number of 
people. who had. taken a prom nen~ part in the alleged offenoes. Those ,-,eople 
belonged to varIOUS parts of the City-both New Delbi and Delhi Ibelleve 
They communicated with, I -was told, eight police statioos wi.hin ~ltoee l m t~ 
t~e pe,?ple m ~ t be found. The persons were "arrested withIn t.he limits' of 
eIght pohce statIons. It ~  necessary to bring them or most of them to the 
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ot ~l  I understand that the Kofwall in Chandii Chowk is not only in itself 
a . police station--one of the many police stations in the city-but is also the-
headquarters of a senior officer of the police-I trunk the Deputy Superintendent . 
of Police-and the investigation was conducted under his sl1perinteDflence, and 
. it was necessary to bring a number of the aITestedpersons to the Kotwali; 
although I am told that not all of them were taken there, but some ~re taken 
straight to the court. However, I see no reason whatever to believe this imputa-
tion that with the object of humiliating these arrested persons they were paruded 
about the city. ' 

Now, I read to the House earlier this police rule which, I would point out, is. 
not permissive-it is mandatory. A police officer in charge of a station, if he-
finds that any person arrested falls within anyone or more of these categories •. 
has not to deoide for himself whether to use handcuffs or not-he is required t~ 
use handcuffs. You may say that it is a bad ru:e, but that is another matter. 
and if anyone wants to have the rule changed, the method of doing 80 is not by 
way of· adjournment motion to censure offirers who have in fact obeyed the rule 
and thereby done theIr duty, My friend. Mr. Asaf Ali, borrowed my copy and 
read to you bits which I had already read, but I might perhaps read them yet 
a third time: 

An officer in charge who makes an arrest is required to use handcuffs. The-
prisoners should be carefully handcuffed on arrest and before removal from any 
building from which he may be taken after arrellt. "Persons who are violent"-
(Mr. Naumlln, I think, said that as a result of his inquiries he found that it was. 
not alleged that any of these people made resistance; it is not my contention 
that any of these people actuall'y made resistance to arrest or beha ved with 
resistance ufter they were arrested)-"disorderly"-(my information is that a 
number of these persons were disorderly)-"or acting in a manner calculated to. 
provoke popular demonstration." •. 

That is category (e). Category (f) is "persons who are likely to attempt to 
escape" I do not think it was supposed that /lny of these 'persons was go:ng to 
attempt to escape. "Or to be the object of an at.tempt at rescue "-1 am told 
that there was in the minds of the police officers some pretty good reason for 
supposing that the excited crowds who had gathered round the arrested persons 
might attempt a rescue, 

Now, if I may once more take up this paper, without being accused of in-
difference to the House, I will read you this: 
"As the police lorries carrying the handcuffed arrested men entoared the Kotwali, the large 

crowd which had gathered outside shouted "Glory to prisoners of the British". Mr. Ana 
Ha.hmi, who was in the lorry escorted by the police, angrily asked the people not to shout. 
like that, bQt say "Down with Britiah Imperialil!Dl" "Releue the I. N. A. men" aDd "Long 
live the Muslim League". The walls of the Kotwali echoed with tremendous shouts of 
"Down with British Imperialism", as the arrested Muslim Leaguers and the crowd outllid. 
joined in raising this shout." , 

This might give pleasure to some of my honourable friends, but it cannot be-
supposed that it gave pleasure to the police who were in the performance of their 
duty. The men who were'carried in these vans were shouting -slogans at the top 
of their voices and attraoting the attention of the crowds all along the route. 
When they came to the Kotwali there was a crowd. and I am told quite a big 
crowd collected and there was a brisk interchange of shouting and I am t"old-
and it seems not impossible-that some of the. slogans were by no means aa 
innocuous as those that I have read out. However pleasant that may be to 
gentlemen who approve of the behaviour of the persons who were arrested, the 
polioe were certainly within the terms of these categories of the police rule 
entitled to use handcuffs, not only entitled but required to do so and I cannot for 
a moment agree with any condemnation of the police officers who were respon. 
sible for these arrests. 

Irr. ,It. AWd &11: On, a point of information from Sir John Thorne. He. was 
just now referring to the particular rule on which the police relied in this instance. 
I think the word used if'; 'should', You cannot say it is mandatory. It ia 
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[Mr. M. Asa! Ali] .  . 
directory. They caD use their own discretion ~ ~e e occasIons. It IS t~e 
'Bame thing aa section 46 and section 50 of the Url.lIlmal Procedure Code but this 
.ps a little further. 
The Honourable Sir John Thorne: My friend is wrong. The word is 'shall'-

'Every male person shall be clirefully handcutled'. 

I am on rather delicate ground here but my friend Mr. Nauman referred to all 
:these people as respectable persons and' persons ?f standing. I do not want to 
~  a word againsti anyone .by name and I ~rtaml  must not be nder t~ &8 
.makin" any imputation at all on the gentlemen who have beep named m the 
eourse <> of the previous speeches but it is our experience, it is general experience, 
.Chat when there is a row, the row is by no means left to respectable people to 
.carryon or to persons of standing. Other types will join in aQd my information 
is that a number of these peopla who had to be arrested are not respectable 
persons but on the contrary are persons with a thoroughly bad record. I do not 
want to say anything more about it. I should not have mentioned it but for 
the Buggestion that everyone of these 8'7 persons are perfectly respectable men. 

Mr. Depu\y Prelldln\: The Honourable Member has two minutes more. 

The HODOUl'&ble Sir John Thome: I hope not to ask for longer than that. 
:I-do not think I have anythmg more to say except that I have been depressed, I 
must say. by some of the suggestions made this afternoon-the suggestion that 
the .police or those who are masters of the police are deliberately in:siting or 
delibc!rately provoking people in order to have a row. (An Honourable Member: 
·"Do you doubt it ?") I cannot think of a more unworthy imputation on officers 
who have to.maintain public order and I may say that I cannot think of any im· 
.putation which is more likely to inflame the minds of people and cause more 
trouble than the suggestion that on the side of the authorities there is any desire 
whatever for a row. In these recent days. to my mind, the Delhi police havA 
shown great restraint. They have not attempted to disperse these processions. 
They waited. They did not interfere with the processions. They waited until 
.they were over. Then in performance of their duty, seeing that these processions 
·were oftenC€8, .they arrested the persons who were the ring leaders. 

Mr. Deputy-President: The Honourable Member's time is up. 

'!'he Honourable Sir John Thorne: Before sitting down I should like to pay a 
tribute to some of the responsible Muslim leaders of Delhi, in particular to a 
gentleman who is, I believe, President of the Delhi Muslim League. I am told 
:that he and some others have used all their influence to prevent the law being 
broken, that the tail has wagged the dog as the tail is apt to do when feelings 
run high. His advice was discarded and the regrettable circumstances that have 
·arisen are not the outcome of any deliberate policy of the Provincial League but 
a sign that some of the persons who were connected with it have outrun the 
discretion of their leaders. 

lfawabsada Liaquat Ali DID: The Honourable the Home Member towards 
the end of his speech said that he was glad to know tBat it was not the policy of 
the Muslim League to either create any disorder or break the law, but he was 
'UDder the impression that the demonstrations which took place last Monday 
~re r~all  due to the mischievous a t ~t e  ~r a few individuals. There my • 
mend Is absolutely wrong. The trouble WIth thiS Government is that it is never 
·able to appre a~e and understand the real feelings of the people of this country. 
The demonstratIOn that took place on Monday last was the expression of dis-
satisfaction and re entme~t .amongat a very large section of the people of Delhi 
-over the sentence passed op-Captain Rashid and the keeping of the I. N. A. 
personnel under detention or under trial. I think the people of Delhi are to be 
congratulated that they showed great restraint and they did not do anything 
.untoward on the 11th in spite of their feelings running so higlt o.nd feeling so 
.. hongly over the present policy of the Government with regard to the I. N. A. 
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POrBOnusl. 1 think the Honournbltl the Howe l\lember must be aware that the 
JHushm League programme \\ Ut; to hl1vc tlug hOlt;tmg ~rt:111  ou that day and 
hold u. pulJllc meetmg. '1lwrc was no proccsslOll on tile pro/Srawme. It wal 
really U IIpontaneous tletlOIJ ull the part 01 some people to nuve lOCllltld them-
:;u!veli UlW tl pL'OOebtiJVu <.lULL Ultll'chtlll tHruugH tilt.: ln:e~  Ul lieliu, Ihe fact that 
the police did bot consider It UeCebS&1',Y ut, ll~' IItage to t;tup thcse people 
llllArclllug iu processioll snowil tllat tilt: proct:t;SIOll \\as peal:elu! auo. ~nere wall llU 
obstrUC1ilOn to traffic. The fact that the public meetwg passed ott peacefully and 
ail the demoustration in "hut conllectlOn pussed ott peacetully tihows t.hat as far 
us the mnhan populatloll lti eOllcerued, I~ tlUo. llO Illtcntioll, no deture to break 
the law ~ such, lhel'el0re, it IS regrettable, )ir. Vtlputy .President, that Oovw.-n-
ment, in their anxiety to make (t show ot their aUlnUl'lty should have taken action 
the next day, that is the l:.!til. blr, the l1UllOUl'i.wle tue HOUlO Member referred 
to H.ule 5U(a) of the J)elenee 01 Iudlu Huh':8, He told us that these arrests were 
mude undet· thit; liule, I::;ub·rule a Bays: 
"Any poiicc oliicel' may take lIucb step,; and ~e Iluch fOI'C. U may I>e 1'8&30oal>l), 118C_,'Y 

for aecunllg c"mplJanctl wllh any ol'del' made uudm' thl8 rule." 

The Bonoll1'&bie Sll .JohD Thorne: 011 Ii point of persoual t:xpiallullou. I 
had not the Hultls by me. 1 wus Hot retcrl'1l1g to sub-rule wluch my Honourable 
friend l'tltKi out. 1 wss refcrrmg to the pOl'tlon of the Defence of mdia Rule 66 
which makes It an otfellcc to do so and 80. 

H&w&blada. Llaqua.t .Ali ltbaD.: It ill au offence. I am no't saying it is Doti 
an oftenoc. 1 understood the Honouraule the Home Member to say that he 
withdraws hi:; l'eference to sub-rwe 3 of Hule 56 because m the beginnmg he did 
mention it aud this was under sub-rule 3. 

The lIonourable Sir .John Thome: 1£ lll'y Honourable friend has correctly read 
tlub-rultl 8, 1 \I as not l'e1eITlllg to tluu-l'uie 0, it was the sub.rule which .makea 
it an offence. 

Baw"-ada Llaquat .Ali Khan: Now, :Sir, the sub-rule which makes it lID 
oftence is thi:;. 'I'hat is sub-rule 4, 

"If liny per.OII umtl'anmeo; any urJer IlUlllt, unu,,(' this l'ule, it shall be punishaLle with 
mpr lOr len~ for II. term WhlCIi Dlay extend to three ~ ears 01' with fine 01' with Loth." 

it is not 11 J e :lBar~' under Llils 1,u;e tu arrl'st people, issue warrants of arrest 
and handcuff them and do all 80rtli ot tbmgs. A!:r \\ lib pomted out by the Deputy 
Leader of the Congrest; J!al'ty, the police could huvl' eusily ilisued stuIlmons or if a 
warrant had to be issued, It coull1 hllvc lJeeu a bllilable Wtlrrant. I believe if it 
was neoessary tllut. undel' the law, a wurraut lias got to be issued because the 
pum;sluneut it; tI1l'ee yeurlS or more, thelL lt coulJ I lIH t' been done. But it showt; 
that the action of the police was deliberate and l'wully the action of the police was 
to frighten peopie into submission. To my mmd the Governmeut o ~d be 
wiser by thili tinle a ~ r,ealu;e that the people of Indiu lJave now passed the stage 
when tlwy could be frlghtcneJ iut·,) uot doing the l'ight thing. 'I'hat time j-; 
passed. Un the contrury, such actions as have bet:ll taken by the Deihi polic'! 
are likely to arouse public feeling more than help to subside it. 

The HUl10urable the Home Member has in justification of the action of the 
po.ice ill huwlcltliig these geutlemen stated that outside the Kotwuli there was 
a big crowd that raised various slogans. I think the stAtement of this fact 
weukeli:; tlll.! nl'guml'II. of my Honoul'aule trieml l'Ilthl.!t' thun strengthening It 
becausl' ill Rpite of tlk filet that tht::re w'as a big crowd, Ul spite of the fact that 
their lendel'!; were handcuffed ulld ill spite' of the fact that people were greatly 
excited, ii" ulltowunl incident, took pluce mllsi,lL· the Kotwali except t;houting ~t 
slogans. Therefore it shows that there could ha\'8 been no justification or any 
fear in the minds of the police that if they hud not handcuffed these persons, 
some terrible clltatltrophc would ha\"e happened. Sir,'the Honourable the Home 
Member said ttiut according to his information some of these persons are not 
respectahle. He might. hu\'e told liS wbet.lll'r nny Oil!) of the.;e 37 persons were 
hrollf,ht. 111 1111' f{ntWI1/i withollt IIHllde'lIfTs, \Vas IIll." llt~ of tlwt-le B7 pcn;ou.; 
arrestl'c1 :llI<1 IlI'f'llght tt) thl' /\of/l'I/Ii lIitholli hanclcu/Ts2 
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ft, Boaour&bLe Sir-a'ohn Thorne: ~onl . A few. 
" 

Ifa",a". Liaquat Ali Kban: liow mauy'l 

'l'be HODOurable Sir Jolm Thorne: I do not know . 

• ·Shri ,Sri PrakaIa: There were not sufficient l!llndcuffs. 

'lilawabaad& Liaquat Ali Xhau: My information is tluu every vne cif them was 
'brougnt lU hundcutlli to Lll' 11..otWUII. 1 know mOtit of thtlm, 11 nut I.ul of thtllli, 
they are unything but \'ioltlDt. 'l' e~' lirc very meek und mdd people and 1 'wish 
the,}' had Ii little more Spll'lt in them. 'l'heretore, to l>ut this IOl'w8rd or to trot 
cut this argwllcnt that us tlwre wali liome fear of thell' becoIJ.ung violent, there-
tortl lihtly llUU to ue llUlIlIClllltld, 1 du not thlllk it would curl'y cOllviction with 
any HOllourable :\lembcr 011 t~  side of the House. Let me ttl!! them tu;td they 
can pass it on 1iO tllcll' ullucrllllgs :l'he ~tl IS pUtlsed 1I0W Wlltlll handcuffs on 11 
mall who is serving his country can humiliate him. 1£ they do it tor the sake of 
humiliating 01' lowerlllg wm in the £lyes of liis ~ ntr lllen, then let me te,l them 
that they are grtlatly mistuken. 'fhey Mre only wasting their handcuffs and their 
time. Un the contrary let llle teU them that this action of theirs raises the 
prestige of a pel'l!on if he is brought in hundcuffs to eIther the court or the 
Itoilt·uti. ~lr, e\'tHI Oil tiltl staLell1tint of my l1olJouruble friend the Home 
Member there does not seem to be any justification whatsoever for the methods 
;vhich the police have used in mnking these arrests. ~Io t of them, and 1 think 
Vractically every one of them wus arrtlsted in hiS house. They did not know 
'anything about it. e~' did not coilect lnrge nUlllucr of people outsiue their 
houses to see that they should try to make thelll escape from police custOdy. 
IDlaere was no fear of anv kind. As u mutter of fact, a wise Government, "and I 
. ay : great empllasis on the word' WIStl ., u wise Guvernment would not'have' 'tllken 
any notice of what happened on the nth. The Government by thtlir'\i.ction have 
f,ocussed the attention of the people on this pllrticular incident. Let me tell 
them that if they think that they will lIuoceed m beigbtening people into 8ub-
mission, they are greatly llUStliktll1. Un the contrury they will be responsible 
lind if anything untoward happens, 1 will hold the Guvernment responsible 
because that wl11 be due to their U<:tiOll, to their ullwit;e actioll which they have 
taken. It is a well known fllct uBII everyi>od.y reulises it, thut the peoples in 
India are very much Itgituttld over the question of 1. N. A. men. My Honour-
able friend the War ~e retar  said the other day that the change in the policy of 
Goverumtmt wali due to the considerutioll that it wight lead to u politIcal settle-
ment. 

Ill. :po K&IOD (Government of india: Nominated Officiol): 1 do not think 1 
said that; there has been 110 change of policy. 

Nawabzada Liaquat Ali Khan: But thl'.Y did eliange' their policy when the 
l!0mmauder.ill-Chief first rClllittl'd the selllcnees alld 1 ~ n  my Honourable 
friend did ~  that it was uone iu the ~pe tluit it would make it easy for & 
political !Scttlement to take place. 

Mr. P. JIuoIL: Yes, but 1 did not say there was a change of policy. 
lfaWabnda Ltaquat AU JOlan: It ~  rtot tl chnnge of policy but it was done 

in that hope; I will accept my onot ~a le friend's word for it. But all that I 
wa.nt to tell him is that this sub':!equentaction of theirs will shatter that hope 
which they entertain, if they have any such hope. Jfheir subsequent action will 
r~ate more bitterness among the people RQd 1 tell t~m that in their own interest 
aDd in the interest of the people of Indi's they should revise their policy and 
folloW! another policy nd~r which people will not ,be ·treated with such brutality 
and discourtesy &s was done in Delhi. 

Khan Bahadur lIaAI •• Ghuanfaluua (Hohilkund ~nd ~aon Divisions: 
Muhammadan Rural): Sir, from what has been said in this House I think it is 
elear that there was no resistance Itt all b'y these people and it was mere -nigh-
.blinded ness thut theFoe ptlople ,,'en' 1l I l t~d ulld brought to the Kotwali. 1'111;) 
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Honourable the Home 1d:ember said there W&8 some shouting of llogans. blU I 
want to ask him whether these people were handcufted before or after the shoutipg 
of ihese slogans. I have seen people arrested in many places and for many crimes 
but they are not handcufted. Sir, it is surprising to see that on the same day 
*he Viceroy invited Mr. Jinnah and Mahatma Gandhi to assist him In tackling tha 
food position, these people who would have helped Mr. Jinnah in malring ~ 
food situation easier were treated so shamefully. Governmen* must ctiaDge 
their policy and people should not be treated. like this. I think the people of 
Delhi must be congratulated on the way th,y have behaved, otherwise there 
would have been another Calcu*ta aftair here, with loss of Uves. Sir, I IUPpon 
~ motion . 

..... JIOD,01In.IIIe .em .. : The qua.flOn may now be put. 
1Ir. Depu" ~,: The question is: 
"That ib8 qaeet.loa be DOW' pu." 

The motion was adopted. 

1Ir. Deputr PnIIdIIl': The queltioa is: 
''That the ~ Ir do DOW ad,joan.." 

• motion wuadoptecJ. 

The Auembly than adjoumecl tm Eleven of the Clook on 'l'hunday. tt.te 1'* 
~. r ar , 1946. 
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